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: Wednesday, the 23rd April, 1958.

. The Lok Sabha met at Eleven of
the Clock.

(Mg. Sreaxer in the Chair).
ORAL ANSWERS TO QUESTIONS

Water Rates in Imphal

*1782. Sbri L. Achaw Singh: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that an
annual water rate is levied on citizens

(b) if so, whether water points are
given to individual applicants for any
private use; and

(¢) whether there is any proposal to
abolish the water rate at present levied
for street hydrants?

10998
Sbhri Exrmarkar: I understand that
there are at present 171  street

38 in the 4th Assam Rifles area.

S8hri L. Achaw Singh: I want to
know the total amount of water tax
collected during the last two

not

!

i.e, 1056-57 and 1057-58.

Shri Karmarkar: I have got
figure for the tax collected before
but the rate is Rs. 1/8/- per house
within 440 yards from every street
hydrant and Rs. 24 per year for every
house connection. Regarding the total
amount of tax collected, I shall ljke
to have notice.

Shri Braj Raj Singh: May I know

BE

other Union territory?

Shri Karmarkar: I should like to
have notice about that, but I should
like to say that there is a proposal
under the consideration of the Mani-
pur Administration for the abolition
of this tax. This has been postponed
at the request of the Imphal Munici-
pality on the ground that the area of
the municipality is proposed to be
extended and if this tax is abolished
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and Power (Shri Hath!): (a) and (b).
November, 1087, the Ministry of
had requested

The Deputy Minister of Irrigation
In

all

the rates of electricity prevalent in
their areas for agricultural purposes
and reduce the same, if necessary, by
subsidy. Replies from the State Gov-
ernments are still awaited.

The question of lowering rates of
electricity for development of cottage
industries is under consideration of
the Ministry of Commerce and In-
dustry.

Shrl Hem Raj: May I know the
rates for industrial purposes and for
irrigation purposes in the Punjab?

Shri Hathl: The rates generally for

small industries and agriculture are
lower than the rates for domestie pur-

for domestic - light and fans is
Re. -/12/- and the minimum is
Re. -/3/-, ie, it warles from

Rs. -/12/- to Rs. -/3/- in different
localities. Yor small industries, it is
4:185 annas maximum and 1:25 annas
minimum. For agriculture it is

~/4/- maximum and 1'3 annas

i

: In view of the fact
re Food Campail
on a high level
Governm
subsidies to the
purpose?

Hem

i
1l
T

will
to
fn

I
B3¢
i

33 APRIL 1988

Oral Answers 11003

Shri Hathh: In fact, these rates
were examined by the Agriculture
Ministry. They are, as I mentioned in
the case of Punjab and almost in all
States for lower than those for do-
mestic lights and fants, It was, there-
fore, with a view to still lower down
the rates for agricultural purposes
that the Agriculture Ministry has
asked the State Government that, if
necessary, they should subsidise thege
electricity boards.

8hrl Hem Raj: My question was
whether the Central Government
would come to the aid of the State
Governments for subsidising these
schemes.

Shrl Hathi: The Central Govern-
ment is considering the question az a
whole for rural electrification because
it is not only a question of giving
electricity at a lower rate but the
question is that electricity should
reach to the villages. That would
involve cost in transmission lines.
Por that purpote a studv group has
also been established. What subsidy
should be given and whether a loan
should be given free of interest for
five vears or something like that is
heing worked out bv that group and
their report is awaited.

Shri Damani: May I know whether
the electric rates for the purpose of
irrigation are uniform or are they
different?

Shrl Hathi: The rates are not uni-
form in all the States and they can-
not be so because the rates have to
be correlated to the cost of production.
Thermal power costs more and hydel
power costs less. Therefore the rates
have to be correlated according to
the cost of generation. But, as I
mentioned, the rates for agriculture
are much lower than the other rates.

Shri Dasspps: May I know whe-
ther Government have examined the
position and come to any definite de-
cision as to exactly what rates would
be helpful to the agriculturists in
order to make the best use of power?

Shri Hathi: Power must be cheaply
available to the agriculturists and



Shri Hathi; They have not computed
at what rate it should be given. But,
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8hri D. C. Bbarma: Is it not a fact
they have to take a

particular
amount of electricity and pay for it
whether they use it or not? Is the

culture Ministry has said: that replies
are still awaited. That means that
they have not been received,

Shri Tyagl: Have the State Govern-
ment also been advised to give pre-
ferential treatment to demands for
power received from agricultural

Shri Hathi: I think it is a matter
for the States to comsider. But, they
should do it

Shri Jaipal Singh: The hon, Minis-
ter has given us the selling rates. May
we know the production rates so that
we may have an idea of the profiteer-
ing that is done?

Shri w:mmximumeut%
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tailing is
. done by the licence or the State Gov-
ernment,

Shri Panigrahi: In which of the
States is electricity in greater use for
irrigation purposes? May 1 know
whether the U.P. Government has re-

duced its rate on electricity?

Shri Hathi: The rates existing in
the UP. Government at present are:
the maximum 11 annag and the
minimum is 2'6 annas for domestic
purposes. BSo far as industrisl power

and the minimum is 1 anna,

Shri Tangamani; We were told that
none of the State Governments has
replied to the suggestions made by
the Central Government. The hon.
Minister has also given us the pre-
vailing rates in the UP. and Punjab.
May I know what is the prevailing
rate in Madras so far as irrigation is
concerned?

Shri Hathl: If we have to go state.
wise—of course, I have the figures
for each Btate. In Madras, it is 7'8
annas maximum and 3 annas minirmum
for domestic purposes; for small-
scale industries, the maximum is »
annas and the minimum is ‘9 annas;
for irrigation, the maximum is &6
annas and :8 annas is the minimum.
That is the range.

Mr. Bpesker: The hon. Minister may
lay it on the Table of the House.

!I:t'lltﬂ:l'l.u;ldonotmmﬂ.

Mr. Speaker: I would also say,—I
* have thought about it—wherever hon.
\fembers write to me to send coples
. ™ m-pexticular answer, 1 will charge

addidon, they want immediately any
answer, 1 will prescribe a fee. Hon.
Members may write t0 me and 1
will supply to it them even the same
evening. Not only that. Hon, Mem-
bers who make excellent speeches may
write to me wanting copies of those
speeches. 1 shall try to give them as
many copies as they like provided
they pay a particular amount. They
may send them round to their com-
stituencies. That I shall do. Hoa.
Members, therefore, will make good
speeches and then try to get copies
of them.

Shri D. C. Sharma: All Members
make excellent speeches.

Dr, Ram Subhag Singh: Is such a

Mr. Speaker: I understand that it
exists in England. Is it not so?

Shri Jalpal Singh: No.

Mr. Speaker: I have read some-
where. Any how, let me start |t
‘What is the harm, if it is convenient?
I would like to take the credit of
starting it myself. "Why should I not
do s0? 1 am prepared to help every
hon. Member to discharge his duties
to his constituency to the best of his
ability and make him well known
in his constituency. Once again, God
willing, he may be returned to this
House, Next question.

Shri Thimmaiah: A page should not
cost more than one Naya Paisa,

Wheat from US.A.

[Shri Ram Krishan:
*1785. { Shri Bhogji Bhal:
([ 8hri Rameshwar Tamtia:

Will the Minister of Food and Agri.
culture be pleased to state:

(a) whether agreement with U.S.A
for purchase of about 4'5 lakh tons of



1

wheat or Mhhﬂu«ld cotton

' (b) if 8o, the main terms of the

agrecment? :

The Deputy Minister of Food and
Agrienlture (Shri A. M. Thomas):
(a) and (b). It was merely a diversion
of unutilised funds from cotton to

Shri Ram Krishan: May I know

comes to 36'65 lakh tons, that is, 225
million dollars worth. TUp to 15th

we have shipped about 33-88
tons. Now, 2'77 lakh tons re-

Shri A. M. Thomas: Under the
original agreement, we were to import
about 200 million dollars worth of
wheat. Now, it has been modified to
225 million dollars worth. This modi-
fication has made in February, 1958.

Rbrli Tyagi: What is the landed
eost of American wheat in India, per
maund?

Shri A, M. Thomas: The F.0.B. cost
per maund ranges from Rs 10 to
Rs. 11. Freight come to Rs. 1.9-5 per
maund at present.

Sbr{ Damani: Mzay I know, in view
of the fmproved position of wheat and
thortage of long staple cotton,
whether the Government will con-
Mtrthl!mpart of more cotton?

Shri Tyagi: At what price is it being
sold?

Shri A. M. Thomas: Rs. 14 per
maund.

Palar River Waters Dispute
*1786. Shri N. E. Manisamy: Will

(a) whether Government have re.
celved any complaint from Madras
Government about the short or nom-
supply of waters from river Palar as
a result of construction of innumer-
able tanks, bunds and circuits by the
Mysore Government in the upper
regions of the River; and

(b) if so, the action taken thereon?

The Deputy Minister of Irrigation
and Power (Shrl Hathl): (2) and (b).
A statement is laid on the Table of
the Lok Sabhs. [See Appendix
anexure No, 130.],



the Btiates did meet, but the report
is that no infringement has been made.
Sbri N, R. Munisamy: May 1 know
whether the experts have said in their
report that the water that has been
impounded in the Bethamangalam
tank was utilised for industrial pur-
pomnndnlsn!or.miwltumlpur—
poses, and to the extent they have

used it up for mgricultural purposes,
they have infringed the provisions of
the agreement? May I know whether
they have not made any such observa-
tions?

Shri

“The Government of India, in
May, 1985, offered their good
offices to resolve differences bet-
ween the two State Governments
over the supply of water {from
the Palar river. The matter was
discussed in June and July, 1958,
at officers’ level between the re-
presentatives of Madras, Mysore
and the Government of India and
it was found that the Government
of Mysore had not infringed the
agreement entered into between
thtwo&muinlul The Gov-

'hﬂm In view of the
ﬂMﬂINﬂﬂmmw
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North Arcot district which 1s a very
dry area, and in view also of the fact

‘that this agreement was reeched as

early as 1882, may 1 know whether
Government, instead of referring this
matter to & commission under the
water disputes Act, use their good
offices and negotiate directly?

Mr. Speaker: There is no infrige-
ment. What is the further negotiat-
jon for? .

Shri Tangamani: I have gone
through the statement. There was

an agreement of 1882.

Mr. Speaker: All that is true. But
there is no infringement.

Shri Tangamani: There is no In-
fringement. But the fact remains
that whatever may be the agreement
which was reached as early as 1803,
the Palar river is dry. The two Gov-
ernments have met and they have been
going on for the last three years; and
as early as February, 1958, the Minis-
ter from the Madras State came over
here; and now, what the Government
of India say is that under the water
disputes Act, they have asked for the
sppointment of a commission. That
fact is known. But what I would
like to know is whether the Govern-
ment of Indis, instead of asking the
Madras Government to refer this
issue to a commission, will use their
good offices and revoke the original
agreement of 18927

Mr. Speaker All this is a sug-
gestion. Is the Minister willing to
answer?

Shri Hathi: I only want to clarify
the position, It is not a gquestion of
answering. When, at the site, the re-
presentatives of the two
ernments and the
ment of India were

an Act of Parlisment which provides
for the resolution of wsuch disputes.
Therefore, when the Minister from



Bhrl Hathi: Wherever a river passes
through two States, and where any
praject is being held up because of
any dispute, we have provided by an
Act of Parliament the procedure to
settle those disputes, and that is with
a view to utilise the waters of the
rivers for the country.

8hri Dasappa: May I know whether
in this very connection the Ministers
of both the States had not met?

8hri Hathi: I do not know whether
the Ministers have met or not, but the
officers’ have met and the Minister
from Madras has met the Minister of
Irrigation and Power here.

Shrl Basappa: In the question, it
is mentioned that innumerable tanks
have been constructed on the Mysore

Shri Thinomaish: Is it not a fact
whole of the year?

and find out whether there was in-
fringement or not?

Shri Surendranath Dwivedy: There
is no water, What s the infringe-
ment?

Shri Hathi: The report has been
submitted to the two Btate Govern-
ments, and if the hon. Member likes,
I can place a summary of that on the
Table of the House, because it is a
technical matter.

Mr. Speaker: Next question,

Shri C. B. Narasimhan: May I know,
8ir,.....

Mr. Speaker: Hon. Members would
have noticed that I do not want to
shut out a reasonable number of

questions with respect to electricity
rates. With respect to this, I have
allowed about ten supplementary
questions. umummmﬁ



A ——

tary questions oo this. I am proceed-
_h' to the pext questiom.

Nead Censiraction Work

*1787. Shrl Marish Chandrs Matbur:
Will the Minister of Transport and
Osmmunicstions be pleased to state:

{a) what is the extent of additional
funds made available for road-coms-
truction for the rest of the Flan
perod; and

(b) what schemes have been drawn
up for utilising the funds made avail-
able by State Trading Corpuration or
construction of roads?

The Mintster of State in the Minis-

(b) No schemes have so far been
drawn up to be financed from the

Shri Raj Bahadur: So far as the
purpose is concerned the Prime Minis-
ter, speaking as the Finance Minister,
has indicated that this amount of
which

;
;
:
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ernment on lack of availability of
tunds in this connection?

Shri Raj Bahadur: So far as this
tund itself is concerned, that is to
say, this additional amount, it came
into being only after the Budget. |
do not think we have received any
schemes as such under this particular
tund or this particular additional
allotment from the State Govern-
ments concerned, Even so, we shall
bear in mind the requests that they
have been making in this regard
about the extension of the national
highway milage, including those
received from Rajasthan.

Shri C. R. Pattabhi Raman: May 1
know whether Government are aware
of the very difficult conditions of road
laying in the deltaic areas of Godavari
Krishna and Tanjore, and if so,
whether they will take it up? Since
the States are not able to lay roads in
these areas on account of the difi-
culty, will Government consider
evolving a separate scheme for these
deltaic areas?

Shri C. D. Pande: For the hill areas
also?

Shri Raj Bahadur: The hill areas
and the deltaic areas come as such
under the jurisdiction of the State
Governments so far as road building
is concerned, We have given certain
aids for the schemes submitted under
the Central Road Fund for such pro-
jects. As and when such proposals
are put up, by the State Government
we shall definitely examine them,
and we shall also put such proposals
before the consultative committee of
the House for expression of their
opinion in regard to them.

Shri Tyagh: Thank you;

Shri Kasliwal: In the First Plan,
certain sums were made available to
the States for road construction. But
certain States expressed their inebility
to use the entire amount and made a
request that these grants should be
made non-lapsable. May I know whe-
ther in the case of those States which
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. num Minigier of Civill
:rm (Bhri Mehinddin): (a) No,

(_b)nuunotu-lu.
Soll Burvey

Gihosal:
""{m;u.rm:
Will the Minister of Foed and Agri-
culture be pleased to state:
(a) whether any Btate has prepared
tentative soil-maps for operating a

scheme for Rapid Reconnaigsance Soil

Survey; and
(b) it so, what are those States?

The Minister of Co-operation (Dr.
P. B, Deshmukh): (a) and (b). Yes.
Tentative soil maps for some districts
have been prepared by a number of
States, namely Uttar Pradesh, Madras,
Bihar, West Bengal, Bombay, Punjab,
Kerala, Orissa and Himachal Pradesh.
Soil Survey is still in progress In
of these States and has also
taken up in others e.g., Assam,
Madhya Pradesh and Rajasthan.

Shri Ghosal: May I know if on the
basis of these data, field work and
detailed survey and actual delineation
of soil boundaries will be started, and
if

i

Dr. P. B, Deshmukh: If the hon.
is
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at about 10 pm, on the 15th March,
1958 between Bankura and Chhatna
on Adra-Kharagpur section of the
South Eastern Railway; and

(b) if so, what are the causes of
accident?

The Deputy Minister of Raflways
(Shri Shahmawas Khan): (a) Yes.

(b) The cause iz under investiga-

Bharat Tramway Company

*1791. Bhri Yajnik: Will the Minis-
ter of Rallways be pleased to state:

(a) how often the Government In-
spector of Railways has enquired into
the working of the Bharat Tramway
Company operating between Burender
Nagar and Wadhwahn in Sauraghtra,
since 1854 when the Indian Railways
Act was applied to that Company;

(b) whether copies of his Reports
will be laid on the Table; and

(¢) what action has so far been
taken on the recommendations of the
Reports received and with what
results?

The Deputy Minister of Rallways
(Shri Shahpawax Ehan): (a) The
Government Inspector of Railways has
carried out three inspections of the
Tramway, in February 1956, March
1957 and March 1938.

(b) Yes, Sir. The copies of his
report are laid on the Table of the
Sabha. [Placed in the Library.
See No. LT-670/68]).

(c) Defects observed by the Govern-
ment Inspector of Railways are
pointed out to the Company for re-
moval. These instructions are com-
plied with. Any defect outstanding
is again pointed out in the following
Year's report. The Government con-
sider that the Government Inspecior's
reports are generally satisfactory and
call for no action by them.
reports have been received on  the

Shri Yajnik: May I know if any



Shri Shahnawaz Kban: There are a
number of bridges, and the Govern-
ment Inspector of Railways, whenever
he inspects this line, also careies
out inspection of the bridges. Gen-
erally, the condition of the bridges is
satisfactory, but in some cases the
plaster was found falling off and
needing certain repairs. Those re-
pairs are carried out.

Shy Yajnik: May I know if the
rules of operation that were recom-
mended to be made by the operating
company have been drafted and sent
to the Railway Board and published
in the gazette, because these rules
are very important and essential for
the benefit of those who are using
this track?

Shri Shahnawaz Khan: I  require
separate notice regarding this partl-
cular question whether the rules have
been published in the gazette or not.
But I would like to submit that this
line is only 3} miles long and it is
operated only on a single engine sys-
tem. So it does not require very
elaborate rules.

Shri Tangamani: From the state-
ments, we find that the reports by
the Inspector of Railways for 1956-57-
58 are more or less identical, But in
the earlier statement, we find that the
manager of the tramway has no
technical qualifications, and the ad-
ministration has to arrange for annual
inspection by the PWD inspector.
May I know whether Government
will request them to appoint a suitable
qualified person as manager or as
assistant?

Shri Shahnawas Khan: It is up to
the company to decide who is going
to serve their interests best. The
‘mahagar is not a technical man as far

aMJm ) i&mm % m

as the fnspection of tie bridges is con- -
cerned, but 1 presume he  knows

womething abolt the operstion '~ of
trains, o ) ’

Shri ¥Yajulk: May I know if the
Deputy Minister is aware that among
the bridges that are thers—there are
about five or six, then culverts and so
on—one is a very big bridge and the
Municipality of Wadhwan has  de-
finitely stated that severe restrictions
should be imposed on the company for
ensuring the safety of the passengers
and restrictions should also be impos-
ed on the number of carriages thal
are attached to the tramway? Is
the Minister aware that these pre-
caution: are not being taken and
there is a serious danger of this bridge
sometime giving trouble to the tram-
way and the passengers, and Govern-
ment are taking a very serious risk
in allowing this tramway to get along
on the road in spite of the very un-
satisfactory condition of the bridge on
the Bogawa river? There is no use
lamentiing after the event, as usally

happens.

Shri Shahnawaz Khan: That is not
what our information is. We do not
have apy such information and we do
not think that there is any danger to
the safety of train operation.

Shri Yajnik: The Municipality has
said that. May I ask one more
question?

Mr. Speaker: No.

Bhri Yajnik: The fact is that this
tramway connects directly with a
big railway junction. Would Govern-
ment, therefore, consider the advis-
ability of taking over this tramway
company so that the passengers might
have all the benefits of the railway
routes?

Shri Bhahnawas Khas: Government
have no intention of taking it over.

Mr, Speaker: I wanted to avold this
Question as being a suggestion, AN
the same, an amgwer has bpen given.
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Reanming of Ratiway Stations

*1793. Shri Tangamani: Will the
Minister of Railways be pleased to
mate:

(a) whether all the names of Rail-
way stations have been renamed in the
same manner in which the names are
adopted by Posts and Telegraphs De-
partment;

(b) how long will it take for com-
pleting the same;

(¢) when will Trichinopoly and
Madural be renamed; and

{d) whether representations have
been received touching upon the hard-
ships caused for baoking articles by
trains fo these stations? .

The Deputy Mimister of Raillways
(Shrl Shahnawas Khan): (a) No, not
all the names, nor is it proposed to
do 30 as a matter of course.

(b) Does not arise.

(¢) Trichinopoly and Madura have
been renamed as Tiruchirapalli and
Madurai with effect from lIst April,
1958 and 16th April, 1958, respective-
Iy.

(d) A representation was received
from Madura Ramnad Chamber of
Commerce in regard to change of
name of Madura station and about
difficulties in booking of goods from
stations in Northern India to that
station.

Shri Tangamanl: In view of the
diMicultias which have been expressed
by the Madura-Ramnad Chamber of
Commerce and similar organisations,
may 1 know whether important sta-
tions on the Southern Railway at least
will be renamed so that their names
are as are accepted by the Posts and
Telegrapha Department?

Mr. Speaker: It iz a suggestion for
action. The hon. Member wants to go
back to old puranic names; some other
hon. Members ure anxious to have new
OAmSs. '
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Shri Tangamani: The names have
been changed by the Posts and Tele-
graphs Department. And, whenever
we want to book goods to a particular
station, then, confusion arises. So, at
least in the case of important stations
the names should be changed to those
as are accepted by the Postal Depart-
ment.

Mr. Speaker: A conference may be
held between the concerned Ministers
to see that there is no confusion be-
tween the postal names and the rail-
way names,

Shri Tangamani: Because, in the
course of correspondence.....

Shri Shahnawaz Khan: There is a
tegular procedure laid down for
changing the name of any railway sta-
tion. The suggestion has got to come
from the State Government. Before
making the suggestion to the Railway
Ministry, the State Government has to
obtain the permission of the Home
Ministry and the Survey Department;
and, after that is done, then only, it
comes up before the Ministry of Rail-
ways. Then, we have also to refer
the matter to the IRCA to make sure
that there is no confusion in the names
and then revisions have to be issued
in code names etc.

Mr. Bpeaker: All that is right. All
that the hon. Member wants is that so
far as the Central Government is con-
cerned, both the Railways and the
Posts and Telegraphs should have
common names. The suggestion is
that the Railway Ministry may consult
the postal authorities also and may
have common names both for postal
purposes as well as for railway
stations,

Shri T. B. Vittal Rao: Simultaneous
decisions must be announced. Let
there be no difference between the
railway and postal names like Bez-
wada and Vijayawada.

S8hri Thirumala Rao: I wantad to
draw the attention of the hon. Minis-
ter to this. The Postal Department
calls it Vijayawada and the Railways
still continue to call it Bezwada. It
gives rise to difficultiess A parcel
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booked to Berwads must be sent to
Bexwada by the Rallways and the
rallway

Mr. Speaker: What is the diffculty
of the hon, Minister in consulting the
poetal wuthorities and arrive at a
common name?

Shrl Shaknawaz Ehan: As 1 said,
we have to walt till the suggestion
comes from the State Government.
(Interruptions.)

Mr. Speaker: 80 far as this matter
is concerned, I would say that the
poaition of this House and the Central
Government is peculiar, Both the
Posts and the Railways are wings of
the Central Government. Why should
we be at the mercy of the State Gov-
ernment. Hon. Members here are full
representatives of their constituencles.
_ I they bring to the notice of the House
here the inconvenience caused by one
section of this Government not follow-
ing the action of another section, why
should we go to the State Govern-
ment? I cannot understand that. The
hon. Minister will kindly co-ordinate
his efforts with the efforts of the postal
authorities and make a statement in
this House as early as possible.
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Dr. Ram Subhag Singh: The same
trouble arises in this guestion also
because the Ganga River Comrnission
has been appointed for advising the
Central Flood Control Board and
without that Commission going into
the matter one dam was constructed
from Balim to Bairs......

Mr. Speaker: What is the question?

Dr. Ram Subhag Singh: The 'ques-
tion is whether at the time of con-
structing the dam the Ganga River
Commission had advised the Central
Flood Control Board in favour of con-
structing that dam or not.

Shri Hathi: In fact, this work had
started in 1954 before the Commission
had been established.

Dr. Ram Subhag Singh: May I know
whether the Government of Bihar had
approeched the Government of India
in regard to the construction of dams
on the two sides of the river so that
the people may not suffer due to the
adverse effect created by these?

Shri Hathi: In fact, this matter was
brought to the notice of the Govern-
ment of India on the 28th March,
1955 by the Minister for Irrigation in
Bihar at a meeting of the Central
Flood Control Board. By that time
the Central Flood Control Board had
been established and it was aut that



Government may supply the deficit
States with the surplus rice?

Mr. Speaker: It is a suggestion.

Shri A. M. Thomas: Procurenmyent is
being done by the Central Government
and it has been given out.

current year, the production has been
on the increased. It was only 3°'1
million tons and 3-2 million tons in
18566 and 1857; but it has been a
3-47 million tons in 1987-58.

8hri Warfor: Some time back
Food Minister had stated in the
that smuggling had been going on
that the State Govermment has
advised to take sufficient steps to
smuggling. What is the position
smuggling now?

Shri A. M. Thomas: In fact,
have taken steps in the matter of
ing smuggling and the latest informa-
tion is that smuggling has been
reduced to a large extent.

4
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Wheat from Canada

*1798. Shrimati HNa Palchoudhuri:
Will the Minister of Food and Agri-
cnltare be pleased to state:

(a) whether it is a fact that Canada
has offered to India a gift of wheat
worth 8 million dollars;

(b) if so, details of the offer in terms
of tonnage; and

(c) when it is likely to be received?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
Yes.

(b) and (c). Probably about 1‘3
lakh tons of wheat will be available.
The details of shipment, quantity etc.,
are being worked out.

Shrimati Ia Palchoudhuri: Is it a
fact that some of the wheat that was
sent was lying in the ports and has
been declared unfit for human con-
sumption?

Bhri A. M. Thomas: It is not cor-
rect, Sir,



Will the Minister of Food and
Agriculiure be pleased to state:

(a) the steps taken so far by Gov-
ernment to put an end to the strike
by the employees of the Central
Tractor Organisation;

{(b) the number of employees of
C. T. O. who are still on strike; and

(c) the daily financial loss result-
ing from the strike?

The Minister of Cooperation (Dr.
P, 8. Deshmukh): (a) Good offices
of the Deputy Chief Labour Commis-
sioner and Conciliation Officer of
the Ministry of Labour have been
availed of. Negotiations are being
held with the representatives of the
Employees’ Union.

(b) @79.

(e) About Rs. 2,238.

Dr. Ram Subhag Singh: May I
know the main causes of this strike
and why the settlement of the prob-
lem is being delayed?

Dr. P. 8. Deshmukh: The conten-
tion of the strikers, according to us,
{s very unreasonable. It is about sen-
ding certain people on departmental
leave because operations of the C.T.O.
are seasonal and there is a period
when there is no work. The alter-
native to giving departmental leave is
to retrench them, which would be
more harmful.

Dr. Ram BSubhagy Singh: May I
know whether the different units
which are in-‘existence at present
were not in existence at the time
when this departmental leave system
was Introduced and whether now that
is also being imposed on the workrs of
‘those units, for instance, the Develop-
ment Wing etc.

‘Pr. P. 8. Deshmukh: I hav not quite
followsd what he means, Probably he

Shri P. B, Deshmukh: Yes, Sir, The
same departmental leave rules apply
to both.

Shri 8. M. Banerjee: May I know
whether the employees have demand-
ed the appointment of a committee
to go into the question of departmen-
tal leave and if so, whether a commit-~
tee has been formed and what is the
composition of the committee?

Dr. P. 8, Deshmukh: There was a
suggestion that a committee should be
appointed. We are quite ready for
that provided the personnel is agreed
upon.

Dr. Ram Babhag Singh: The hon.
Minister has said that they were
being penalised due to theilr ownm
goodness. Recently it was disclosed
by the Minister of Food and Agricul-

i
g
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Shri 8. M. Banerjee rose—

Mr. Speaker: We shall finish all the
questions. Next question.

Shri 8. M. Banerjee: There iz a
Mk!:oln'bnlnditisveryhnpor—
. {(Interruptions.)

Mr. Bpeaker: Almost every strike
that goes on ia important. The hon.
Member will have another opportu-
nity.

Alr Hostesses

*1799. Bhri Harish Chandry Mathar:
Will the Minister of Transport and
Communications be pleased to state:

(a) what is the number of posts of
air hostesses under each of the two
Corporations and how many of these
posts are vacant; and

(b) what efforts have been made
and difficulties experienced in recruit-
ing right type of personnel?

The Deputy Minister of Civil Avia-
tion (8hri Mohlmddm): (a) The sanc-
tioned number of posts of Air Hostes-
ses for 1957-58 in the Indian Airlines
Corporation and in the Air-India
International Corporation was 99 and
41 respectively, of which, 15 posts
were vacant In the former and 7 in
the latter at the end of March, 1958.

{b) The vacacies are widely adver-
tised by the Corporations. Sufficient
publicity is also given to the Air-
Hostesses’ profession in newspapers
and magazines from time to time.

Difficulties are experienced in get-
ting the right type of candidates pos-
seasing personality, physical fitnese
and fluency in speech.

Bhri Harish Chandra Mathur: Part
(b) of the question has not been fully
answered. What efforts have been
made? Not a word has been said
about it.

Mr. SBpeaker: What efforts can be
made?

Skrl Mohiuddin: Sir, I have men-
tioned in the written reply that full
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publicity is given in the newspapers
about the profession itself and notices
are issued regarding the minimum
qualifications laid down for air hos-
tesses and also inviting applications.
Still, there are difficulties in recruit-
ing them.

Shri Thirumais Rao: Are men al-
lowed to compete?

(No answer was given)

Shri Harish Chandra Mathur:
What are the grades of salary obtain-
ing in our services and how do they
compare with those obtfaining in the
foreign airlines?

Shri Mohiuddin: The pay for an
air hostess in the AIl varies from Rs.
300 to Rs. 335 per month. In the IAC,
there are two grades: one starting
from Rs. 250 going up to Rs. 370 and
the other starting from Rs. 320 going
up to Rs. 440. There is no doubt that
the salary is higher in the foreign air
services. For instance, the BOAC
offer Rs. 528 going up to Rs. 628.

Shri Yajnik rose—

Mr. Speaker: We have only 21
questions. Should we not finish them.

Shri ¥ajnik: Two more gquestions
can be put anyhow.

.iner Development Schemes under

Second Five Year Plan
*1800. Shri N. B, Munisamy:

Will the Minister of Irrigation and
fower be pleased to state:

(a) the number of Power Develop-
ment Schemes approved by the
Advisory Committee on Irrigation and
Power as against the targets laid
down in the Second Plan;

(b) The total cost involved; and

(c) whether there is going to be
any revision duc to foreign exchange
difficulty? .

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Out of
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206 new Power development Schemes
tentatively included in the Becond
Plan, 99 Schemes in full and 8
Schemes in part have so far been
finaTly approved by the Advisory
Committee on Irrigation and Power
Projects.

(b) The total estimated cost of the
Schemes, already approved by the
Advisory Committee, amonuts to
about Rs 225-44 crores.

(¢) No revision is under contempla-
tion at present.

Shri N. R. Munisamy: The Advi-
sory Committee have suggested the
deletion of certain power development
projects for want of money. Have
they suggested any other method by
which we can have smaller power
projects serving local needs?

Shri Hathi: This technical Advi-
sory Committee is set up by the Plan-
ning Commission to scrutinise the
schemes submitted by the Btate Gov-
ernments for inclusion in the Second
Plan. That Committee iz not to
investigate into them. It only sees
that the estimates are prepared and
financial returns are properly worked
out and the scheme is qualified to be
taken up looking to the need of the
area or region

Shri Ranga: What is the latest
position in regard to the Sileru power
project which has to supplement the
power production at Machkund? Is
it being proceeded with?

Shri Hathi: That is being examined
by the CWPC.

Shri Hathi: In fact the CWPC s
the technical adviser and the work is
done in the Examination Directorate
nf the Commisson. Then it is placed
before the Advisory Committee where
there are other engineers from the
States and also from the public
mector.
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Manufacturing of Multipurpose
* Food

*1801. Shri Ghosal: ~ Wil the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have got
any scheme for manufacturing multi-
purpose food; and

(b) if so, the details thereof?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) and (b). A type of multi-purpose
food evolved by the Central Food
Technological Research Instritute at
Mysore is already being made on an
experimental basig in the Institute A
proposal for establishing a plant of
8-ton capacity per day is under consi-
deration. A Technical Working Group
has been recently set up to examine
all the aspects of this proposal and to
prepare a proper scheme.

Shri Ghosal: What is this queer
food?

Shri A. M. Thomas: It contains
specially prepared ground-nut flour
and roasted pulses and is fortified
with essential minerals and vitamins
A, B complex and D.

Shri Mohamed Imam: What are the
purposes fulfilled by this food and
how many kinds of food are prepared
in the Mysore Institute?

Shri A. M. Thomas: The product is
primarily intended to be a supplement
to the diet of children, expectant and
nursing mothers. It is generally good
as a supplement to the ordinary diet
of any individual.
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3% 9T o o frost o Sl W (b) what has been the total cost for
° the 865 k.w. main Power House;
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The Minister of Health (Shrl
Karmarkar): (a) Yes, Sir.

{(b) and fc). Street lighting exists
on Qutab Hoad upto the Khushak
Nullah. [he question of providing
street linghting on the road from the
Khushak Nallah upto the Yusaf Sarai
Bazar is under the active consideration
of the Central Public Works Depart-
ment and the New Delhi Municipal
Committee. The portion of the Qutab
Road from the Yusaf Sarai Bazar
onward falls within the jurisdiction of
the newly formed Municipal Corpo-
ration of Delhi and the question of
its electrification will be considered
by the Corporation in due course along
with the needs of other areas within
its jurisdiction.

o W T o g4 "faa
qz ATy & w41 47 R I A oIw
T AT A T WATIT B AT wHAT ¥
f& agi faway @ o@qr ?

Shri Karmarkar: Sir, I have given
all the information that I possessed.

WRITTEN ANSWERS TO
QUESTIONS

Hirakud Project

1793, Shri Naushir Bharucha:
Bhrl K. ©. Jens:

(c) whether it ix a fact that irriga-
tion facilities have been extended to
only one lakhs acres as against the 67
lakh acres promised; and

(d) if so, the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shrl Hathi): (a)
Rs. 56-50 crores were spent upto the
end of December, 1057 on Stage I of
the Hirakud Project.

(b) A fourth unit of 37,500 K.W.
has since been installed in the Main
Power House bringing the total instal-
led capacty to 123000 KW. as
envisaged in Stage I of the Project.
The total cost of the Power House
comprising the Power House Building,
four generating units and - erection
charges amounts to Rs. 6'78 crores.

(c) The Project envisages irrigation
of 6872 lakh acres on full develop-
ment. Against a target of 107527
acres to be irrigated in 1957-58, an
area of 145475 acres was irrigated
till the end of December, 1057.

(d) Does not arise.
Transport Facilities for Jagpery

*1787. Shri Goray: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that Jag-
gery is included in the non-program-
med traffic on the North Eastern
Railway;

(b) whether the Jaggery merchants
have made any complaints to Gov-
ernment agrinst the non-availability
of wagons; and

(c¢) whether it is a fact that the
shortage of wagons is adversely affect-
ing the trade and industry of Jag-
gery?

The Depuly Minister of Rallways
(Shri Shahnawaz Khan): {(a) Jagree,
like other commodities, when not
included in programmes issued by the
Union or State Governments, moves
under item ‘E’ of the Preferential
Traffic Schedule whereas traffic
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sponsored and programmed by Gov-
ernment moves under a higher prior-
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Hon'ble Member’s Unstarred
Questidn No. 1554 on the 11th

ity. September, 1957,

(b) Yes, some complaints have
been received regarding inadequate
transport of jagree from North-
Eastern Railway Stations to destina-
tions in Assam only.

(¢) No. In fact, there has been
considerable improvement in clear-
ance of this traffic during the current
season as compared to the previous
one,

Postal Inapector’s (Post)
Examination

2622. Shri Elayaperumal: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) how many Scheduled Caste
postal clerks have appeared for the
Postal Inspector’s (Past) Examination
from the year 1855 to 1857 from
Madras State; and

(b} how many of them were
selected?

The Minister of Stale in the Minis-
try of Transport and Communications
(Shri Baj Bahadar): (a) and (b). (i)
In 1855 examination, 71 Scheduled
Castes candidates sat for the Inspec-
tor’'s Examination in Madras Circle
and out of them 2 were selected.

(ii) No examination was held in the
year 1856.

(iii) Two examinations—one in Feb-
ruary and the other in October were
held in the year 1957. In February
1957  examination, Scheduled
Castes candidateg sat for the examina-
tion from that Circle and 1 was select
ed.

{iv) In October, 1957 examination,
30 Scheduled Castes candidates apear-
ed from that Circle. The result ol
this examination has not yet been an-
nounced.

Note.—Incidentally, the infornation
contained in clauses (i) and
(iil) above had already been
furnished in reply to the

Cweem & fegy vfodeen

IR, o Wo wyo fyidr ;W
frard ot ey o a7 W @
T w8 e

(%) ToreqrT gTRTT QT XTI
o 7€ faryy Faom & fad <1 oy
e ¥ fagqy wfr w9 & wwo
¥ far e & 397 fimr mar @

(&) w1 g7 w=w § v GAl
g ot arada Wy wf o guay dwv
g T 9

(m) w1 a7 doy Sra f1 oW
g WK

(v) =fe &, a1 wi T A%
FT-HAT ATHTA WA WAy oy R ?

fowrk o foqe qwnft (0
W) : (%) faxstt =1 w7 ATl
fq aizy & fog &1 x0T @
w3 @ 3% e ey @ e oo
AT WP IFET AT AT
mr feiqigsw 4 4d ol & o™
T WA B ATRA KT smEeqT &1
2

(&) 947 waqQ ¥ faeqa F91¢
F19T Zogw g aF q |

(#) aver wem wfl 4T
t

(a) =t avarr ool aff orn §
IUET  laFn WIT FIRIT (€a:, A%
g né § - -

(1) ot cfigs w7 ok
Ary wrew wrAT aat § Fawfrade
g ook ot fefr g rer Y
dyc oy vk @



11037 Written Anrwers

(R) wreery wovlt & too fire-
oe WY OF gur oy fedrEe o v
foorelt dx1 v wrelt waftat @ wfi
vt qgw vt 2 )

WM & WWTAq @daT

JERY. N ey ot : w wd
oY oy ¥Wd 47 For w0 fiv

(%) @7 fewm W v awqr
R faym & qry@a wrafEi €
fed M3 @ Faet avr glrat §
AR Y ;A

(@) & g1 A fawi w6t
faam & g G & fawrg-
ft?

e W (s e wt) -
(%) i fri & aacie s
¥ do9 9 OF & § 9l co-3Re
| | oww Hiw ome faum
& TR AT AR W1 O
s® A @ ® foq fawn feod st
AEM A § FHAL §, Hiwq @A
& Tdw wwEd s ag o
gt F S

(w) o 2t

All Indis Institute of Medical
Seciencey

2625. Shri V. P. Nayar: Will the

| Minister of Health be pleased 1o state:

? Radiology in the All India Institute
. of Medical Sciences has been fully

(a) whether the Department of

equipped;
(b) if so, the broad details of the

‘equipment installed;

" (c) the date of appointment of the
rofessor of Radiology; and

(d) a summary of work done so
ir in the Department since the ap-
pintment, it any, of the Professor of
ndiology?

i
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The Minister of Heslth (Shri
Karmarkar): (a) The Department of
Radiology in the All India Institute
of Medical Sciences has been equipped
only to meet the immediate require-
ments of the Institute.

(b) Details of equipment installed
are given below:—

(i) One 420 388 /Siemens Generator
Pleodor 860 027/fully shock and
y proof X-ray apparatus
consisting of a high tension
transformer and type ERG
10/25 Siemens X-Ray Tube,
both immersed in oil and built
into a single outer metal casing.

(ii) One 420 360 Examination equip-
ment for fluoroscopy and radio-

graphy.
(iii) One 580 1168. Super Astral
Fluorescent Scheen 14X14"

complete with lead glass

(iv) One 525 030/Chest Protector.

(v) One 531 491. Cough Guard
made of plexiglass, for mount-
ing to screen and cassette
carrier.

(vi) One 420 169. Foot Switch to
control fluoroscopy.

(vii) One 525 032. Hand timer for
radjography, from 0-8 sec. with-
out filament resistor fluorscopic
amperage.

(viii) One 531 077. Radi
metal cone, round 12 cm. dia.

(ix) X-Ray viewing box complete 1.

(d) Details of work done by the
Professor of Radiology in the Depart-
ment since his appointment are as
follows:—
(a) 24 Lectures to the first batch
of under-graduates in Radiolo-
gical Anatomy.

(b) 32 Lectures to Post Grauates in
Orthopaedics on  Orthopseedic
Radiology.

(c) 4 Lectures to the second batch

of under-gradustes in Radiologi-
cal Anatomy.



(e) Published
papers;—

1. Lung Changes in Infective
Hepatites.

4. Lung changes in Influenza.

3. Space between stomach and
diaphragram—its Radiological
significance, as co-author.

4. Incidence of Bone Tumours in
Detlhi-1956, ag co-author.

5. Radiation Treatment of Bones
Tumours.

8. Radiological Diagnosis of lung
Urs.

Derallments on Eallways

2626. Shri Tangamani: Will the
i of Railways be pleased to
state:

(a) the number of deraliments on
the Railways during the months of
January, February and March, 1858;
and

(b) how they compare with the
derailments during corresponding
period in 19577

The Deputy Minister of Railwayr
(Shri Shahnawas Khan): (a) and (b).
Figures are furnished below:

January to March

1858 1957
310 305
Post Office

2687, Shrli R. Namayanasamy: Will

(a) whether the villagers of Am-
mapatti Uthamapalayam Firka, Peri-
yakulam Talug, Madurai District,
have sent a petition requesting to
op;n a Post Office at their village;
an )

(b) if sn, the steps taken thereon?

(b) As Ammapatti is situated at a
distance of 1} miles from Ammaya-
nayakanur Sub Office, a Post Office
cannot be opened there under the
existing policy unless it iz either ex.
pected to be self-supporting or a Non-
Returnable Contribution to cover the
loss on its working is forthcoming.
The possibility of opening a post
office there on either basis is being
explored.

Par Capita Milk Consumptien in
Madras

2628. Shri Elayaperumal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what steps have been taken by
Government to increase the per capita
consurnption of milk in the Madras
State; and

(b) whether any financial assistance
has been requested by the Madras
Government?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The
following schemes aiming to increase
the supply and consumption of milk
and milk products in Madras are In
implementation under the Second
Five Year Plan:—

(i) Improvement of milk supply in
urban areas.

(ii) Installation of pasteurisation
plants in Co-operative Milk

Unions.

(iii) Hygienic handling of milk,

(iv) Establishment of Co-operative
Salvage Farms.

(v) Madras Cattle Colonisation
Scheme.

+vi) Key Village Schemg for im-
provement of Cattls and
buffaloes,

fvil) Gaushala Development Schems.

fhe total cost of dairy and cattle Im-
provement schemes as included in the
Second Flan Is Rs. 208:05 lakhas,
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(b) The Madras Governmenti .e-
Quested financial assistance amount-
ing to Ra. 26'80 lakhs during 1957-58,
of which Rs, 13'21 lakhs was sanc-
tioned by the Central Government

Cranes for Bombay Port Trust

m.msmsm:wmm
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government's atten-
tion has been drawn to the news item
appearing on page 5 of the Blitz
dated the 22nd March, 1058 alout
rupeeg 15 crores being forwarded
to Mundhra by the Bombay Port
Trust;

(b) if so, whether the facts men-
tioned therein are correct; and

(c) whether Government are taking
any steps to enquire into the matter?

The Minister of State in the Minis-

try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) The “news item” gives a dis-
torted version of the facts which are
fully recorded in the preamble to
Resolution No. 558 dated the 21mt
May 19857 of the Trustees of the Port
of Bombay. These proceedings are
open to inspection of the public under
ﬁﬁm 16 of the Bombay Port Trus

A persual of these proceedings will
indicate that the following are the
correct facts:—

(i) In August 1856, the Bombay Port
Trust invited by public adver-
tisement, tenders for the manu-
facture and supply of 54 elec-
tric cranes.

(ii) Of the 13 tenders received in
response to the advertisemen,
the two lowest were from
foreign manufacturers for the
supply of cranes to specifications
which did not conform to the
specifications laid down in the
tender notice.

(ili) The third lowest tender was
from M]|S. Jessop and Co. The
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Port Trust unanimously decided
to accept this tender on the
merits of the case as mentioned
below:—

(a) the specifications were accept-
able,

(b) the cranes were to be mane
factured in India; as such the
expenditure in foreign cur-
rency was only 24'4% of the
total cost.

(c) this firm had satisfactorily
tulfilled an order placed with
it in 1952 for the supply ot
34 cranes. These cranes had
been working satistactoruy
Tor Z years.

(iv) The condition regarding 10 per
cent, security deposit was modi-
fied to a deposit of Rs. 1 lakh
in cash and Rs. 1 lakh by
deduction from bills (and not a
total of Rs. 1 lakh as mentioned
in the news item). This was
not a new departure in respect
of this contract. The Port
Trust had agreed to an indenti-
cal modification regarding
security deposit in respect of
the 1952 contract with M/S,
Jessop & Co. which, as already
stated, had been executed to
the Trustees' satisfaction.

{c) Does not arise,

Hotel Industry

263%0. Shri V. P. Nayar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total profits made by the
Hotel Industry in India as estimated
in 1956-57;

(b) the number of gmployees in
the Industry as estimated in the
above year; and

(c) the total investment in the
Industry and the break up for
Public and Private Sectors?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Informstion
is not available.
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{(b) and (c), A statement giving the
available information is laid on the
Table of the Lok Sabha. [See Appen-
dix VII, annexure No. 141.]

Soll Comservation in Bombay

2631, Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount allotted for soil
econservation in Bombay for the year
1957-58; and

(b) the amount proposed to be
allotted during 1958-507

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) Rs. 118-77
iakhs including Central and State
share.

(b) Rs. 191'84 lakhs including Cen-
tral and State share.

Co-operative Sugar Factories In
Bombay

2632 Shri Pangarkar: Will the
Minister of Food and Agricnlture be
pleased to state:

(a) whether any amount has been
sanctioned for the Co-operative Sugar
Mills in Bombay State during the year
1957-58; and

{b) if so, to what extent?

The Minister of Food and Agricul-
tare (Shri A, P, Jain): (a) and (b).
A loan of Rs. 2,14,60,000 has been sanc-
tioned by the Industrial Finance
Corporation of India to Co-operative
Sugar Factories in Bombay during
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1957-58 as detmiled below:—
S.Ne. Name of ths Fagtory Amount sanc-

tionsd

1, Shri Khedut Slluhﬂ x.llnd

Udyog Mandli 7»50,000
2. Shrirem Sahakar] suur

xumum L. . 7»50,00L

Sahakari  Sakhar

lurmn Lid. B «  7,00,000
4. Karegaon Bhag Sahakari

Sakhar K.l.'l.hm Lud, . 7,50,000
5. Malegaon Sahakari Sakhar

Karkhana Lud, . . 750,000
6. Rahta Sahakari Sakhar

Karkhana Ltd. . »  7)50,000
7. Bhogawati Sahakari Sakhar

Karhans Lid. . . . 10,00,000
8. Warana Sahskari Sakhar

Karkbang Ltd. . 10,00,000

9. Shri Panchagsngo

Sehekari
Sakbar Karkhana Ld. 16,00,000

10. Girna Sahakari Sakhar

Karkhana Lrd. 15,00,000
11. Krishna Sahaiari Sakhar

Karkhans Ltd, 15,060,000
12. Shetkari Sshakari Sakhar

Karkhana Lid, 55,00,000

13. Kodinar Khand Udy
!Khedutsm" Mungﬁ Lrd. ss,no,ooo

3,14,30,200

Employment Potential on Indian
Railways

2633. Shri Jadhav: Will the Minigter
of Railways be pleased to state the
employment potential at present on
the Indian Railways?

The Deputy Minister of RBallways
(Shri Shahnaws: Khan): The antlei-
pated increase in employment on the
Railways during the Second Five
Year Plan is estimated to be as under:

Gazetted Class Class IV

Officers. 111 Suaff Stadff
1. Construction, 555 25,700 84,300
2. Maintenance 362 s5.500 1,04,750
3. Normal Wastage . . 414 81,300 1,13,700

Totan

. —— ————

1,331 1,62400 3.02,750
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Madurai-Bodinayakanur Railway
Line
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2634, Shri Gulam Mohideen: Will
the Minister of Rallways be pleased
lo state:

(a) whether it is a fact that Madu-

rai Bodinayakanur line is running in
loss;

(b) the average number of passen-
gers that travel daily on this line; and

{c) the steps Government have taken
to reduce the loss?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a)
Although the gross earnings are more
than the working expenses, thig line
is not considered remunerative, as the
net result, after allowing for interest
charges, discloses a loss.

(b) 1,276 passengers daily.

(c) The matter is under considera-

tion.
Railway Stations in Orissa

2635. Shri B. C. Prodhan: Will the
Minister of Rallways be pleased to
state:

(a) the total number of Railway
Ssations in Orissa State;

(b) whether Government had any
proposal to increase the nmumber of
Railway Stations in the State during
the year 1957-58; and

(c) if so, the names of the Stations
which are under consideration and
wheu the work will be started?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) 149.

(b) Yes..

{c) 8 Crossing Stations were plan-
ned.

4 Croasing Stations viz. Ranital,
Narashimhapura, Garhmadhupur and
Sonapur Road have already been
opened and the work on the follow-
Ing remaining four, is in progress and
15 expected to be completed shortly:—

(i) Jakapura—Between  Jajpur-
Keonjhor Road and Jenapur.

(ii) Sabira—Between Sore and
Markona.
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(iii) Not named—Between Kalu-
paraghat and as yet. Ganga-
dharpur.

(iv) Not named—Between Ganga-
dharpur and as yet, Balugaon,

P. & T. Athletic Meet

2636, J Shri Subodh Hansda:
1 Shri 8. C. Samanta;

Will the Minister of Transport and
Communications be pleased to state:
(a) whether the All India Posts and

telegraphs Athletic meet was held in
1957{

tb) if so, where and when; and

(c) the names of clubs which parti-
cipated in it?

The Minister of State in the Minis-
iry of Transport and Communications
(Shri Raj Bahadur): {(a) No.

(b) Does not arise,
(e) Does not arise.

Joint Indo-American Team

2637 S 8hri 8. C. Bamanta:
"\ Shri Barman:

Will the Minister of Food and Agri-
culture be pleased to state which of
the recommendations of the joint
Indo-American Team appointed to re-
view the activities of -the present
organisations conducting agricultural
cesearch and education in the country
nave been accepted and implemented?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): A statement
containing the requisite information is
laid on the Table of the Lok Sabha.
[Placed in the Library. See No. LT-

- 671/88)
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Construction of Road linking
Mebrauli and Nila Haux

2639. Shri Vajpayee: Will the Minis-
ter of Health be pleased to state:

(a) whether any road was con-
structed by the Members of the
National Cadet Corps in 1858 linking
Mehrauli to Nila Hauz;

(b) if so, the total contribution in
labour and funds that was consumed
in the building of this road,

(c) whether it is a fact that this
road has since been encroached upon
by some individuals and the way to
Nila Hauz blocked; and

(d) whether any action has been
aken by ngmment in this regard?

The Minister of Health (Shri
Karmarkar): (a) Yes, Sir. A jeep-
able kutcha road was constructed by
the National Cadet Corps boys in 1854
linking Mehrauli road with Nila Hauz.

(b) No expenditure was incurred
on its construction by Government or
any local authority. The amount of
expenditure incurred, if any, by the
National Cadet Corps is not known to
Government.

(c) and (d). The kutcha road passea
through some private fields and the
owners of these fields have now con-
structed their boundary walls and
buildings etc. as a result of which the
road has been blocked.

23 APRIL 1958

11048
New Railway Station Partap-
ew Ay M noar

 Written Answers

2640, Shri D. C. Sharma: Will the
Minister of Eallways be pleased to
state: '

(a) whether it is a fact that a new
Railway Station is proposed to be
constructed just near the newly deve-
loped colony known as Partapbagh
in Delhi (near Shakti Nagar); and

(b) if so, how the matter stands?

The Deputy Minister of Raflways
(Shrl Shahnawaz Khan): (a) No.

(b) Does not arise,

Small Irrigation FProjects

2641, Shri Harish Chandra Mathar:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the programme of work
on small irrigation projects has been
intensified in various States in the
year 1957-58;

(b) the revised estimates; and
(c) the additional provisions made?

The Minister of Food and Agrical-
ture (Shrl A. P. Jain): (a) Yes, Sir.

(b) and (c). A stutement giving the
required information is laid on the
Table of the Lok Sabha. [See Appen-
dix VII, annexure No. 142,]

Quarters for P. & T. Employees
in Orissa

2642. Shri Sanganna: Will the
Minister of Transport and Communi-
cations be plieased to state:

(a) whether the programme of con-
struction of quarters for the Post and
Telegraph staff in Orissa is in hand;

(b) if so, whether any progress has
been made in this direction; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Transport and Communications
(S8hri Raj Bahadur): (a), (b) and (¢).
Sanctions have been issued for con-
structing 40 units of quarters at seven
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Statlons in Orissa Circle. The
CP.W.D. are having difficulty in get-
ting contractors at reasonable rates.
They propose to execute the works
departmentally if they fail to get
contractorsd In addition plans and
estimates are under examination for
constructing 31 units of quarters at
8 more stations and sites are being
acquired for construction of P. & T.
Colonies at 7 places.

Dak Bungalows on National
Highways

2645, 8hri Sanganma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
Dak Bungalows on the side of the
National Highways in each State are
maintained by the Government of
India;

(b) if so, what is the number of
suck Dak Bungalows in the State of
Orissa; and

(c) what is the amount provided for

their maintenance in the Second Five
Year Plan?

The Minister of State in the Minis-
try of Transport and Communications
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(Shri Raj Bahadur): (a) With the
coming intoa force of the National
Highways Act 1856, with effect from
the 15th April 1857, the Government
of India cannot incur expenditure on
the improvement or maintenance of
inspection bungalows attached to
National Highways unless the owner-
ship of these buildings is transferred
to them. The question of the transter
of ownership is under consideration.

(b) and (¢). Do not arise.

Burma Rice

2644. Shri B. Das Gupta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the procurement price
fixed by Government and the cost per
maund of procured rice in West
Bengal; and

(b) what is the selling price of
Burma rice and procured rice in West
Bengal?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) The Gov-
ernment of India have fixed the fol-
lowing maximum prices at which the
West Bengal Government are making
procurement. ’

Districts Quality Price per maund ex-‘
clusive of cost of
bags.
Burdwan, Birbhum, Bankura, Midnapore, Hooghly Fine . . .  Rs. 19
24 Parganas, West Dinuj’pur, Hom!’xD}:' 4 hlledmm . . Rs. lg'.r'szos
( ra Sub-Division only). Course. . Rs. 16-00

It is not possible to indicate the
total cost as the charges which may
be incurred by the West Bengal Gov-
ernment are still under examination.

(b) Burma rice is being issued to
retailers by the State Government at
Re. 1675 Np. per maund and is sold by

retailers to consumers at Rs. 17-50 Np.-

per maund in retmil Coarse
varieties of rice procured by the West
Bengal Government will be sold at
the same prices,
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Raral Water Supply Scheme in
Madras State

2646. Shri Elayaperumal: Will the
Minister of Health be pleased to state
how far the amounts allotted to
Madras State for implementing rural
water supply schemes have been
utilised during the First and the
Second Five Year Plan periods?
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The Ministor of Health (Shri
Karmarkar): A sum of Rs. 15 lakhs
was given as grant to Madras during
the First Five Year Plan period. A
further sum of Rs. 6.116 lakhs waa
given as grant during the first two
years of the Second Plan. The latest
progress report received from the
Madras Government shows that they
hnv:e"mntmlyamofac.ﬂhm
s0

Irrigation Schemes in Madras State

2647. Shri Balakrishnan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the number and names of irn-
gatlon schemes recommended by
Madras Government for execution
during the Second Five Year Plan
period; and

(b) the number and names of
schemes which will be taken up for
the execution during Second Five
Year Plan period?

The Deputy Minister of Irrigation
and Power (Bhri Hathi): (a) The
following 10 schemes in the reorganised
Madras State were recommended by
the Madras Government for inclusion
in the Second Five Year Plan:

1. New Kattalai Canal Scheme.

2. Pullambedy Canal Scheme.

3. Vidur Reservoir Project.

4. Parambikulam, Sholayar-Aliyar
Project.

. Manimukthanadi Reservolr.

. Gomukhi Reservoir.

. Thoppiar Reservoir.

. Palem Poranthalar Reservour.

. Aladi Dam (Upper Pernyar
Project).

10. Pambiyar Project.

= 0 =1 ;o

(b) The first four schemes men-
tioned above have been included in
the Second Five Year Plan of Madras
Btate. In mddition to these, the follow-
ing two schemes, originally proposed

the erstwhile Travancore-Cochin
Btate for inclusion in the Second Plan,
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have tince been included in the Becond
Plan of reorgatised Madras State:—
1. Neyyar 2nd BStage (relates to
both Madras and Kerala
Btates),

2, Medium Schemes in Kanya
Kumarl District.

Lense of Rallway Plots

2648, Sardar A. 8. Saigal: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have laid
down any procedure with regard to
the leasing or licensing of Railway
plots to outsiders for the purpose of
trade;

tb) if 1>, the details thereof;

{c) whether Government have
received any complaints about can-
cellation of lease of plots from shop-
kecpers at Kharagpur; and

(d) it so, the action taken thereon?

The Depuly Minister of Rallways
(Shri Shahnawaz EKhan): (a) The
rules with regard to licensing and
leasing of Railway plots are laid down
in the Indian Government Railway
Code for the Engineering Department,
and Supplementary rules for tempo-
rary occupation of Railway land by
merchants and firms framed by the
various Railways.

(b) Relevant Paras 807 to 820 and

1961 of the Engineering Code may
please be referred to.
(c) No Sir.
(d) Does not arise. .
Raflway Quarters, Kharagpur

Sardar A. 8. Salgal:
”""{ Shrl H. N. Mukerjoe:

Will the Minister of Railways be
pleased to state:

(a) what amount of money has
been spent on the repairs and im-
provements of type I and II quarters
SCHEME FOR A PNICH-PAGE SONEOULE
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(b) the details of improvements
effected in the quarters;

(c) whether there have been re-
presentations from the staff against
these improvements; and

(d) if so, the action taken by Gov-
ernment in the matter?

The Deputy Minister of Rallways
(8hri Shahnawaz Khan): (a) The
amount spent on improvements to
Type I quarters since 1952 and upto
March 1957 is Rs. 3,36,000. So far no
improvements have been carried to
Type I quarters.

(b) Improvements such as provision
of concrete floors, extending the
verandas, providing kitchens and
courtyards and a bath in each unit,
have been made in the said quarters.

(c) Yes, Bir. There were objections
from some of the staff to these im-
provements as they had to remove
the unauthorised structures put up by
them in front of their quarters to make
room for the additional kitchens and
court-yards,

{d) Does not arise,

Collision of Traln

2850. Shri Raghunath Singh: Will
the Minister of Rallways be
pleased to state whether it is a fact
that a Ledo bound Passenger train
collided during the second week of
March, 1058 with a truck loaded with
logs at a level crossing between
Makum Junction and Tingrai Sta-
tions?

The Depuly Minister of Rallways
(Shri Shahnawaz Khan): On the 11th
March 1858 at about 14'18 hours while
No. 605 Up Passenger train was pro-
ceeding towards Ledo, it dashed against
a motor truck loaded with logs at an
unmenned level crossing between
Makum Junction and Tingrai Stations
on the North-east Frontier Railway.
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Schemes from West Bengal
Government

265 Shri Ghosal:
Shri B. Das Gupia:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the following schemwes
have been received from the West
Bengal Government:

(i) a scheme for contour sur-
vey of areas in the 24-Parganas
district;

(ii) a scheme for hydrological
observations; and

(iii) a scheme for providing
higher training to Engineering
and Research Officers of the
Irrigation and Waterways Direc-
torate; and .

(b) it so, the action taken in the
matter?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
reply is in the afirmative.

(b) (i) Contour survey of areas in
the 24 Parganas district.

This scheme is under the considera-
tion of the Planning Commission.

(ii) Hydrological observations.

This scheme hus been approved by
the Planning Commission.

(iii) Higher Training to Engineers
and Research Officers of the Irrigation
and Waterways Directorate.

This scheme is under the considera-
tion of the Planning Commission.

Payment of Sugarcane Price

2652, Shri Daljit Singh: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) the price of sugarcane sup-
plied by the cane growers to the
Bhogpur Suger Mill in Punjab upto
31st January, 1858 and the amount
of money paid to the cultivators
against cane supplied; and
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(b) whether arTears of cane price
huve been paid?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) The price
of cane supplied to Bhogpur BSugar
Mill upto 31st January, 1858 totals
Ra, 24'48 lakhs out of which Rs. 10-58
lakhs hed been paid upto that date.

(b) All arrears of price of cane sup-
plied upto 31st January, 1958, have
since been paid,
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Railway Protection Force
2854. Bhri Daljit Bingh: Will the

Minister of Rallways be pleased to
state:

(a) the strength of the Railway
Protection Force on the Northern
Railway as on the 81st March, 1938;
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(b) the number of Chief Security
Officers, Inspectors and other junior
officers; and

(¢) the tofal expenditure incur-
red in maintuining the force during
1957-587

The Depuly Minister of Rallways
(Shri Shahnawaz Khan): (a) 7583
personnel.

(b) Chief Security Officer, 1
Security Officer. 1
Commandant. 1

Asstt. Security Officers (including
Asstt. Commandant and Princi-

pal Training School). 10
Inspectors. 36
Sub-Inspectors. 132
Other junior officers. o1

(¢) Rs. 177,53,000 approximately.

(The expenditure excludes debit
of stores during the month of
March 1858 in respect of Head-
quarters R.P.F. and Armed Wing
only which is not Jlet available
with the Accounts Department.)

Employees of ex-Jaipur niate
Rallway

2655, Shri Onkar Lal: Will the
Minister of Railways be pleased to
state:

(a) how many officers of ex-Jai-
pur State Railway were equated to
class IIl posts on the Ist Apri, 1950
on financial integration;

(b) whether it is a fact that now
the officers so equated have been
equated with  retrospective effect
from 1st April, 1850 as Gazetted
Officers and almost all as class I offi-
cers; and

(c) if so, the reasons therefor?

The Deputy Minister of
(Shri Bhahnawaz Khan):
gazetted officers.

(b) and (c). These seven otficers
have since been restored to thelr
gazetted status, three in Class I and
four in Class II, with effect from
1-4-1850, as a result of a review made
to fulfil the condition of ‘terms not

Kalways
(a) Seven
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less advantageous than in the service
of the States.”

Employees of ex-Jaipur State
Railway

2856, Bhrl Onkar Lal: Will the
Minister of Raliways be pleased to
state:

(a) whether it is a fact that the
committee appointed for financial
integration of States had given an as-
surance that the service condition of
employees of ‘federal’ subjects in
States will not be less favourable
than what they had in the States;

{b) it so, whether GCovernment
have accepted it;

(¢) whether the equation of ex-
Jaipur State Railway accounts staft
was done in terms of this assurance;

(d) if not, the reasons therefor;
and

(e) the steps proposed to be taken
to implement this assurance in res-
pect of confirmed senior travelling
Accounts Inspectors and Senior Ac-
countants of er-Jaipur State Rail-
way who have been equated to
junior posts?

The Deputy Minister of Rallways
1Shri Shahnawaz Khan): (a) The
Indian States Finance Enquiry Com-
mittee recommended that “the per-
manent staff wholly (or substantially)
engaged on work commected with ‘fede-
ral’ subjects in States on the prescrib-
ed date should be taken over by the
Centre in appropriate grades and upon
terms not less advantageous than in
the service of the States. Temporary
staff so engaged should also be simi-
larly absorbed so far as possible having
due regard to their suitability”.

(b) and (¢). Yes, Sir.

(d) and (e). Do not arise.

N.ES. Blocks in Madras

2657. Shrl R, Narayanssamy: Will
the Minister of Community Develop-
ment be pleased to state the names of
the NES. Blocks in Madras which
will be converted into Community
Development Blocks during the year
1958-597
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The Minister of Community Develop-
ment (8hri S. K. Dey): The programme
is undergoing a revision in the light
of the recommendations of the Study
Team for Community Development and
National Extension Service appointed
by the Committee on Plan Projects.
According to the revised proposal the
distinction between the Nationsl Ex-
tension Service and Community
Development stages of the programme
is intended to disappear and the exist-
ing National Extension Service Blocks
would automatically become Commu-
nity Development Blocks. Pending
fina]l decision in the matter to be
taken at the forthcoming National
Development Council meeting on
3rd and 4th May 1958, the Gov-
ernment of Madras have been
authorised to convert the follow-
ing two blocks equivalent to four
standard N.E.S. Blocks, which have
completed their three yesr period of
operation, into Community Develop-
ment blocks with effect from the st
April, 1858,

Name District
1. Kumbakonam South Tanjore
2. Mayuram East Tanjore

Sugarcane Roots and Stalks as
Fertilizers

2658. Shrl Pangarkar: Will the
Minister of Food and Agriculiure be
pleased to state whether it is a fact
that Sugarcane roots and stalks can
be utilised as good fertilizers for some
crops?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): Sugarcane
roots and dried stalks contain very
small amount of plant nutrients and
cannot be utilised directly as ferti-
lizers. However, these together with
trash, add valuable organic matter to
the soil after composting. The com-
post so prepared can be used for any
erop.

Cotton

2659. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(8) whether there has been any
specific scheme for the Mearathwada
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and Vidarbha regions of Bombay to
develop cotton production during the
Becond Five Year Plan; and

(b) if so, the nature of the scheme?

The Minister of Food and Agricul-
tare (Bhri A. P. Jain): (a) Yes.
(b) The scheme includes—

(1) Cotton Extension Programme
sonsisting of:—

(i) bringing more area wunder
cotton, and

(i) improving the yield per acre
by use of improved seeds,

- fertilizers, irrigation and im-
proved cultural practices; and

(2) Multiplication and distribution
of improved strains of cotton suited
to the particular tracts.

Sugarcane disease in U.P.

2660. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state the extent of damage
done in 1056-57 and 1057-58 to the
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sugarcane crop in U.P. by red rot
disease? - :

The Minister of Food and Agricul-
ture (Shri A. P, Jaim): The red rot
disease has affected the sugarcane
crop in patches in different areas; the
incidence of disease varying com-
siderably from area to area. The
total area affected in 1056-57 and
1957-38 was about 11,000 and 32,000
acres, the total cane area in the
factory zones being 19-16 and 18+38
lakh acres respectively.

No record is kept of the incidence
of the disease in the non-factory areas.
In 1957-58, the State Government
selected 8 districts at random for a
survey of the incidence of disease in
the non-factory areas and it was found
that the incidence of the disease
varied between 8 and 12 per cent.

The table below gives the incidence
of the disease in different parts of the
factory zones in the State during the
years 1956-57 and 1057-58:—

Zoae Incidence of d.énenae
1956-57 1957-58
Western Range
Ssharanpur, Muzaffarpur
and Mcerut, Slight About 6%
Rohilkhand Ronge. ]
ﬁﬂnm) wvery slight About 7%,
orrd1b-d and Bareilly < to 15% 3to018%
I.A.;thiapur, Kheni ete, Between 2 & 10%  Negligible
Badly cffected About 25%
about 30%
Eastérn Range,
Deori Distric. 2103% 3to 12%
Gorakhpur. .. 210 5%
Earnings on Northern Railway (In Lakhs)
1956 1957
i
2661. Shri Ualjit Singh: Will the il b A 5:;;
Minister of Raflways be pleased to March <66 ¥31
state the earnings on the Northern :‘Pﬁl 4.‘:9 4.3;
Railway during each of the months of 4.4 ::52 ‘;"7
January to DecemBer, 1057 as com- uly 4,40 4,‘3
pared to the corresponding months August 391 5,87
during the year 19567 e T &
gonm'b;r : ,; : 4,; :
ecember 3
The Deputy Mimister of Rallways - i 8
(8hri Shahnawas Bhan): Totsl 53,88 59,90
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2083, Ohri Daljit Singh: Will the
Minigter of Feed and Agriculture be
pleased to state:

(a) the number of sugar factories
ia Punjab;

(b) the crushing capacity of each
factory; and
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(c)ﬁlqmﬁtrdluww
during 1887-587

The Minister of Food and Agricul-
tare (Shrl A. P. Jain): (a) 8.

(b) and (c). The crushing capacity
and the quantity of sugar produced
by each factory during 1057-88 is
given below:—

Daily Total

averag€  quantity

‘Name of the factory cane of sugar
crushing produced

Capacity upto

7-4-1958

(Tons) (Tons)
?ﬂ\w 2,575 29 028
Phagwara 950 11,272
B . . . . . . . 1,1C0 10,679
Dh - . . - * . . . 825 5,022
Panipat . . . . . : 1,07§ 9.729
Rohtsk . . . . . 800 5,960

Harnessing Rivers in Punjab

26063. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the number of schemes to har-
ness the river waters in Punjab which
are under the study of the Central
Water and Power Commission; and

(b) the number of schemes approv-
ed during the year 1857-587

The DPeputly Minister of Irrigation
and Power (Shrl Hathf): (a) No such
scheme iz at present under the study
of the Central Water and Power Com-
mission,

(b) The following irrigation
schemes have been included in the
Second Five Year Plan of Punjab
Btate:—

(i) Extension of Irrigation (Lift)
from Western Jamuna Canal
to Rewari anfl adjoining areas.

(ii) Gurgaon Canal Project.

¢iif) Increasing capacity of channels
in Kamal and Delhi Divisions
and remodelling and canalis-
ing the main line lower
Western Jamuna Canal

(iv) Extension of non-perennial
kﬂnﬂh areas of Upper
Barl Canal

QOut of these, the first two schemes
have been recommended in 1857-58 by
the Central Water and Power Com-
mission to the Advisory Committee of
the Planning Commission for approval.
Qut of the other two schemes, one is
under the consideration of the Central
Water and Power Commission. The
project report in respect of the other
has not yet been received in the
Central Water and Power Commission.

State Warehonsing Corporation
Bombay

2664. Shri Pangarkar: Will the
Minister of Food and Agricultare be
pleased to state:

(a) the amount of loan sanctioned
by the National Cooperative Develop-
ment and Warehousing Board for
setting up of State Warehousing Cor-
poration in Bombay;

(b} whether the Government of
Bombay has taken this loan; and

(c) what progress has been made In
setting up of the State Warehousing
Corporation?

The Minister of Food and Agricul-

tare (Shrl A. P. Jaln): (a) Rs. 75
lakhs.

(b) Yes, Sir
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2665. Shrimati Dla Palchoudburi:
Will the Minister of Health be pleased
1o state:

(a) whether it is a fact that a num-
ber of people in India are resorting
to birth control through sterilisation;

(b) whether any data has been
maintained in this respect; and

(e) it so, the details thereof?

The Minister of Health (Shri Kar-
markar): (a) Government are aware
that people in India are resorting to
sterilization operations for Family
Planning.

(b) and (c). A Statement showing
the required information is laid on

the Table of the Sabha. [See Appen-
dix VII, annexure Ne. 143.)
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Ballway Accldents

2667, Shri Daljit Singh: Will the
Minister of Rallways be pleased to
state:

{a) the total number of serious
Railway accidents that took place om
Indian Government Railways during
1957-58 (Zone-wise).

(b) the name of places, where these
accidents occurred;

(¢) the total number of persons
who died or were injured (Zone-wise);
and

(d) the total amount of compensa-
tion paid so far (Zone-wise)?

The Deputy Minister of Railways
(Bhri Shahnawaz Khan): (a)

Central
Eastern
Northern
Southern
South Eastern

€O = 03 o o

(b) to (d). A statement is laid on
the Table of the Lek Sabha [See
Appendix VII, annexure No. 145.]

Wagon Shertage

2868, Bhrl Goray: Will the Minister
of Railways be pleased to state:

(a) how many applications are
pending up-to-date with the North
Eastern Railway ‘for; the booking of
wagons for non-programmed traffic to
Assam; and

R T
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«Xho ‘Degfaty m of Idlwm
(Bhri - Shahnwwns Khan): (x) On
81-8-1008, a total of 1,804 registrations
of non-programmied traffic was out-
standing -on North Eastern Railway
for destinations in Assam.

(b) Due to limited capacity over
the Assam Rail Link, priority for
movement over this section is given
to traffic sponsored by the Assam Gov-
ermnment and programmed by the
Trade Adviser and Director of Move-
ments, Government of Assam, such
movements are arranged by the Direc-
tor, - Rail Movement, Calcutta. In
addition to this, movements on Central
Government account sponsored by
various Ministriee have also to be
accommodated. Any spare capacity
that may be available after arrang-
ing these movements is utilised for
non-programmed traffic. From the
20th of March, two special trains a
week are being run by the North
Eastern Railway with traffic for
Assam. Out of this, one train load is
made available for non-programmed
traffic.

Forests in Assam

2669. Shri Hem Barua: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether an investigation into
the forest resources of the State of
Assam was made recently: and

(b) if so, the prospect of industries
in this direction?

The Minister of Ebod and Agricul-
ture (Shri A, P. Jain): (a) and (b).
Yes, Sir; in 1854 under the F.AO.
programme for technical assistance,
Mr, Vinton L. Burns, was invited to
advise and to mssist the Government
of Assam in appraising the forest
resources and developing forest indus-
tries in the State. His assignment
was for a total period of 18 months.
He submitted his report in June, 1857.
A brie? stitement of his findings and
mportant recommendations is laid on
e the Table of the Lok Sabha. [See
Appendix VII, annexure No. 145(a)].
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Emport of Foodgraing .
2670. Bhrl Surendranath Dwivedy:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the amount of foodgrains im-
ported in the first two years of the
Second Plan; and )

(b) the amount of foodgrains pro-
posed to be imported in the third year
of the Second Plan?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) About 5:7
million tons.

(b) About 2:5 million tons.
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Seed Mniltiplication Farms

2672. Shri Eamal Singh: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) the number of seed multiplica-
tion farms established so far in Bihar;
and

(b) the amount given to the State
Government in this regard as subsidy
during 1857-58 and how much has
been spent?

The Minister of Food and Agricul-
culture (Shri A. P. Jain): (a) 160 Seed

smm mm

b
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-established and, land m

coedings for 140 ‘farms- have lh;
been finalised.

(b)Anhddyde.ﬂ.mﬁﬂm
sanctioned to the State Government
for the setting up of Seed Multiplica-
tion Farms during 19057-58. The Siate
Government have fully utilised that
subsidy.

Irrigation and Pewer Projects In
Punjab

2678, Bhri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state the Central assistance
in the forms of loans and grants
given to Irrigation and Power Pro-
jects located in the State of Punjab
during the First Five Year Plan and
the Second Five Year Plan?

The Deputy Minister of Irrigation
and Power (Shrl Hathl): The agsist-
ance in the form of loans advanced
to the Punjab Government during the
First Five Year Plan and the Second
Five Year Plan (first two years) is as
under:—

Sl Scheme Plan Period Amount
No. .
1. Bhakra Nangal Project Firs1 Plan Rs. 9783 crores.
Second Plan Rz, 30°39
2. Harjke First Plan Rs, §-04 "
Second Plan Nil
3. Expansion of Power Facilites First Plan Rs. 3's lakhs.
Second Plan Rs. 1-00lakhs.
4. Scarcity ares schemes First Plan Rs, 30 Lakhs.
Second Plan Rs. 8-5 Lakhs,
5. *Miscellaneous Development Schemes . First Plan Rs. 11-9§ crares.
Second Plan Rs. 1+00 crores.

*Loens uider miscealin:us d:w.

:lopment Programm: ar¢ sanctioned for various

D.v:lopm:nt Sch-m:s of h'Stchuvcrnmeut;n:d ch, inter-alia, also inc'ud: some
|

irrigation and Power Schrmzs. Lons are senct

and no s:parate s loc.tion is mad: exclusively for irrigation and powcr schemes.

Soll Conservation in Punjab

2674, Shri Daljit Bingh: Will the
Minister of Food and Agriculture be

pleased to state the amount aliotted -
for the Second Five Year Plan to
Punjab State for soil conservation
schemest
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" The Minister of Food and Agricul-
ture (Shri A. F. Jain): Rs. 62:39 lakhs.

Villwpuraa Railway Werkshop

M7T1. Shri Blayaperummal: Will the
Minister of Rallways be pleased ¥
state:

(a) the number of persems selecied
to Class IV posie from the Ist
Jamuary, 1957 to the 31st March, 1958
in Villupuram Railway Workskop;

(b) the number of applications
received for these vacancies during
the same period; and

(c) the number of Scheduled Caste
candidates selected among them?

The Deputy Minister of Railways
(8hri Shahnawas Khan): (a) There is
no Railway Workshop as such at
Villupuram. There is however, a
Running Shed for which no selection
was - held between 1-1-1957 and
31-3-1958. .

(b) and {(c). Do not arise.
Tralns Running without Lights

2678. Shri K. C. Jena: Will the
Minister of Railways be pleased to
state:

{a) whether it is a fact that some-
times trains run in Orissa without
lights and the District Magistrate of
Balasore once detained a train as
there was no light in it;

(b) it so, the number of such
occasions during the years 1956-57
and 1957-58; and

(c) the reasons for the running
of trains on this zone without lights?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) Yes.

(b) On three occasions in 1956-57
and on two occasions in 1957-58. The
trains affected were 325 Up and 320
Dn, 400 Up and 410 Dn.

(e) Out of the five occasions referred
in (b) the failure of lights on three
occasions was due to thefts of the
trains lighting equipment resulting in
batteries being discharged. The fourth
failure was only for the first part of
the journey of the train and was due
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to defestive operation of the switch
for switching ‘en’ the lights. This was
subsequently put might The #fth
failure was en 408 Up Kharagpur-
Nagpur Parcel Bxpress. It was caused
due te insnfficient nember of equipped
sonches provided en the traim,

It has become extremely diffcult te
maiatain a good standard ef lighting
on traing in this area due to large
number of thefts of train lighting
equipment taking place from running
trains. The security department have
arranged RP.F. staff to escort the
badly affected trains. Steps have alse
been taken to provide sufficient stores
to replace the stolen materials in
order to put the defective coach back
into service without undue delay. In
the case of Parcel Express the number
of equipped coaches on the rake have
been increased.

Eharagpur Railway Workshop

2679. Shri K. C. Jena: Will the
Minister of Bailways be pleased to
state:

(a) the total number of employees
working at present in the Kharagpur
Railway Workshop, South Eastern
Railway;

(b) the number of
belonging to each category;

(c) the number of —employees of

each category belonging to the
Scheduled Castes; and

(d) whether the quota reserved for
them has been duly filled up?

The Deputy Minister of Railways
(Shri Shahnawax Khan): (a) to (d).
Information is being collected and
will be laid on the Table of the Lok
Sabha.

employees

Orisza Flying Club

2680. Shri Panigrahi: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether the Government of
India have made any allotment for
the Orissa Flying Club for the
1958-50; and .

[
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(b) it so, what i3 the amount o!

assistance which - is prepossd. to be
given to the .Orisss Flying Club?

--The Deputy Minigiér of Civil Avia-
tom (Shri Mohinddin): (a) and (b).
Yes, 8ir. A budget provision of
Rs. 79,000 has been made for the grant
of subsidy te this Club.
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Rural Water Supply Schemes in
Punjad
2682, Shri Hem Raj: Will the Minis-
ter of Health be pleased to state:
(a) the number of Rural Water
Bupply Schemes received by Gov-

ernment from the Punjab Govern-
ment for 1958-59; and

(b) the assistance proposed to be
given by Gbvernment for 1958-307

The Minister of Health (Shri Kar-
markar): (a) No new schame has been
received from Punjab Government

for 1058-59. During the
year 1957-58 however 180 new Rurel
Bchemes for implementation during
the Second Plan period were received
These are in the process of scrutiny.

(b) Rs. 22:00 lakhs,
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POINT OF INFORMATION

Shri Braj Raj Singh (Firozabad):
Sir, may I seek one clarification? You
have been pleased to write that the
unemployment problem is a continu=
ous one and, therefore, my adjourn-
ment motion relating to the arrest of
00 unemployed youths at Calcutta has
been disallowed. May I know how it
is a continuous matter?

Mr. Speaker: Unemployment is
oontinuing. There is unemployment
In the whole country (Interruption).
Order, order. The hon. Member
tabled an adjournment motion. I said,
so far as lathi charge etc. is concerned
it is a State subject. There are only
two employment exchange offices and

there but some millions are unem-
ployed in this country. What am I to
do? 1 am not going to allow an
adjournment motion on every unem-
ployed men, If a thousand people
throng at a place, even here we may
have some difficulty—l may bave to
request hon. Members to come to my
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t it is such a serious thing
House must take cognizance
shall bring it up the next day.
uest hon. Members to abide by
I say. If they differ from me
can always come over and con-
me. After all, one day is net
to make any difference. 1 am
not going to shut it out on the ground
that it is too late. If I am convinced
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day without there being any further
delay. That is the way in which I
would request hon. Members to take
up the matter, and not merely raise
it here after I have once passed an
order on it. Once I write on it—I
may be right or I may be wrong—
they must come to me and convince
me. Even if it is Jate by a day or
two, if I am convinced that I should
bring it up before the House I shall
certainly do so.

ESTIMATES COMMITTEE
ELIVENTH AND NINETEENTE REPORTS

Shri B. G. Mehta (Gohilwad): Sir,
1 beg to present the following Reports
of the Estimates Committee:—

(1) Eleventh Report on the Min-
istry of Transport and Com-

munications—Indian Tele-
phone Industries (Private)
Ltd., Bangalore.

(2) Nineteenth Report on the
© Action taken by Government
on the recommendations con-

33 APRIL 1088 Calling Attention to Matter 11078

of Urgent Public
Importance
tained im the Sixteenth Re-
port of the Esimates Com-
mittee (First Lok Sabha) on
the Organisation and Adosl-
nistration of Nadonalised In--
dustria]l Undertakings.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SUBPENSION OF WORK BY THE HIMALAYA
3ANE Ltn., KANGRA

Shri Hem Raj (Kangra): Sir, under
Rule 187, I beg to call the attention of
the Minister of Finance to the follow-
ing matter of urgent public import-
ance and I request that he may make
a statement thereon:—

“The suspension of work by the
Himalaya Bank Ltd, Kangra
under orders of the Reserve Bank
of India.”

The Minister of Finance (Shri
Morarji Desal): Sir, the Himalaya
Bank, Kangra, was incorporated as a
public company on the 18th June,
1934. It has been inspected on three
different occasions by the Reserve
Bank of India under Section 35 of the
Banking Companies Act, 1949. The
last inspection took place in May,
1957,

These inspections have revealed that
the bank’s affairs have been conduct-
ed te the detriment of the interests of
its depositors. The directors of the-
bank are not all of them resident at
headquarters and the meetings of the
Board of Directors have not been
fully attended; on & number of occa-
sions, meetings have had to be
adjourned for want of quorum. The
chief officer of the bank is not quali-
fied and notwithstanding the require-
ments of section 85-B of the Banking
Companies Act, the sanction of the
Reserve Bank of India has not been
obtained to his appointment. The
advances made by the bank indicate
a considerably over-extended position.
More than one-fourth of the total

.
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-+ of S ngend, Publi ;.
Impartonsy ..
[Bhri Morarjl Theinty
Advances have been ‘granted to the
directors or thelr relations.: It has
-also been observed that eredit limits

‘for parties have generelly not been °

fixed: - Beveral advanceg are sticky
.and no setion in regard to them has
been taken for long periods. As a
result of these and other unsatisfac-
tory features, all the offices of the
Sank except two have baem werking
at a loss and the bank has not been
!nlpoultim.!or lumeﬂmbonth!y
he requirements of Section 22(3) of
the Banking Campenies Act, which
imposes an obligation on every func-
ﬂml.ubmkla repay the amounts
d'ue ts depositors.

After the mwﬁm of the bank in
March, 1953, certain conditions were
imposed on it with a view to improv-
ing its working. The Board of Direc-
‘tors, it was suggested, should be so
recenstituted as to ensure that at least
five directors would be residents of
‘Kangra town. The services of certain
‘retired officers of the SBtate Bank of
India were made available to the bank
for appointment as chief Execytive
Officer. A condition was Imposed that
unsecured advances and advances
against real estate should be reduced
to 25 per cent and 20 per cent respec-
tively of total advances and that
‘advanceg granted to directors and
their relatives should be completely

repaid.

These directives have not been im-
plemented by the bank. The services
of a retired officer of the Stats Bank
of India were not availed of and the
position of the bank has steadily
deteriorated. The percentage of its
advanees having undesirable features

Since the bank was tug informed,
eertain allegations regarding the pey-
menis made by it to itg -depositors
have been received. These allegations
are now being investigated by a

objection. Otherwise,r I shall put
clause 2—there are no amendments to
this clause—to the vote of the House.
The question is:

" *That clause 2 stand part of the

mmﬂuwm
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Clause 3— (AMENDMENT OF SECTION 4)

Mr. Speaker: We now come to clause
3. There are some amendments. I
am sorry that certain amendments—
Nos. 35, 36 and 16—do require the
sanction of the President because they
seek to enhance the rates. The other
amendments are in order. Does any
hon. Member wish te move his
amendment?

Shri Narayanankutty Menon (Mu-
kandapuram): I would like te move
amendment No. 16.

Mr., Speaker That requires the
sanction of the President. It seeks to
omit lines 10 to 15 on page 3 of the
Bill. What does it mean?

Shri Narayanankutty Menon: It
seeks to remove ‘concessional passage
to foreigners'.

Mr. Speaker: If a concession is
removed, it enhances the duty. There-
fore, it requires the sanction of the
President.

Shri Bangshi Thakur (Tripura-
Reserved—Sch. Tribes): + I beg to
move:

Pages 3 and 4, lines 40 and 1

respectively,
a

for “or in the Union territory
of Manipur” substitute ‘“or in
the Union territories of Mani-
pur and Tripura.”

Shri M. R. Masani: (Ranchi—East):
I beg to move:

Page 3, omit lines 30 to 38.

Mr. Speaker: Amendments Nos. 1
and 2 were moved.
T

Shri Bangshi Thakur: Mr. Speaker,
about Amendment -No. 2 which I have
moved, I.wish to say a few. words.
The Scheduled Tribes of Tripura are
no doubt so backward and they are
described as very -backward - in the
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Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes.
As such, the Government of India
should make provision for their uplift
and for their betterment and for rais-
ing their standard. The Government
of India are, indeed, willing to give
them more privileges. In these cir-
cumstances, I request the hon. Finance
Minister to accept my amendment
which seeks to include the Scheduled
Tribes of Tripura State. My amend-
ment says:

“or in the Union territories of
Manipur and Tripura”.

Shri M. R. Masani: I do not want to
take the time of the House over this
amendment. My amendment No. 1 is
a small one to the clause which limits
further the facility of exemption
given to foreign technicians serving
here up to the extent of Rs. 4,500 in
the year. I think it is a very restric-
tive thing already which hardly needs
to be more severe against employees
from countries abroad. That is my
reason for suggesting that this further
severity might. be deleted.

Shri Narayanankutty Menon:
Though, as you said, my amendment
is out- of order, I may be allowed to
speak on the clause itself.

'~ Mr. Speaker: Yes.

Shri Narayanankutty Menon: As far
as clause 3, which gives exemption en
to travel concessions to foreigners, is
concerned, I wish to point out that
there are already without the sanction
of the law many officers of the for-
eign companies who enjoy certain pri-
vileges which are not subject to the
scrutiny of the Government itself.
Last year, during the last session,
when certain questions were answered
on the floor of the House, as to the
total money that has been taken away
from this country by the foreign oil
companies, and the amount got by the
oil .companies precisely, it was admit-
ted that a.large amount of money has
been carried away from this country
without a proper account being kept.
You will alse find that certain officers
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{8hri Narayanankutty Menom]
who are actually unmarried are given
separation allewances when they ceme
fo this country, om the ground that
they have been separated from theie
wives and shildren. Their osiginal
salary WeeM iz a very large amount,
and over and above this original
salary, conceseion is givem for their
free passage and certain other allow-
anceg are also given. Actually, money
is being taken away in the form either
of profit or these concessions. I sub-
mit that this practice extended to the
companies will have to be prevented.
The concessions which are extended
to the foreign nationals whe are serv-
ing in the company should be pre-
vented especially because then only,
consistent with our policy, more and
more Indiang could be employed by
these cempanies.

Yesterday, when the discussion on
the Finance Bill was going on, both
the hon. Finance Minister and also
the Deputy Minister of Economie
Aftairg said that we should create an
atmosphere of welcoming foreign
capital and that all parties should
agree that this atmosphere should be
maintained for {foreign capital to
come in. I submit that we are not
certainly against foreign capital com-
ing into this country, but our serious
objection was that foreign capital was
being invited to this country on thelr
own terms.. What the hon. Deputy
Minister of Economic Affairs submit-
ted yesterday was, whenever we are
getting foreign capital into this coun-
try it is on our own terms, and it is
not to make more profit but under our
scrutiny and for our own use.

The House has heard during the
last one year how three big oil com-
panies are behaving in this country.
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the framework of our own policy, the
hon. Minister said that we are against
foreign capital. We wish to make it
quite clear that we are not against
foreign capital, but foreign capital
should be allowed to do its business
here within the framework of our own
Plan and within the framework of our
own policies. We should not act
according to the dictates of the foreign
capital that is coming over here.
Therefore, 1 appeal to the Finance
Minister to realise this. Enough of

detriment of our own economy.



we are not in anyway going against
the real technicians. The real techni-
cians will continue to get the exemp-
tions which have been provided.

Shri M. R. Masani: The hon. Min-
ister is opposing a wrong amendment.
It is not about the technicians.

Shri Morarji Desai: The amendment
is to clause 3, regarding technicians.

Shri M. B. Masani: It is about the
Government employees abroad, as far
as I know.

Shri Morarji Desal: The amendment
of the hon. Member—amendment No.
1 to clause 3—is about the foreign
technicians. He wants to take away
the definition which is provided there.

Shri M. R. Masani: It is a wrong
amendment.

Mr. Speaker: His amendment is No.
1, asking for the omission of lines 30
to 38 at page 3,—the lines which give
the definition of a technician.

Shri Morarji Desai: That is what I
am saying. I do not know what Shri
M. R. Masani means.

Shri M. R. Masani: Oh, I am sorry.
1 was a little confused.

Mr. Speaker: Therefore, he does
not press the amendment. Can I take
it like that?

Shri Morarjl Desal: I am glad that
I am net wrong.

Shril M. E. Masani: I am sorry.
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Mr, Speaker: What does that
“sorry” mean? Does he press or not
press?

Shri M. B. Masani: I am mot press-
ing it, but, if the hon. Minister opposes
it, let him explain the reasons why he
opposes it,

Shri Morarjl Desal: We cannot con-
sider people who are engaged in work
in the hotels or in the restaurants as
technicians. 1 cannot call them tech-
nicians. Such people should not get
this benefit. Therefore, we have now
prescribed a definition which includes
all real technicians, I do not think any
real technician is going to be debar-
red from these provisions.

As regards the opposition of my
hon, friend  Shri Narayanankutty
Menon, there 15 no guestion of foreign
capital in this. The question is of
foreign technicians. IT foreign techni.
cians are required for work which
cannot be done by ftechnicians here,
we have got to give them some facili-
ties and these are the minimum facili-
ties that are given.

Mr. Speaker: He refers to his own
amendment and wants to oppose.

Shri Morarjl Desai: That is what
is done. He wanted to say that tech-
nicians do not gect any exemptions. It
is just the opposite of what Shri M.
R. Masani wanted. Both are going
into extremes, That is all that I can
say. The clause as it is must stand.
That is what I have got to say.

Shri L. Achaw Singh (Inner Mani-
pur): I want to have some clarifica-
tion from the hon. Finance Minister
regarding the amendment to section
4, sub-section 3.

Mr. Speaker: Clause 4 has not yet
been taken up. We are on clause 3.

Shri L. Achaw Singh: [ am refer-
ring to section 4(3) of the Income-tax
Act.
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Shrl L. Achaw Bingh: It' is with
regard to the exemption form income-
tax payable by the tribals of Manipur.

My, Speaker: What is the sub-
clauge?

Shri L. Achaw Skegh: Clause 3 (ii)
on page 8. I want to know whether
e exemption would apply to the
tribes permanently residing in Mani~
pur. The other day, the hon. Finance
Minister said that it would only
apply to the migrants, that is, those
members of the Scheduled Tribes who
were residing in Assam and who have
migrated to Manipur. On my refer-
ence to the Finance Ministry it has
been stated that the exemption would
apply to tribals who are permanently
residing in Manipur. So, I want a
clarification. There is a mis-concep~
vion, misunderstanding that this would
only apply to the tribals who have
migrated from Assam. But such peo-
ple are in a miscroscopic minority in
Msanipur. There are two lakhs of
tribal people who are permanently
residing here According to the
Scheduled Castes and Scheduled
Tribes (Amendment) Order, 1958,
there are 20 classes of Bcheduled
Tribes and their number exceeds two
lakhs. I want to know from the hon.
Finance Minister unequivocally whe-
ther they would apply to the tribes
who are permanently residing in
Manipur.

Shri Morarji Desai: The tribals
who originally belonged to the Assam
hill tribes and are now permanently
residing in Manipur will also get
exemption. But if they do not satisfy
the condition of that category of
Assam hill tribes originally even, then
they will not be exempted. That is
the meaning of it.

. Mir, Speaker: The question is:

.Pages 3 and 4, lines 40 and 1 res-
LI

for “or in the Union territory of

Manfpur” substitute—
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Mr. Speaker: The question is:

“That clause 3, as amended,
stand part of the Bill",

The motion was adopted.
Clause 3, as amended, wag added to
the Bill.

Clause 4 was added to the Bill

Clause 5. (Amendment of section T).

Mr. Speaker: Hon. Members who
want to move amendments to this
clause may now do so. Let me first
of all have the numbers.

Shri M. R. Masank: I want to move
amendment No a7

Shrimstl Nia Palchoudhuri (Naba-
dwip): Amendment Nos. 11 and 12.

Shri Tangamani (Madurai): Am-
endment No. 38.

Shri Narayanankutty Menon: Am-
endment No. 17.
Mr. Speaker: That i¥ out of order.

The amendments to be moved are Nos.
11, 12 and 37, 38 is the same as No, 12,

Shrimati Ila Palohoudhuri: I beg b
meve:
Page 4; lines 20 to 83—

omit “except in ‘any case
wherz the assessee was  not
n’ recelpt of suth entértainmént
auomemumm lm
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. guesent : smployer - before the
yoar beginning on the first day
. of April, 1985

Page 4, tine M~ .
oftay “Act™ insert “or under any
mognhadschmeofmyemploy-

e

‘Shrl 'l'nnnul 1 would like to
speak on amendment No. 38, which is
the same as amendment No. 12, 1
shall be as brief as possible. Now,
clause 5 makes certain amendments to
section 7 of the parent Aet. At pre-
sent, the entertainment allowance
received by an employee in a case
where he has been in receipt of such
allowance regularly from his employ-
¢r before the st of April 1955 is
exempted up to one-fifth of his salary
or Rs. 5000 whichever is less. This
sub-clause seeks to remove the res-
triction in the case of persons in
receipt of salaries from the Govern-
ment. By this amendment I want to
suggest that the concession which has
been extended to the Government
employees should also be extended to
thg non-Government empleyees. If
lines 29 to 33 are deleted, clause 5,
sub-clause (2) will read as follows:

“in the case of any other asses-
see, & sum equal to one-fifth of
the salary (exclusive of any spe-
cial allowance, benefit or other
perquisites) or seven thousand
five hundred rupees, whichever is
lm"

Whatver concession has been extend-
ed to Government employees should
mlso be extended to non-Government
employees. It is good that this allow-
ance iz given to Government employ-
ees. - Now it may be extended to
cthers also. So, 1 request that this
smendment may be accepted,

- Shefmsti Ea Palchoudburi: My
mdmtm 12 ig the same as the
one to which my hon. friend opposite

hes just now referred I will only
m- thit -actually private employees
very often have to entertain people
mere'then in the case of Governmant
employees. There should be no dis-
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crimination betvaan Gmt.
employees and other employees.
Everyone should be treated in the
same way, Can I speak on amend-
ment No. 11 also?

Mr. Speaker: Hon Members may
speak on their amendments as well as.
on the amendments moved by others.
and also on the main clause,

Shrimati Ma Palchoudhnri In the
Bill it is stated in clause 5 that
gratuity payments for past service will
be exampted from income-tax in res-
pect of Government servants. So far:
as employees in the private sector are
concerned, such gratuity payments are-
subject to income-tax I see no reason
whv there should be discrimination
between employees in the public sec-
tor and private sctor in the case of
income-tax on gratuity payments. So,
my amendment seeks to insert the
words “or under any recognised
<cheme of any employer” after the
word “Act” in clause 5.

Shri M. R. Masani: I beg to move:
Page 4,—

(i) line 22, omit “from the Gov-
ernment”; and

(ii) for lines 26 to 33, substitute— .

“Provided that in the case of
any asscssee who was in receipt
of such entertainment allow-
ance regularly from his present
employer before the year begin-
ning on the first day of April,
1955, the sum of seven thousand
and five hundred rupees shall
be substituted for the sum of
five thousand rupees mentioned
in the above sub-clause.”

1 would first of all like to support the -
nrovisions of amendment No. 11,
which secks to extend to employees of
non-official concerns the same concés-
rions that are now being extended to
municipal employees, namely, where-
there is & recognised gratuity scheme,
the benefits should also be awvailable
to employees in all parts of our
national economy. The basis of dis-
crimination between one kind of’
employees in one part of our economy-

aniu
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:and snother is, I am sure, not one that
appeals to the thon, Minister, nor is
'ﬁmmmmuwm
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Amendment No. 37 is two-fold and
seeks to carry out the same purpose,
‘though I think more comprehensively
‘than amendments Nos. 12 and 38. What
1 am pressing is that from sub-clause
(2) (i) (a) the words “from the
-Giovernment” be deleted, and in place
-of sub-clause (b), a new sub-clause
:in terms of my amendment may be
‘substituted. The effect of this change
-would be this. Today an employee
.can draw entertainment allowance
-only if he were drawing it previous

‘to 1st April 1955. Even if the same -

post is filled up bv a new man, the
.new man cannot draw this entertain-
ment allowance. Now, the drawing of
‘the eniertainment allowance is not a
-personal perquisite for the benefit of
.a particular human being. It goes
‘with the job. Either it is necessarv
to entertain people for the purpor: '
~business or it is not. You can-ot say
that when our person is ther.. it is
necessary and not when another per-
;son is there. Now, if an official is
transferred and a new official is
-appointied, then the office comes across
‘this difficulty. If they transfer X and
_put Y on doing the same job, Y can-
not draw the entertainment allowance
though X was drawing it. This creates
a new dificulty and a new problem.:
The new incumbent is not able to get
“the same emoluments and facilities to
-entertain which his predecessor had.
“This is not very rational nor consis-
tent with good business management.
.80, what my amendment seeks to do
is, as Mrs. Ila Palchoudhuri and the
previous speaker have stated in the
discussion, to remove the discrimina-
tion between private employees and
Government employees. I do not think
we want to indulge in one set of
methods about one set of employees
.and something quite different about
.another set of employees. If it is
:necessary in Government, it may be
oecessary outside also. The Govern-
;ment amendment says: “one fifth ‘of
rhis salary....or five thousand rupees,
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ous, and still on that -there is disczi-
mination. Having said that, sub-
clause (b) says that whoever jgot
Rs 7,500 before 1st April 1958 may
continue to do so. That concession
may not be taken away. But when a
new man is appointed to the job cer-

§

might causc tax evasion. Now all
allowances that have been made from
time to time in any of our taxation
laws, though on the face of it very
reasonable and desirable but somehow
they have resulted in creating more
holes and I have a feeling, though it
may appear that it is reasonable aa
to why should we discriminate and
why sheuld this happen or why should
that happen, at the same time I am not
very heppy about the extension - of
these allowances so far as income-tax
js concerned. They shoild be very
cautiously done and they =should
be restricted as much as possible. No
more allowances should be allowed for
this purpose. So, I am unhappy that
this proyision is being extended and
the scope widened as it is from today.

After all it is known that all these
entertainments are also debited to the
rompanics  concerned. Similarly,
entertainments are also made oo
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urge that any extension of
be very cautiously
not at all happy

.EI
hi e
k

i
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Shri Morarji Desal: Taking, first,

tion of their misusing it or taking it
away like that. Therefore it is neces-
sary that they should be continued.

When we have stopped exemp-
tion of these allowances to
employees in the private sector
after the 1st April, 1955, we have
done so because in the case of private
employees it is not necessary for them
to have these allowances as they have
got expense accounis in their com-
panies to which they can always debit
these bills. In Government, there are
no such expense accounts, where this
It is, therefore,
necessary to make this distinction.
Moreover, when Government can be
very careful about this matter, it is
not possible to expect that there will
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As regards the other thing of exten-
ding :be gratuity advantage to pri-
vate employees, there also the ques-
Mon is quite different. When we give
it to Government employees, that is
allowed because there it is death-cum-
gratuity, ie, pension-cum-gratuity
allowance. There is no such system in
private employ. There is no question
of pensions and gratuities or anything.
It is, therefore, not possible to extend
it w private employeess We have
extended it to corporations, i.e., to
municipal corporations or local bodies
hecause there the rules are the same
as Government rules. It is, therefore,
that it is extended to them and we
do noé propose to extend it to private
cmployees because, as I said, it is
sikely to be misused and they do not
ctand in the same category. There-
fore, I oppose all the emendments, ~

Mr. Speaker: I shall now put
amendment No. 11, which is the same
as amendment No. 20, o the vote of
the House.

The amendment was put and nega-
tived.

I shall now put amendment No. 12,
which is the same ag amendment No.
38, to the vote of the House.

The amendment was put and nega-
’ tived.

I shall now put amendment No. 37
to the vote of the House.

The amendment was put and nega-
tived.

The question is;
“That clll;leﬁstmdplrtnﬂﬂle
Rin”

The motion was adopted.
Clause 5 was added to the Bill
Clause 6 was added to the Bill

Clause 7—(Amendment of section 10).

Mr. Speaker: THe House shall now
take up clause T.
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Shri Morarfi Deaai: Bir, I beg to
move:

Page 5,

for lines 4 to 41, substitute—

“(vib) in respect of a new ship
acquired or new machinery or
plant installed after the 31st day
of March, 1054, which is wholly
used for the purposes of the busi-
ness carried on by the assessee, a
sum by way of development
rebate in respect of the year of
acquisition of the ships or of
the installation of the machinery
or plant, equivalent to,

(1) in the case of a ship ac-
quired after the 31st day of De-
cember, 1857, forty per cent. of
the actual cost of the ship to
the assessee; and

(ii) in the case of a ship ac-
quired befors the Ist day of
January, 1958, and in the case
of any machinery or plant,
twenty-five per cent. of the
actual cost of the ship or
machinery or plant to the asses-
see.

Ezplanation 1.—In the case of a ship
scquired or machinery or plant instal-
led after the 31st day of December,
1857, where the total income of the
assessee for the year of acquisition or
installation (the total income for this
purpose being computed without mak-
ing any allowance under this clause)
is nil or is less than the full amount
of the development rebate calculated
at the rate applicable thereto under
this clause,—

(i) the sum to be allowed by
way of development rebate for
that year under this clause shall
be only such amount as is suffi-
cient to reduce the said total
income to nil; and

(ii) the amount of the devel-
opment rebate, to the extent to
which it has not been allowed
as aforesaid, shall be ecarried
forward to the following year.
and the development rebate w
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be allowed for the following
vear shall be such amount as
is sufficient to reduce the total
ineome of the assessee for that
year, computed in the manner
aforesaid, to nil, and the balance
of the development rebate, if
any, still outstanding shall be
carried forward to the follow-
ing year and s0 on, so however
that no portion of the develop-
ment rebate shall be carried for-
ward for more than eight years.

Erplanation 2—Where in any year
development rebate is to be allowed
in accordance with the provisions of
Explanation 1 in respect of ships
acquired or machinery or plant instal-
led in more than one year, and the
total income of the assessee for that
year (the total income for this pur-
pose being computed without making
any allowance under this clause) is
less than the aggregate of the
amounts due to be allowed in respect
of the assets aforesaid for that year,
the following procedure shall be fol-
lowed, namely:—

(i) the allowance under para-
graph (ii) of Explenation 1
shall be made before any allow-
ance under paragraph (i) of
that Explanation is made; and

(ii) where an allowance has
to be made under paragraph
(ii) of Explanation 1 in respect
of amounts carried forward
from more than one year, the
amount carried forward from
an earlier year shall be allowed
before any amount carried for-
ward from a later year;

Provided that no allowance under
this clause shall be made unless—

(a) the particulars prescribed
for the purpose of clause (vi)
have been furnished by the asses-
see In respect of the ship or
machinery or plant; and

(b) except where the assessew

is a company being a [licenses
within the meaning of the Eiee-

wiclty (Supply) Act, 1943, or
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. where the ship has been acquired
or the machinery or plant has
been installed before the Ist day
of January, 1088, an amount
equal to seventy five per cent. of
the development rebate to be
actually allowed is debited to the
profit and loss mccount of the rele-
vant previous year and credited
to a reserve account to be utilised
by him during a period of ten
years next following for the pur-
poses of the business of the under-
taking, except—

(i) for distribution by way of
dividends or profits; or

(ii) for remittance outside
India as profits or for the creu-
tion of any asset outside India;

and if any such ship, machinery or
plant ir sold or otherwise transferred
by the assessee to any person other
than the Government at any time
before the expiry of ten years from
the end of the year in which it was
acquired or installed, any allowance
made under this clause shall be deem-
ed to have been wrongly allowed for
the purposes of this Act”

Mr, Speaker: Any other hon. Mem-
ber who would like fo move an
amendment?

Bhri Nathwani (Sorath) rose—

Mr. Speaker: Do you want to move
an amendment?

Bhri Nathwanl: There is no amend-
ment which I have to move.

Shef Damant (Jalore) rose—
Mr. Epeaker: Do you want to move

an amendment?
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original clause. Now, with your per-
mission, 1 would like to move them
in the appropriate place in the
amendments moved by the hon. Min-
ister.

Mr. Speaker: That is later on. It is
not in respect of clause 7.

Shri Bimal Ghose: It is in respect of
clause 7 but there is an amendment
by the hon. Minister to clause 7.

Mr. Speaker: He has already moved
it.

Shri Bimal Ghose; The amendments
that I wanted to move were to the
original clause,

Mr. Speaker; The same amendments
may be applied now.

Shri Bimal Ghose: That is, those
amendments may be at the appropriate
place. For example, I want to say...

Mr. Speaker: Let him give the num-
ber.

Shri Bimal Ghose: For example
amendment No. 27,....

Mr. Speaker: Whatever it might be,
somewhere to the same clause what-
ever might be the sub-clause.

Shri Bimal Ghose: On page 2 of
amendment No. 32 after “lst day of
January, 1958" in proviso (b)......

Mr. Speaker: I shall give him an

opportunity to move it with all the
corrections.
Shri Bimal Ghbose: 1 have three

amendments to move.
Mr. Speaker: What are they?

Shri Bimal Ghose: They are Nos. 27,
28 and 29.

Mr. Speaker: Amendments Nos, 27,
28 and 28 subject to such modifieations
as may be necessary in view of
amendment 32.



Shrimati Tia Paldheudhurt: Sir, 1 beg
to move: '

That for lines 22 to 41, substitute—

“(b) except where the assessee
is & company, being a licensee
within the meaning of the Electri-
city (Supply) Act, 1848 or where
the ship has been launched or the
machinery or plant has been
installed before the 1st day of
January, 1858, an amount equal to
the tax on the allowance due is
debited to the profit and loss
account within the five previous
years succeeding the relevant pre-
vious year, and credited to a re-’
serve account to be utilised by
him during a period of ten years
next following only for the pur-
poses of the business:

Provided further that, in the
case of a ship launched or machi-
nery or plant installed after the
3ist day of December, 1857, the
allowance of development rebate
under this clause shall be subject
to the condition that the ship ar
machinery or plant shall not be
sold or otherwise transferred by
the assessee to any person except
with the consent of Government,
at any time before the expiry of
ten years from the end of the year
in which the ship was launched or
the machinery or plant was ins-
talled.”

Mr. Speaker: Does the hon. Minister
wish to explain his amendment?

- Shri Morar}i Desal: 1 have explain-
ed it. It is not necessary now.

Shri Nathwani: The object of the
original clause 7 was stated to be
that there are at least two abuses in
the existing provisions which require
to be remedied. The first object was
that certain companies may with the
Belp of borrowed capital instal plant
or machinery but instead of bullding
up further reserves may fritter away
by way of distributing the same in the

'amnn

form of dividends. That was ome
: ki

The second object was stated to be
that in some cases ceriain undertak-
ings after teking advantage of this’
rebate sell it so that while they get
the benefit of this rebate the industry
not being continued in the same hand
does not get the fostering care which
a continuing management may ensure.
To the extent that clause 7 sought to
do this, it was welcome. But, as it
was worded very widely, there were
bound to arise certain genuine diffi-
culties. The hon. Finance Minister,
having been persuaded, has moved an
amendment whereby substantial relief
is sought to be given. I do admit that
the amendment now put forward does
give great relief. Still, it does not go
far enough. There are bound to be
genuine cases in which it will operate
very harshly.

Before 1 give illustrations of this
hardship, let me say a word in general
as regards certain basic assumptions.
It has been tacitly assumed that the
provisions of this clause apply to
companies only and that the other as-
sessees namely sole proprietary firma
or partnership firms do not come in
the picture at all. It is not so. Under
this provision, even small or medium-
sized concerns or undertakings which
are generally run by individuals or
firms will come and they are entitled
to take this advantage. If so, what
is the position of a sole proprietary
firm which installs machinery or
installs a plant? He is required under
the proviso to earmark a certain
amount and in that case, though these
moneys which are set apart as reser-
ves may not be required for that
particular business, still, he cannot
touch them for a number of years to
come. Be cannot withdraw hiz moneys
for his private purposes. He cannot’
invest these moneys in other lines of
business. He cannot utilise these
moneys for investment or securities.
He cannot advance these moneys 3t
interest to outsiders. Is this really
the objeet that is sought to be



achieved by this proviso? I certainly
think that it Is not the object. In the
case of a concern which is a sole

The second tacit assumption is that
generally companies borrow money
and invest it in new plant or machi-
nery. But, there are cases of com-
panies which, by prudent manage-
ment, have accumulated large reser-
ves. These large reserves could have
“been built up only at the expense or
sacrifice of shareholders who have
received in the past less or lower
rates of dividends. If such companies
invest out of their reserves, why
should they be penalised further by
being required to further deposit or
earmark further moneys? That would
impose a further restriction and call
for further sacrifice on the part of
the shareholders. Though in the past,
they have received less which has led
to the large accumulations being
segregated, for the future, they would
be required to take less in the form
of reserves. Therefore, in my opinion,
the provisions of the proviso should
be restricted only to companies, pre-
ferably to those companies which try
to invest in plant or inachinery by
borrowing capital from outside.

There is & second provision namely
that the assets should not be transfer-
red for ten years. The object, as I
have explained, is laudable that the
concern or mnderiaking should not
change hands repidly after taking
advantage of this rebate. But, there
may be genuine cases where the
transfer or asaignment takes place for
a reason beyond the control of the
owners of that concern. Take, for
instance, an individual. He dies or
wants to retire. The sons or heirs are
not willing to continue that industry
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They may be inefficient; they may net
be willing; the sons may like to go
to other lines. They may like to be
Doctors or Engineers. H they want
to transfer such a concern, what hap-

trations ‘to show that this proviso or
at least a part of it should not apply
to sole proprietary firms or to part-
nership firms,

Secondly, even in the case of com-
panies, there may be genuine cases
where a transfer has to take place.
Shri M. R. Masani moved an amend-
ment embodying two or three cases
where transfer takes place for legiti-
mate reasons. He argued and showed
that in such cases no transfer should
be deemed to have taken place. Take
the case of amalgamation; take the
case of re-organisation or mortgage.
1t is very usual for companies to raise
fresh capital by mortgaging the assets,
Even in respect of existing debenture
trusts, what happens? You know it
is usual to have all the fixed assets
included in a mortgage. When you
substitute a new machinery or install
a fresh one, under the usual provizions
of a debenture trust deed, it is deem-
ed to have been included in the secu-
rity. But, we are seeking to exclude
it. 1If it falls within the ambit of the
usua] clause, it would amount to a
transfer and the man would lose the
benefit of rebate. Therefore, when
such a case arises, relief should be
granted. I think the amendments
which have been moved by my hon.
friend Shri M. R. Masani, by Shrimati
Ila Palchoudhuri and Shri Bimal
Ghose, which say that if a traoster
takes place without the consent of the
Government, then only, it should be
deemed that the allowance or rebate
lapses, should be accepted. I think
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thess are good reasons, valid reasons,
why in such genuine cases, we shoula
not deprive the companies or concerns
of the benefits of this rebate.

Lastly, there is one provision, that
is, para (i) of Explanation 1 in
amendment No. 32. A doubt has
been expressed in busineas circles
whether wunder sub-clause (i) of
Explanation 1, the whole amount of
the profit is to be wiped out by the
permissible amount of rebate or only
whether 75 per cent of such profits
would be set off against rebate. I am
‘told that the intention is to allow
only the debit of 75 per cent of the
actual profits in case the profits are
absent or inadequate. But, az the
language stands, it seemg clear to me
that the whole amount is intended to
be set off against the income of that
particular year. 1 shall read the
clause:

Finance Bill -

“the sum to be allowed by way
of development rebate for that
year—namely the year in which
the income is less—shall be only
such amount as iz sufficient to
reduce the said total income 1o
nil;”

Does it leave any doubt in anybody's
mind? Natural grammatical construc-
tion shows that the whole of the
income is to be set off against the
permissible amount of rebate. There-
fore, though it is made clear that the
intention is not to wipe out the whole
income of that particular year, but to
leave 25 per cent of the income for
distribution, still, as the clause |is
worded, I find that the intention is
not being caitied out. That is all
that I have to say.

Shri Bimal Ghose: Is it the inten-
tion? We do not know whether what
the hon. Member said now is the
intention.

Shri Morar§l Desal; Yes. That is the
intention.

Shri Damani; Sir, 1 welcome the
two amendments moved by the hon.
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in reserve which means that

ment rebate in five years, it will be
beneficial to the company. It will not
affect the revenue of the Government
in any way. On the contrary, it will
regularise the revenue of the Gov-
ernment very much. For example,
suppose & concern makes a profit of
Rs. 12 lakhs and in that year, the
company is entitled to claim a deve-
lopment rebate of Rs. 10 lakhs.
Instead of claiming Rs. 10 lakhs in
that year, if the company chooses to
claim Rs. 4 lakhs in that year, then
Government will get tax on the
balance of Rs. 8 lakhs. Similarly, in
the second year, if the profits are
maintained at Rs. 12 lakhs, and the
company again choose to claim Rs. 4
1akhs, then also, Government will get
tax on the balance of Rs. 8 lakhs. In
the third year. the balance of Rs. 2
lakhs can be utilised. If Government
allow this kind of facllity, the revenue
of Government will be regularised,
and the companies will be enabled to
distribute dividends or meet their
other obligations. This will facilitate
the companies, and also facilitate
Government. Therefore, I think that
the Finance Minister should consider
thig aspect of the condition and give
this choice to the company.

Secondly, my hon. friend Shrl
Nathwani has explained the position
about the reorganisation, amalgama-
tion and the mortgage of the concerns.
That is also a very important thing,
and that should also be considered.
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lines that the two previous speakers
have suggested should be considered
by him. I then said that I would not
‘press my amendment, if he did not
. sccept the suggestion, and 1 have,
therefore, not moved my substan
amendment on the subject, which is
on the Order Paper. But Shrimati
Ma Palchoudhuri’s amendment No. 18
is more or less on the same lines. In
wview of the thoughtful considerations
that have fallen from the two previ-
ous speakers, especially from the
opposite side, I would once again like
to renew the plea that I made yester-
day in the course of the general
debate that this is a modification that
will carry out fully the purposes
which Government have in view, and
yet remove some of the hardships and
deleterious effects which I tried to
explain yesterday.

‘The other point on which I would
like to make a brief remark, and
where [ am hopeful that the Finance
Minister will meet our point, is in
regard to the amendments moved by
Shri Bimal Ghose, namely, amend-
ments Nos. 28 and 28. I myself have
a similar amendment to clause 10,
which I shall move when clause 10 is
reached. But I am glad that Shri
Bimal Ghose has moved his amend-
ments, because now on a second read-
ing of Shri Morarji Desai’s amend-
ments, it appears that it was neces-
sary to move them here also. This
is a very small point and a very clear
point, and I cannot conceive that the
Finance Minister could possibly resist
these two amendments. What do they

say?

Instead of saying that a transfer of
the plant can take place to Govern-
ment alone, the amendments say ‘or
to any other party with the consent
of Government’. The two previous
speakers have given examples, from
the amendment that I had tabled and
that had not moved, and otherwise,
to show that situations may arise
within ten years where it may be
necessary to part with the property
or have a transfer and yet Govern-
ment may net be interested in taking
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that. Government, after all, do not
want to buy up every plant that wants
to get sold or get transferred. It may
suit Government to say, ‘Well, do not
give it to us, but give it to another
buyer. We will supervise the terms
of the sale’

Then, again, I do not think the legal
implications have been well consider-
ed. May I point out that the Minis-
ter's own amendment, the officlal
amendment, permits people to utilise
this plant and to raise loans or fur-
ther credits on it?

Now, one way of raising loans is
through mortgages. This is a point
which I would appreciate the Minister
considering. When a mortgage is
made, the legal title passes to the
other party. It is a transfer of pro-
perty, although in equity, the bene-
ficial ownership remains with the
man who has the property. While it
is the intention of the Minister that
all business purposes including the
raising of loans should be open to the
company, this clause as it now stands
will prevent the mortgage or hypothe-
cation of the plant and the raising of
funds on it. That is not the intention
of Government and yet, if Shri Bimal
Ghose's amendments are not accepted,
that will be the effect.

I do not want to waste the time of
the House since the Minister has not
given any indication, but I would like
to think that in the spirit of the last
para of Shri B. R. Bhagat's memo-
randum distributed this morning,
which says:

“In jmposing a new restriction,
one has to be cautious because,
different companies are in differ-
ent financial positions and a rigid
formula might, in certain circum-
stances, will hinder production.”

the Hon. Minister would accept these
amendments.

I think the Members who have
spoken before, all of us, have pointed
out that so far as clauses 7 and 10 are
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concerned, quite apart from the big-

ger considerations urged by Shrimati
Oa Palchoudhuri, in so far as the
facility to transfer the plant ix cone
cerned, certainly, let
guard against any misuse; let them
have the final say as to whether the
transfer should take place or not; but
let them not insist that they should
be the only parties to whom the
plant should be transferred. Let
them allow money to be raised by
mortgages to other persong also. But
legally, mortgage is a transfer of
property. And today, I say that under
the clause as it stands in spite of the
intention of the Minister, a mortgage
will not be possible, because it will
be a transfer which will not be to
Government. ‘Therefore, the party
will not be able to raise money
necessary for the purpose of the
business. In other words, this parti-
cular part defeats the purpose of the
liberal amendment that the Finance
Minister has made. I hope, therefore,
that he will respond to the wishes of
those who have gone into it and have
studied it and made out a good case,
and add the words that Shri Bimal
Ghose wishes to be added.

Shrimati Nla Palchoudhnri (Naba-
dwip): I do press my amendment for
the consideration of the Minister on
the same grounds as the previous
speakers have already pointed out.
Shri B. R. Bhagat's memorandum
tirculated to us this morning has also
said that the object of any legislation
that Government may bring forward
today is to produce more in the
country. If any obsolescent machinery
can only be transferred to Govern-
ment, then, I think, in course of time,
Government will be burdened with
these things only.

Shri Morarji Desal: Government
are not going to take it.

Shrimafl Ia Palchoudburi: In these
progressive times, in a period of ten
yvars, many things would become
gobsolete. So, I should certainly press

Government -

That in the amendment propos-
ed by Shri Morarji Desai, printed
as No. 32 in List No. 8 of amend-
ments—

in part (b) of Proviso to
Ezxplanation No. 2, after ‘Istday
of January, 1958, insert ‘and
where a company is less than
five years old’".

That in the amendment proposed
by Shri Morarji Desai, printed as
No. 32 in List No. ¢ of amend-
mentu.—

in part (b) of Proviso to
Explanation No. 2, after ‘trans-
ferred by the assessee to any
person other than the Govern-
ment', insert ‘or except with the
permission of the Government’

My other amendment remaing as it

is
I beg to move:
Page 6, line 8, add at the end:

“unless such sale, discarding,
demolition or destruction has
been approved by the Govern-
ment”.

Before I speak on my amendments,
I want to refer to a small point, and
that is with regard to a concession
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given to shipping companies, which
we have all welcomed. But there is
this question whether this concession
that we have given to shipping com-
panies should not entail any obligation
on the part of the shipping companies
themselves in regard to the distribu-
tion of their dividends. I find that
lately, in 1956-5T, all the shipping
companies have increased their divi-
dends. The dividends ranged from
ten to fifteen per cent. Now that we
are giving this facility to shipping
companies because we realise that it
iz an important industry which should
be promoted and encouraged, does not
a duty devolve upon the shipping
companies themselves that they will
not fritter away their resources by
distribution of dividends but, on the
contrary, try to take them +to the
reserve so that it may be utilised for
the purchase of ships? I would,
therefore, like to invite the attention
of the Finance Minister to this aspect
of the question as to whether Gov-
ermnment have not any duty in this
regard.

In my first amendment, I seek that
some concession should be given to
new companies. If I remember aright,
the concession was given to the new
companies under the Wealth Tax Bill,
that is, the companies which were
less than filve years old. Yesterday,
while the Finance Minister was speak-
ing, he conceded that there might be
a case for new companies, but he went
on to say that the shareholders should
abstain, and let them not have any
dividends for four or five years, and
that there should not be any difficulty
if this provision were enforced. But
the position is this, that it is not a
question of the shareholders abstain-
ing, but it is a question of the new
companies finding themselves in diffi-
culties, because if they cannot pay any
dividends, the public may not be
interested in purchasing the shares.
This difficulty will be felt unfortu-
nately by the small companies only,
because big companies have their own
reserves, or make sufficient profits.
8o it they undertake any expansion,
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unless it be on a very large scale like
Tatas, there wil] be no diffculty. The
small companies_will find themselves
in difficulty, because they will not be
able to distribute any dividends it
they are not permitted to use it for
that purpose and therefore they may
find difficulty in raising capital. So-
that small companies may not suffer
1 propose this amendment and I hope
the Finance Minister would give his.
consideration to it.

The other amendments have already
been fully explained by the other
speakers and I need not say anything
more. There is an amendment No. 2%
in regard to sub-clause (¢) of clause
T, which also needs the same amend-
ment, namely, selling, or demolishing’
or discarding. I think that should
also be permitted, because it may be
necessary to discard or demolish plant
or machinery which might have
become old. But whether it has
become old, or is no longer of any
use is something over which Govern~
ment should also have a say.

I hope these amendments are rea—

sonable and they will be accepted by
Government.

Shri T. N. Singh: Sir, I find myself
rather in a different position from
other colleagues who have just now
spoken. I must, however, pay tribute
to the excellent lobbying that has been
done in this regard, so that I find
Opposition Members, Mr. Masani and
some of my colleagues on this side
expressing almost identical views in
regard to this development rebate,

Shri M. R. Masani: Great men
think alike.

Shri T. N. Binfh: Sometimes they
think muck.

1 want to say that the House should
give a little more thought to this
question, Firstly let us remember that
the development rebate system is
something unique. Except for the
shipping companies, nowhere else in
the world does any industry get this
kind of facility, except in India.
It is therefore time {hal we ap-
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plied our mind, whether we should
£o on giving concesstons, reliefs and
other kinds of help and assistance in
various ways. If we want to give some
subsidy, or help, why not frankly say
this iz the amount which we shall
give to industry. These are all in-
calculable amounts; what a particular
concern is getting by way of relief,
by way of concession, by way ot
actual help or assistance, nobody
knows in terms of rupees. And yet
“we are always faced with the unhappy
situation where somebody, some pro-
tagonist of a shipping company comes
and says: Oh, Government is not
belpful; they have done nothing for
us. Because you have nothing to
sy in terms of money. All these
kinds of concessions are so in-
tangible that nobody can calculate,
S0 1 expect our Finance Minister,
who, I know, is a very frank
men, and calls a spade a spade,
te bestow some attention on this mat-
ter. I am really not happy about the
position where we go on giving con-
cessions to various concerns in various
ways not knowing the extent and
nature of the concessions, reliefs and
help given. That is my objection num-
ber one.

So, I have not found myself m
general agreement with the system
of development rebate ag it has been
in practice here for some time now.
1 was not happy even when it was

introduced.

Coming back to the specific ques-
tion, one of the underlying funda-
mentals was that this concession
would not be utilised for the pur-
pose of distribution of dividend. That
was one principle. I hope there is no
agreement on that point. That iz con-
ceded. After all it is State’s monmey,
the tax-payer’s money. We are giving
certain reliefs not for the purpose of
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Let us assume for the time being
that this is a very sound principle
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House accepted that
these concessions are not utilised
dividend purposes, for distribution of
dividend?

I want to put a very frank guestion.
1 would ask the Finance Minister—
let him tell us frankly—whether the
conceasion that is being given will
not result in this concession being
utilised for purposes of distributing
the dividend. I feel that it Is
going to happen. I claim to know
more facts and I claim to know the
situation that would arise. Why cut
at the root of the very principle?
After all this House accepted this
principle of developmental rebate on
certain considerations. One of the
main considerations was that this con-
cession shall not be utilised for pur-
poses of distributing the dividend
That purpose is being defeated. 1
say that we are going against the
very decislon that this House hns
taken, the very principles and poli-
cles which we have accepted.

Shri Bima] Ghose: Where?

Bhri T. N. Bingh: I want to know
whether this amendment, and the
amendments to it suggested by my
hon, friends, will not result in a situ-
ation where dividends can be distri-
buted out of concessions received
from the developmental rebate.

Some Hom, Members: No, no,

|
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Shrimati Ila Palchoudhuri:
point of clarification: may I ask the
hon. Member the average profit that
any company or industry makes now-
a-days,

8Shrl T. N. Singh: The average pro-
fit ranges from all kinds of figures,
from 6 per cent to 24 per cent.

An Hon, Member: We want to know
the average.

Shri T. N. Singh: It is no asking
what is the average return that a
company is getting out of any loan or
assistante that Government gives in
the shape of money loans, etc, to
companies. Some are interest free.
Government have recently given
Rs. 10 crores interest free to each of
the two big steel companies. Then
the development rebate comes in.
That is indirect assistance. Besides
that we guarantee all the loans that
have been taken from abroad. The
tax-payer is liable for that; the con-
tingent liability is that of the tax-pay-
er and the State. It is our object to
attract capital, so that it may con-
descend to do something in the nation-
al interest by starting new industries.
They are so patriotic that they re-
quire all these inducements They

this Government not done for helping
shipping? What have we not done to
help private industry? Yet capital is
shy. Therefore, I urge that let the
various kinds of relief be calculated;
let it be worked out in rupees, an-
nas, and pies. Give it to them
straightway, but not in these devious
ways. We know where we stand.

Then there is this question of
transfer. They can transfer it fo any-
one, with Government's consent, of
course. Thank God for that merey.
But I ask why should it be transfer-
red? Sitting in the Public Accounts
Committee, 1 know that I have said
many harsh things against our own
Government and here I was applauded
on the last occasion. What do 1 say?
I say that their expenditure was ill
thought out, they should not have en-
tered into this. Now, they cannot do
anything to make anything out of it.
That is the criticism. Everyone wel-
comes it. But they want to overlook
it, eschew all such things. These peo-
ple invest in machinery. They want
to sell it away the next year—or in
two or three years. They cannot keep
it even for ten years.

Shri M. R. Masani: Suppose they
want to morigage it.

Shri T. N. Singh: I am coming to
that. Have patience. “Resi, perturb-
ed spirit, rest”

That is the position. The argument
was that that particular gentleman
might die due to causes of nature.
That has been advanced as a justifica-
tion for transfer because death also
amounts to transfer.

Shrl Nathwani: May I ask one
question? In a partnership, is it not
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usual for one of the partners to die?
In that case, does transfer *ake place
or not? :

Shri T. N. Singh: I am coming to
that There iz a difference. There is a
difference between death duty and
the stamp duty on transfers.

Shri Nathwanl: How does it affect?

Shrl T. N. Singh: The two are
different things. This is not going to
stand. Anyway, the law as stands—I
am not a lawyer; probably my hon.
friend is a Solicitor it. . .

Shri Nathwani: That is our diffi.
culty.

Shri T. N. Bingh: That difficulty is
there, but commonsense is also there.
Therefore, 1 say that this is not a
thing that stands. Then about mort-
gages, yes. But do they amount to
any transfer?

Bhri M. B. Mamni: Yes, definitely.
Ask the legal advisers of the Gov-
ernment.

ground. Mortgage is a transfer. He
need not walk into their parlour. He
might say—even if it should be an
assignment, I am opposed to it

Shri T. N, Siagh: I would certainly
take guidance from an eminent law=
yer like you, Sir, insuch matters, But
what I feel is that these small techni-
cal points cannot justify a blanket
rule whereby transfers can be permit-
ted.

Shri M. R. Masani: There is nothing
blanket; it is with the permission of
Government. What c¢an be lems
blankety than that?
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ven Shri C. D, Deshmukh, cne
of our distin Finance
Ministers, when we were discuss-

consent, for transfer of its develop-
mental assets,

Bhri Heds (Nizamabad): I always
hold my hon. friend, Shri T. N. Singh,
in high esteem for his opinions, but I
think once in a way we should differ.
I tried to understand his arguments.
I regret to state that I am not able
to appreciate them.

As he stated, I think there are no
two opinions on the matter that this
development rebate is not to be
allowed for the use of payment of
dividends. That is not the spirit of
the Government amendment, nor of
the whole scheme. The point is that
a company makes a profit, Then, what
are the preferences? Shareholders
should get some dividend. How is the
balance to be used? Rather, the whole
scheme of the development rebate Is
intended as a sort of inducement to
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the management or the shareholders
not to take a greater amount as divi-
dend but to be content with a smaller
amount and invest the balance for
development purposes. That has been
the inducement, and Government have
done very well by introducing this
scheme, however novel it may be.

So far as the existing

are concerned, if you look at their
expansion programmes, the main cre-
dit for their success in achieving the
targets in the private sector goes to
this scheme of development rebate.
Therefore, I do not think we need
be sorry for introducing such a
scheme. Rather, we should be proud
that we have envisaged a very good
scheme which has brought us divi-
dends and produced good results.

Now, the first idea of Government
was not to give any time-limit. They
had come with the scheme that the
whole development rebate may be
used only in one year. In reply to thr
debate, the Finance Minister was good
enough to make an announcement,
and at that time, it appeared that he
made it for 8 years and it was very
much welcome. It may be my fault
that I did not catch the whole thing
correcfly. When the amendment came
in black and white, I found that
what I took to be was not so. What
was given by one hand, though not
taken away totally by the other, has
been substantislly denied in other
ways by making a condition prece-
dent that the total income should be
brought to nil. As regards this point,
I would llke to ask him whether he
wants that shareholders should have
some dividend or not. There is a
difference between the income that
the shareholders have and the income

shareholders. Generally, the dividend
is § per cent or 8 per cent and In
some cases 8 or at the most 10 per
oent. The days when dividends used

to
Now dividends are much lower. That
= nobody is bold enough to float
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new companies. Capital is ghy, because
nobody thinks that it will bring in
the high dividends they wsed to.

So the question is whether we want
to deny the shareholders even a §
per cent or 6 per cent dividend for
the sake of expansion of the scheme.
And what is the benefit of the expan-
sion of the scheme? Suppose the total
share capital is Rs. 50 lakhs. Today
the assets of the company amount to
Rs. 2 crores and by the development
rebate, they go to Rs. 24 crores. But
the share value does not increase,
because when the percentage of divi-
dend does not increase, the share
value docs not increase. The share-
holder is not benefited. In old days
people who were purchasing the
Rs. 100 shares were expecting that
they may not get any dividend for
the next three or four years. After-
wards, the company may start paying
10, 15 or 20 per cent. In case the
company makes 10 per cent, the share
value will go up from Rs. 100 to
Rs. 150. Therefore, in the hope that
he can sell the share at that time and
get a profit of Rs. 50 he was invest-
ing the money. That attraction for the
middle classes and other persons who
were possessing these shares
has gone away. Even if an ex-
pansion takes place in the assets
of the company as a result of
the development rebate, the share
value does not increase and so there
is no attraction to the shareholder.
The main question, therefore, is should
we deny the shareholder even the §
per cent or the 6 per cent of divi-
dend before he takes advantage of
this development rebate? I am plead-
ing that this aspect of the matter
should be considered. So a simple
rule should be made that any com-
pany not paying a dividend more
than the average dividend it has been
paying for the last 8 or § years—the
period may be specified—may take
advantage of the development rebate
scheme up to 25 per cent in the course
of any number of years—3 years or
8 years as the Government propose.
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My only point is that the first resiricted to installations of new
charge on the of the company plants and machineries. The two
should be that of the shareholders— conditions that were sought to bs im-
and it is posed by the original clause were

may be

that we should al first preference
and development rebate and other
things should follow. I hope Govern-
ment will take a sympathetic view of
this aspect of the guestion.

Shri Tangamani: I rise to oppose
clause 7. After coming here I find

H

Shri Tangamani: The amendment
wants to replace the entire clause. I
want to oppote the clause itself; and
the amendment is stil] worse. During
the first reading itself, on behalf of
our group, Shri Vasudevan Nair has
made it clear that we are opposed to
any development rebate. In the case
of the new plants which have been
set up, there is ample provision in the
Companies Act itself by way of ini-
tinl depreciation. The initial depreci-
ation is generally much higher than
normal depreciation. So, instead of
adopting this normal course, if we
adopt this abnormal course of deve-
lopment rebate, it will lead only to
more and more slippery ground.

In the original clause there were

certain  safety provisions. In the
amendment which has been moved

port the fears expressed by my hon.
friend, Shri T. N. Singh as to how
we are going into still
ground.

that the company that claims the
development rebate should, for &
period of at least 10 years, put in
resources an amount equal to
development rebate and that the -
pany, for a period of 10 years, sh
not dispose of the plant and machi-
nery on which it has obtained the
development rebate.

gig

The spirit of this amendment f
twofold. The first that W
brought about is that it allows com-
panies to claim deveiopment rebate
not only in the year of installation
but in B years following. The second
change that is brought about is that
the amount that has to be put in the
reserves should not be equal to the
actual tax-saving as claimed by the
industry but that the tax-saving will
be 50 per cent of the development re-
bate. Now, it is going to be one and
a half times the tax-saving. TUnder
these circumstances, I say the mis-~
chief which is likely to be caused is
going to be greater. We oppose the
clause itself and the amendment fis
still worse. The other amendments
which have been moved take us te
more and more slippery grounds.

8hri Achar (Mangalore): 1 would
ke to say a few words on this ques-
tion of development rebate. I am in-
clined to agree with Shri T. N. Singh.
I think the real question is more or
less to give a kind of protection to
some industry. The general problem
that is involved is the question whe-
ther there should be some protection

whether it is shipbuilding or any
other industry, that question must be
looked into from that point of view.
There is the Tari?! Commission. Thay
look into the cost of production and
other ts which would decide the

matter for the benefit of the nation as



a whole. Instead of giving this deve-
Jopment rebate, a sort of indirect pro-

bution of dividend also. Not only
that; we will net be knowing exactly
what we are glving and what we are
not giving. So, to make it clear as to
which industries we are protecting and
to what extent, it would be better to
congider the problem in that spirit.

Take the whole problem and find
out which of the industries require
protection. The House can guite agree
to give protection to a particular
industry which deserves it. I submit
that instead of having this more or
less secret—at least the thing is not
clear—Instead of adopting that method
we should adopt the method of having
a regular enquiry into the matter and
come to a definite conclusion as to
which industry and to what extent
should be helped. It would be better
to consider these problems from that
point of view—I may be permitted to
say—at least not in an indirect man-

Bhri Morar}l Desai: Sir, I have con-
these points which have been
in the amendments and also
my hon. friend, Shri Nathwani,
many days. Whereas there may be
something in what they say, I am not
convinced that there is going to be any
very great dificulty as they are ima-
gining. But, at the same time, T was
not very happy when I heard my hon.
friend, Shri T. N. Singh, not because
of the arguments that he gave, but
particularly because of the attitude he
tock as regards the hon. Members who
spoke. There can be honest opinions
in agreement from different sides of
the House on different questions. Why
we sy it is lobbying and all
t sort of thing? That does not help
because, then the other persons

that the Opposition also Iob-
with him snd he also agreed with
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my communist friends. That is what
other people might say. I do not think
this helps us in any way, though I
cannot say that all his fears are in
vain. But we cannot always go merely"
on fears; nor can we completely dis-
regard possibilities. That is the line-
which this Government generally
takes.

Then, again, there seems to be an
idea on the one side that we are ob-
liging these companies and doing
something which it is not nccessary
to do in the interests of the country.
On the other side, there is the -ides
that we are throttling the companles
and that we are carrying a prejudice-
against them so that we want to harm
them or do them away with by an
indirect method. Both these attitudes.
to my mind are based on suspicions or-
hearsay. I can understand my Com-
munist friends saying what they say
because they believe in an ideology
where they want to remove a certain
section of the society completely and'
have everything in the hands of Gov-
ernment. That I ean understand. But
we have belief in mixed economy.
Democracy means mixed economy to-
my mind. But that does not mean that
any sector or any part of the society
takes advantage of the other. On that
we want to be careful and are careful.
There are bound to be holes in any
society. Even in iotalitarian societies,
there are holes. One can never say
that there is no smuggling in totali-

we are trying to do.

As regards the advaniages given fo-
the companies, we are not giving any
advantager which will profit private-
persons merely as such. If a deprecla-
tion allowance iz given, it
because it is to be given if
is to exist. Depreclation allowance is

very necessary. Otherwiss, it
be ridiculous and nobody will start »

|
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[Shri Morarji Desai) : ..
factory. I am prepared to say that all shoul indus-
those who do business do not do it in riger ptever g b g

‘the national interest to start with,
But, therefore, I cannot say that they
.do not work in national interest. The
Frimary urge may not be national in-
terest. But how can that interest be
said to be governing many people in
this country? It is not Everybody
‘has some private interest which guides
him, We have only to see that that
private interest does not go against the
mational interest and that is what we
are trying to do.

It is easy to know from the figures
of any factory, if anybody wants to
find out, what are the concessions
given. It is not difficult to calculate
them. We have got the laws and the
income-tax and we know what con-
-cessions are given.

Shri T. N. Singh: It is easy for you,
not for us.

8Shri Morarjl Desai: My hon. friend,
as Chairman of the Public Accounts
-Committee, has done great work and
his anxiety to know more and more
goes on increasing the more he knows.
“That is where the difficulty arises.
‘“Why does not he know everybody and
everything? When there is some
danger we certainly should know. It
is necessary for the Government to
know all this and therefore the Gov-
-ernment knows many of these things.
But everybody cannot know and will
never knew, even if he becomes a
genius, everything in this world. That
is not possible. But, for that, no sus-
-picion need be raised about every-
‘thing that we do not know.

In this particular case, when we are
giving development rebate, the deve-
“lopment rebate was started four years
ago. It is not started this year. It
is given because we are an under-
developed economy and we want to
develop our country. We cannot
Lompare our couniry with ecountrias
which are already developed where
mariy diffculties do not arbe. It

trialists also work under all easy cir-
cumstances and they have no difficul.
ties at all. They have also difficulties.
There are people who take advantage
of many things but they also come to
grief and bring others also to grief
ultimately. That is also there.

Shri T. N, Singh: Not often.

Shri Morarfl Desai; I am not saying
that most of the people are doing so.
It will be an evil day if we imagine
that the majority of our countrymen
are doing like that. I do not think it
would be a right thing to presume
because that presumption will not
allow us to do anything. Many a time,
I have found in the case of several of
my lawyer friends who do only cri-
minal practice that they disbelieve
every person whom they talk to. They
think they are lying because many a
time they come across witnesses who
lie . . .

Shri D. C. Sharma (Gurdaspur):
What about Magistrates?

Shri Morarji Desai: The Magistrates
have a more balanced view because
they know both sides and they do not
get only one-sided view and so they
have & balanced view which is a judi-
cial view. A lawyer's view is not a
judicial view; it is a one-sided advo-
cate’s view. So, he is also responsible
for perpetuating some of the wrongs
because he supports, advances and
advocates this. Therefore, this thing
happens.

Let us, therefore, not be considering
these matters from these extreme
points of view but take a reasonable
view of human society and then pro-
vide these things, Otherwise, I do not
know whether we will be able to pro-
vide any workable law. It will be
very difficult.

We are giving this development re-
bate in order that our industries may
advance more. It ia sn incentive
given to them. We are not giving
snything which is coming from the
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Budget. This is a thing which win
accrue only if they go on expanding.
We want them to expand. Therefore,
it is an incentive. It can certainly be
said that this money belongs to Gov-
ernment. It is, therefore, that we im-
pose conditions. Then my industrial
friends say that we are being hard. I
am efraid they are not correct when
they say that. If we say that they
must get 51'5 per cent of rebate, it is
really the income-tax part of it, to
which they are not entitled. It is
given to them as an incentive. We
are quite right in insisting that it must
be utilised only for the legitimate busi-
ness of the concern and for furthering
the cause of the concern rather than
for distributing profits. We have
therefore kept a minimum of ten years
during which it could not be done. I
do not see how by any stretch of Ima-
gination this reserve can ever be uti-
lised for giving dividends. It is pos-
gible that as a result of expansion they
may get more profits and from those
profits in future years they can give
more dividends. That is possible. But
they cannot utilise this money for giv-
ing dividends for ten vears. Affer ten
vears, maybe, it may be possible.
Therefore, we need not be afraid that
this will be utilised for giving divi-
dends.

Shrl T. N. Singh: As against the
previous position, will not the scope
for profit distribution increase? 1
wanted to know this. Supposing the
profit was of the order of Rs. § or
Rs. 6 lakhs, as the note supplied by
Shri B. R. Bhagat himself says. as a
result of this concession will not the
scope for profit distribution increase
compared to the previous position?

Shri Morarjl Desal: Az against a
position where hundred per cent was
supposed to be taken to rebate, we
have certainly released 25 per
cent . . ..

Shri T. N. Singh: For dividend pur-

Shri Morarjl Desal: ... of their
yWn money-—not the money of the
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Government. Let it not be imagined
that we are giving any money out of
Government income-tax for
dividends. That is not what we
doing. When we are asking them
reserve 48'5 per cent more we are
taking away from their own money,
from their capital or from their pro-
fits to be set apart along with the
reserve created from the income-tax
of 515 per cent. Out of that we have
now given 25 per cent. We have
released that because we thought that
it was not proper that we should say
that we gave 515 per cent; let
them also give an equal amount.
I do not think it is

necessary.
For their bona fides, we want
to say that they must also set

apart 235 per cent. They are also
earnest in earning the rebate, That is
what we want. We want them to
earn the rebate. Therefore, we are
doing this.

Formerly, there were not these
stringent conditions. There were no
conditions before. On the contrary It
is more stringent.

Shri T. N. Singh: Now, you have
relaxed it again.

Shri Morarjl Desal: We are not re-
laxing it at all. Therefore, I am not
accepting the amendments moved. 1
am not accepting even the amendment
about the consent of Government be-
cause I do not want to assume more
powers which will give us more blame
than credit. More than that, this
Government at any rate is not anxious
to have more powers except it be abso-
lutely necessary in the interest of the
people themselves.

We do not want to take this power.
There are thousands of concerns—
30.000 companies or more, and there
may be some private ones also as my
hon. friend Shri Nathwani stated. If
all these people go on applying to Gov-
ernment for some transfer or the
other, when am I going to dispose
them off; when am I going to look Into
them? 1t is therefore, Sir, that we
do not want to have this power.
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[Shri Morarii Desai)

Then, as to whether this will cause
any hardship, why should there be a
transfer within ten years? I do not
know. There is the question of amal-
gamation of two concerns. But the
amalgamation can also be with the
motive of writing off the loss into one
which is making profitss. How can I
agree to that sort of amalgamation to
be accepted.

Shri M. R. Masani: Sir, I raised the
question of mortgage for raising funds
for purposes of the business allowed
by the Minister.

Shri Morarjl Desai: I am coming to
that. The words used are: “sold or
otherwise transferred”. My hon.
friend, Shri T. N. Singh is not a
tawyer; I am not a lawyer either. I
have been advised that under this
clause those simple mortgages are not
going to be covered. But if there is
any such difficulty, we will certainly
consider it.

Shri M. R. Masani: Will the hon
Minister add an explapation saying
that a simple mortgage may not be
considered as transfer? Then I will be
quite satisfied. I have got, in my
amendment, a similar explanation; if
he accepts that, 1 will be quite satls-
fied.

Shri Nathwanl: The word “Transfer”
in juxtaposition with the word “sell”
will certainly include mortgage where
the entire property iz not conveyed
or conveyed subject to a right of
redemption. In case of simple mort-
gage the property is transferred. Here
the words are “sell or transfer™
Therefore, it is not merely the change
of ownmership with all the rights it
may be, something less than that; but
still it would amount to a transfer.

© Shrl Morar}i Desal: I do not want
to enter into an argument over this
matter. I am not a lawyer and, there-
fore, I cannot argue about it. It is
only a judge who can give a decision
in this matter; neither my hon. friend
there can give it nor my learned friend
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here, who i3 learned in law, can give it.

before this House often. If there are
difficulties we shall remove them. I
do not think any difficulties will
created as a result of this. In all
timate purposes we want to see
impediments are not placed but
also want to see, as my friend
T. N. Singh says, that nothing is mis-
used. Therefore, we do not want to
create conditions whereby we may
have to regret afterwards that there
was a loophole and we are now going
to plug that loophole. We do not want
to take that course. Therefore, we do
not want to depart from the wording
that has been used, But I can assure
my hon. friend that there is no inten-
tion of restricting anybody beyond the
spirit which i involved in this amend-
ment, I hope, therefore, that my hon.
friends will accept this assurance, that
if there is any impediment we shall
certainly come forward to remove it.

Shri M. R. Masani: 1 understood
that the hon. Minister was prepared
to add an explanation to say that a
mortgage for purposes of raising
funds would not be a transfer under
this section, because our advice is
that it is a transfer and it will bar
all mortgages.

Shri Morarji Desal: I am not pre-
pared to add anything to this just
now. As I said, if I find any actual
instance of that 1 shall certainly come
forward before this House; nothing
much is lost in that time.

Shrli Nathwanl: May I take it that
it is not the intention of the Govern-
ment to treat it as a transfer when
there is a change in the constitution
of a firm?

Shrl Morarfi Desal: That is not a
transfer at all

Shri Nathwani: Very well; then 1
am satisfled.



1139 Finance Bill

Shrl Morarfl Desal: Administrative-
ly whatever impediments can be re-
moved we shall remove,

An Hon. Member: About the rebate
in......

Mr, Speaker: Order, order. Hon.
Members had their turns and they
were given time to express their
views fully. I shall now put amend-
ments Nos. 27, 28 and 29 moved to
amendment No. 32 to the vote of the
House.

The amendments were put and
negatived.

Mr, Speaker: 1 shall now put
amendment No. 13.

The amendment was put and
negatived.

Mr. Speaker: Now I shall pul
amendment No. 32. Those in favour
of this amendment may say ‘Ave’.

Several Hon. Members: “Aye".

Mr. Speaker: Those against may
say “No”,

Some Hon. Members: “No".

Mr, Speaker: I think the “Ayes”
have it,

Some Hon. Members: The *Noes”
have it,
Mr. Speaker: S8hall we devide now?

Shri T. N. Singh: Sir. there is a
convention that during the lunch
interval no division is pressed for.

Mr, Speaker: All right It will
stand over.

Shrl T. N. Singh: They are not
pressing fit.

Shri Narayanankutty Menon: Not
now, but afterwards.

Mr. Bpeaker: I shall put clauses 8
ll'ldl 0 together. The question is:
“That clauses 8 and 9 stand
part of the Bill”
The motion was adopted.

Clauses 8 and 0 were added to the Bill
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Mr. Speaker: Then we come to

clause 10.

Shrl Morarjl Desai: I beg to move:

for lines 33 to 41 and 1 to 4
respectively, substitute—

“(II) Where an allowance by
way of development rebate has
been made wholly or partly to
an assessee in respect of a ship,
machinery or plant in any year
of assessment under clause (vib)
of sub-section (2) of section 10,
and subsequently at any time be-
fore the expiry of ten years from
the end of the year in which the
ship was zcquired or the machi-
nery or plant was installed—

(i) the ship, machinery or plant
is sold or otherwise transferred
by the assessee to any person
other than the Government; or

(ii) the assessee utilises the
amount credited to the reserve
account under that clause—

(a) for distribution by way of
dividends or profits; or

(b) for remittance outcide
India as profits or for the crea-
tion of any asset outside India;
or

(e) for any other purpose
which is not a purpose of the
business of the undertaking”.

Shri M. R, Masani: | beg to move:

That in the amendment propos-
ed by Shri Morarji Desai, printed
as No. 33 in List No. 6 of amend-
ments,—

in clause (1) of sub-section
(11), after “Government” insert
“without the previous consent of
the Government.”



r1I31 Finance Bill

{Shri M. R. Masani)

Mr. Speaker, Sir, this amendment
is in similar terms and similar lines
to those moved by Bhri Bimal Ghose
to clause 7. On being discussed, I
had really hoped that a modest
amendment of that kind, which met
real difficulties which were pointed
out not only by myself but by hon.
Members opposite, would have been
accepted by the Minister. I really
cannot conceive why, when difficulties
are pointed out and rather a very
courteous clause was moved provid-
ing for consent of Government for
transfer in case where it was neces-
sary for the purpose of business like
a mortgage, it should not have been
accepted, A real difficulty was
pointed out that the clause as it now
stands will bar the raising of funds
for the purpose of business, which
the Minister's own amendment ad-
mits. Yet, Sir, this has been rejected
without any convincing reason being
given by the Minister. Yesterday,
the Minister was accused of rigidity
by certain Members of the Opposition.
I am sorry to say, with great sad-
ness, that this is certainly an example
where he has shown rigidity which
one feels sorry about.

Shri Morarjl Desal: The rigidity
seems to be applying only on one
side; the hon. Member is not rigid
at all when he sticks to his own.

Bhri M. R, Masanl: I did not move
a very important amendment after
what he said yesterday; that shows
how rigid I am.

Bhri Morarji Desal: That is all
right. After giving all this assurance,
, it my hon, friend is not satisfled T
can only say, I am sorry. There is
not going to be any difficulty. Yet he
says that there is difficulty. I am
prepared to suffer the title given to
me of being rigid, but I am not pre-
pared to accept his amendment.

Mr. Speaker: I shall put amend-
ment No, 41 to the vote of the House.

The amendment was put and
negatived.
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Mr. Speaker: I shall also put
amendment No, 33, The question is:

Pages 6 and 7,—

for lines 33 to 41 and 1 to 4
respectively, substitute—

“(11) Where an allowance by
way of development rebate has
been made wholly or partly to an
assessee in respect of a ship,
machinery or plant in any year of
assessment under clause (vib) of
sub-section (2) of section 10, and
subsequently at any time before
the expiry of ten years from the
end of the year in which the ship
was acquired or the machinery
or plant was installed—

(i) the ship, machinery or plant
is sold or otherwise transferred
by the assessee to any person
ather than the Government; or

(ii) the assessee utiliseg the
amount credited to the reserve
account undér that clause—

(a) for distribution by way
of dividends or profits; or

(b) for remittance outside
India as profits or for the crea-
tion of any asset outside India;
or

(¢) for any other purpose
which is not a purpose of the
business of the undertaking”.

The motion was adopted.

Mr, Speaker: The question is:

“That clause 10, as amended,
stand part of the BilL”

The motion was adopted.

Clause 10, as amended was added
to the Bill.

Olauses 11, 12, and 13 were added
to the BilL

Mr. Speaker: Then we come to
clause 14
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Shri Movarji Desai: Bir, I beg to
move:
Page 8— .
for lines 30 to 33, substitute,
“(b) in clause (xvi) of sub-
section (1) of section 5, for the
words “and post office national
savings certificates”, the words
“post office national savings certi-
fieates, post office national plan
certificates and twelve year
national plan savings certificates”
shall be substituted;”

Shri Tangamani: I beg to move:
hle 8,—-
oniit lines 34 to 37.

Mr. Speaker: 1 shall put amend-
ment No. 39 to the vote of the House.

The amendment was put and nega-
tived.

Mr. Speaker: I shall put amend-
ment No, 3¢ The question is:

Page 8,—

Jor lines 30 to 33, substitute—

‘(b) in clause (xvi) of sub-
section (1), of section 5 for the
words “and post office national
savings certificates”, the words
“post office national savings cer-
tificates, post office national plan
certificates and twelve year
national plan savings certificates”
shall be substituted;’

The motion was adopted.
Shri Tangamani: I beg to move:
Page 8,—

omit lines 34 to 37.

Mr, Speaker: 1 shall put amend-
ment No. 38 to the vote of the House.

The amendment was negatived

Mr. Speaker: I shall now put
amendment No. 34,

The amendment was adopted.
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Mr. Speaker: The question is:

“That clause 14, as amended,
stand part of the BilL"”

The motion was adopted.

Clause 14, as amended, was added to
the Bill.

Mr. Speaker: Then there is New
Clause 14A—amendment No, 8.

Shri M. R. Masani: Mr. Speaker,
Sir, I move New Clause 14A.

I shall read it for the consideration
of the House.

“14A. Notwithstanding anything
contained in this Act or in the
Income-tax Act or in the Wealth-
Tax Act, 1957 or in the Expendi-
ture-tax Act, 18057, the aggregate
amount of all taxes payable under
these Acis shall not, in respect of
any year of assessment, exceed
eighty per cent, of the income,
profits and gains of the assessee
as calculated for the purposes of
the Income-tax Act for such year,
and in the event of such taxes
exceeding eighty per cent, the
respeclive taxes in the said Acts
shall be reduced pro rata.”

This clause would seek to incorpo-
rate in our Finance Bill a provision
that forms part of the legislation of
very advanced and socialist countries
likc Sweden, Switzerland and Mor-
way, all of which have advanced =
great deal further than us in the
direction of social justice. In those
countries also there are wealth-taxes
more or less on the lines that we
nave and because the cumulative
burden of those taxes sometimes—

Shri Morarji Desal: May I inter-
rupt? I do not think this amendment,
would be admissible. Rule 80 of the
Rules of procedure may be looked
into., This amendment alters the
scope of the whole Bill,

Mr. Speaker: I agree that if this
is beyond the scope of the Bill, it
cannot be allowed. What is the
amendment, and what is the scope?
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Bhri M. B. Masani: May I make a
submission? The scope of the Bill is
to re-enact this year the wealth-tax,
the expenditure tax and the income-
tax laws for the coming year. These
are set out in the schedules. In other
words, if these measures had been
new, then certainly my amendment
would have been in order, and I
would have said that the Wealth-tax
Bill, the Expenditure Tax Bill and
the rest of it be abated. But I want
to say this. Let no one be mulcted
to the extent of more than 80 per
cent, of his total gains in a  year.
The schedule to this enactment re-
enacts new laws made last year, the
wealth-tax, the expenditure tax and
the rates of super-tax and income-tax.
This Bill does re-enact and re-legis-
late those provisions. In that case,
where the total effect of what is con-
taiped in this Finance Bill exceeds 80
per cent of a man's gain in a parti-
cular year, this tax shall be attracted.
In other words, if this Bill can levy
certain taxes, it can also, by an
amendment, mitigate fhe effect qf
those taxes to the extent that the
House may desire. 1 therefore think
that this amendment is entirely in
order,

Mr. Speaker: The reference is to
the taxes not levied under this Bill
but in other Acts.

Shri M. R. Masani: 1 believe s0.
But this is not in order, then, where
else can it come if not in the Finance
Bin?

Mr. Speaker: For instance, the
Estate Duty Act formulates the im-
position of a tax. So, year after year,
we do not introduce any further Act

but we add the provisions in the
schedule.

.Shri Morarji Desai: The schedule
deals with the income tax, cor-
poration tax, etc., but not the wealth-
tax rates. They are separate.

Shri M. R. Masani: As it s, it
creates a situation. The amendment
could be moved to the rates of in-
come-tax levied in the case of cer-
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tain assessees, in whase case there
comes & situation which Parliament
does not ,want. Last year, when
these taxes were introduced, such &
situation arose.

Mr, Speaker: The hon. Member may
consider this question, Notwithstand-
ing anything contained in the Fin-
ance Bill, can he say that the super-
tax, for example, shall not be appli-
cable and shall not be taken Into
consideration?

Shri M. R. Masani: Will it not be
better that in this Bill, the super-
tax and the income-tax should be
abated by the amendment?

Mr. Speaker: It is not covered by
this. Is super-tax attracted by this.
Super-tax is only on the income as
calculated.

Shrl M. R, Masani;: May I point out
this? I have discovered it now, since
you mentioned it. Actually, clause 14
of this Bill seeks to amend the
Wealth-tax Act.

Shri Morarjl Desai: Only three sec-
tions.

Shri M. R. Masani: Therefore, thc
Wealth-tax Act is not beyond the
scope of the Bill under discussion. If
an amendment can be made to the
Wealth-tax Act—of course that is not
my amendmeni——cannot an amend-
ment which is common to the Wealth-
tax Act and the Income-tax Act be
made here?

Mr. Speaker: I do not agree with
Shri M. R. Masani. It is not that;
because a particular clause of an
Act which has already been passed
is amended here, another amendment
relating to some other clause of that
Act cannot be brought in here. 1
have no objection to an amendment
bearing on this Bill which may
amend a particular section of another
relative Act. But here, clause 14
relates to the wenlth-tax and perhaps
a consequential amendment may be
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in order. Of course, I cannot even
refer to that immediately, It does not
arise out of this. The amendment to
the Wealth-tax Act in this Bill refers
to the definition of a company and
its extension to the State of Jammu
and Kashmir. “A company within
the meaning of any law in force in
the State of Jammu and Kashmir
relating to companies”. Therefore,
the hon. Member's amendment |Is
foreign to the scope of the Bill
Though the Bill refers to the Wealth-
tax Act, it does not refer to the fixing
up of & rate of duty or whether it
should go into the computation of the
super-tax, etc. Therefore, the amend-
ment of the hon. Member is out of
order,

The question is:

“That clauses 15 and 16 stand
part of the Bill”

The motion was adopted.

Clauses 15 and 16 were added to the
Bill.

Clause 17— (Amendment of Act I of
1944.)

Mr. Speaker: Amendment No. 42 is
out of order.

Shri Mulchand Dube (Farrukha-
bad) rose—

Mr. Speaker: He has not moved any
amendment.

Shri Mulchand Dube: No. But I
want to speak on clause 17. 1 wish
to say a few words about the excise
duty on tobacco provided for in
clause 1T of the Bill. It appears that
the Government do not have a firm
policy with regard to the excise duty
on tobacco. Initially, about two or
three years ago, the duty was levied
on the basis of the use to which the
tobacco or any particular kind of
tobacco was put. Then there was an
expert committee appointed and on the
recommendation of the expert commit-
tee the duty was changed, in the sense
that the duty was based on the physi-
cal appearance of the tobacco concern-
od.
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Again, in this Bill, the duty is again
put on the granule (‘rawa’) of tobaceo
of a certain size to which the leaf is
pounded or cut. The difficulty is, a
large quantity of tobacco, which is
said to be of the order of about 20
lakh maunds or thereabouts goes
waste. During the last few years, a
sort of cess also is levied at the same
rate of duty. My submission is, this
i not at all a proper thing to do. Much
of it is being destroyed. The particu-
lar kind of tobacco may not be found
marketabl: on account of the high
duty that is being imposed upon it.
If the duty is reduced, there may be
fair chances of that kind of tobacco
also being marketable, and it may
bring about Rs. 5 lakhs to Rs. 7 lakhs
to the Government also. But some-
how or other, a policy is being pur-
suaded by which the duty om that
tobacco is not reduced, with the result
that large guantities of that kind of
tobacco are 1o be destroyed by being
burnt. My submission is that to put
the same amount of duty on damaged
tobacco as well as on the tobacco that
is good, does not seem to be a very
sound proposition.

13.58 hrs,

[Mr. DePuTY-SPEAKER in the Chair )

My hon. friend, Shri Morarji Desai,
may recollect the Gujarati poem

which is taught in the schools,

‘TF T WA SF AT /Al
The same duty is levied on both the
bad tobacco and the good tobacco.
‘I'here is absolutely no point in stick-
ing to this, and secing that a large
quantity of tobacco is destroyed
because of this very reason. After all,
the cultivator must earn something. 1
have certain figures, and probably the
hon. Minister will be able to find out
whether the figures that I am giving
are correct. From my flgures, I may
say that about 25 per cent. of tobacco-
growing areas have not been used for
the growing of tobacco this year. It
may be that in the next year the per-
centage may be higher still If we
follow this policy, it will mean killing
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the goose that lays the golden egg.
The result is that we not only lose the
excise duty that we are otherwise able
to get on tobacco, which is a very
large amount, but, if we go on at this
rate, the cultivator will also suffer and
he will not be able to pay the duty
that is imposed on him on the tobacco
that he grows. So, the Government
as well as the cultivator will lose, 1t
appears that everyone is losing on
account of the high rate of excise duty
that i being imposed on tobaecco.

Shri Ehadilkar: I want to speak on
amendment No. 42 to clause 17.

Mr. Deputy-Speaker: That has been
ruled out of order. If the hon. Mem-
ber wants to speak on the main clsuse,
he may do so.

Shri Morar)i Desai: I do not know
whether 25 per cent. less crop is grown
this year, But if it is less, it will be
an advantage; the food crops will be
more to that extent, Therefore, there
is not going to be a loss to us. There
are some difficulties in this matter and
we are trying to look into them and
reduce them, as far as possible. There
is no possibility of any change in the
clause, as it stands.

Mr. Deputy-Speaker: The gquestion
is:

“That clause 17 stand part of the
BilL"

The motion was adopted.
Clause 17 was added to the Bill.
Clause 18 was added to the Bill
Bhri Tangamanl: I beg to move:
Page 10—
for line 17, substitute—

“(1) On the first 4,200 of total
4,600 of total 5,000 of total Nil.”

My amendment fo the First Schedule
seeks to increase the lower limit for
the rate of income-tax from Rs. 3,000
to Rs. 4200. Now, in this Schedule

exemption fram income-tax is “Where
the individual has'no child wholly or
mainly dependent on him or where
the Hindu undivided family has no
minor co-parcener” is Rs. 3,000, My
amendment seeks to raise # to
Rs. 4,200, Then “where the individual
has one child wholly or mainly
dependent on him or where the Hindu
undivided family has one minor
co-parcener” the exemption from
income-lax is up to Rs. 3,300. My
amendment seeks to raise it to
Rs. 4,600, “Where the individual has
more than one child wholly or mainly
dependent on him or where the Hindu
undivided family has more than one
minor co-parcener” the exemption
provided in the Schedule is up to
Rs. 3,600. My amendment seeks to
raise it to Rs. 5,000. I need not say
much on this, because during the dis-
cussion on the first reading several
members of the House have mention-
ed about the hardships experienced by
the middle class employees particular-
ly. 1 distinctly remember that my
hon. friend, Shri N. G. Ranga, had
stated that this Rs, 3,000 limit should
be considerably raised. Otherwise, the
hardship is going to be felt by the
middle class employees. With these
observations, I commend the amend-
ment for acceptance by hon. Members.

Shri M. R. Masani: I beg to move:
Page 16, lines 27 and 28,—

for “at the rate of 30%" substitute
“at the rate of 20%."

Pages 16 and 17,—

for lines 35 to 38 and 1 to 24 res-
pectively, substitute—

“(c) in addition, in the case of
a company referred to in clause
(ii) of the preceding proviso
which is referred to in sub-section
(9) of section 23A of the Income-
tax Act which has distributed to
its shareholders during the pre-
vious year dividends in excess of
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@ per cent. of its paid-up capital,
not being dividends payable at a
fixed rate—

L1141

on that part of the said
dividends which exceeds
6 per cent.

at the rate
of 10%"

My amendment No. 9 reduces the
rate of tax from 30 per cent. to 20 per
cent, in the case of bonus shares and
the following amendment, Amend-
ment No, 10, applies to scction Z3A
companies. I would like to make a
few observations on this latter provi-
sion.

It is true that some slight relief in
the face of gross inequity has been
conceded by the Finance Bill this time.
In the top slab, instead of 30 per cent.,
a ceiling of 20 per cent. has been
inserted in the case of these com-
panies. But, I regret to say, that this
is altogether inadequate to the real
needs and just.ce of the case. Section
23A companies are the hardest hit of
all categories of assesses for income-
tax. Section 23A company has been
defined as a company in which the
public is not substantially interested.
But this definition is so widely framed
that many genuine public companies
can be caught within its meshes. Even
though it may be a company which
may have several thousand share-
holders, if its shares are not dcalt
with in a recognized stock exchange,
it falls within the ambit of section
23A. Similarly, if six persons, includ-
ing a public company, hold more than
50 per cent. of the total voting power
in a company, then that company is a
23A company, notwithstanding the
fact that there may be hundreds of

- other shareholders holding small
allotments.

Now, any 23A company which is an
investment company, that is to say, a
company whose business is mainly in
dealing with or holding investments,
must declare 100 per cent. of its pro-
fits as dividends, if it has to escape
the penal super-tax of 50 per cent. on
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its undistributed income provided in
this section. If, on the other hand, it
is a finance company or a managing
agency company, it must declare 60
per cent. of its profits as dividends.
Where the reserve is accumulated and
transferred as paid up capital or fixed
assets of the company, 80 per cent
dividend must be declared under pain
of penalty of 374 per cent. Therefore,
an investment company which does
not distribute its profits pays 514 per
cent. of income-tax and super-iax and
50 per cent. penal tax on the balance,
So, when the total is computed, the
tax is in excess of 75 per cent. of the
net income.

No power is, unfortunately, given to
‘he tax authorities, as previously
existed, to relax the provisions of this
section in suitable cases with the
result that many genuine, bona jfide
industrial houses which promote or
develop or manage industries, if the’
parent company is a 23A company,
are deprived of the very sinews on
which depend the expansion of the
plant or the development of the indus-
tries. These taxation provisions relat-
ing to 23A companies, therefore, mili-
tate against the stated policy of the
Government that companies should
save and retain profits for further
development. Normally, we are told:
“don’t distribute profits”, Now, these
companies arc told: “you must distri-
bute almost everything that you earn"”.

It would be understandable if there
was no penalty for distributing pro-
fits. If only scction 23A companies
were taxed for not distributing pro-
fits, there may be some reason in it.
But the amazing thing is that they are
taxed in either event. Under one set
of laws, they are taxed for not dis-
tributing profits and penalties are
imposed on them. If they say “All
right, we will distribute profits”, there
is another penal tax imposed on them
for distributing profits. Formerly,
this anomaly did not exist. Formerly,
section 23A companies, quite logically,
were excluded from the dividend tax,
because they were doing only what
they were asked to do by law, and
not to do that would be a crime, Now,
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however, section 28A companies have

also been brought within the ambit of
the dividend tax in recent years.

11143

Now, what is the result of this? 23A
companies have Lo declare in some
instances 60 per cent, in some
instances 90 per cent. and in the case
of investment companies hundred per
cent, of their profits as dividend, fail-
ing which they have to pay a penalty
of 37% per cent. But, if only to avoid
this heavy penalty, a company declares
dividends, which it is compelled under
section 23A, then it is called upon to
‘pay a heavy penal tax amounting to
30 per cent—now 20 per cent. under
the Bill—in distribution in excess of
18 per cent. profits. So, as an Ameri-
can publicist once said in relation to
international relations “We are damned
if we do and we are damned it we
don't”. This is not a situation in
which the Government should wish to
put any particular section of the com-
munity, They are given a choice of
evils, which is illogical. There should
be some middle path where Govern-
ment say: “all right, if you distribute
so much. you pay tax on the undistri-
buted amount, and we don't punish
you for distributing that”. Today,
there is no such middle ground. There-
fore, the force of my amcendment
would be to end this anomaly and to
bring the dividend tax down 1o ten
per cent.

Shri Morarji Desai: I can very well
understand the argument of my hon.
friend, Shri Masani, but I am not pre-
pared to accept that all this is without
any thought or only comes out of any
want of consideration or out of rigidity
or out of confusion. It is all a part of
a composite scheme of corporate taxes
and it is only in some cases where
there would be some hardship. There-
fore, we have reduced it from 30 per
cent. 1o 20 per cent. But that does not
mean that this tax is not proper. It is,
therefore, that it is not possible for
me to accept the arguments of my hon.
friend at the coet of being called rigid
once again.

1 may tell him that an analysis of
the details regarding the number of
groups of industrial companies dis-
closes that under ordinary circum-
stances the Excess Dividends Tax will
amount to only 25 per cent or 3 per
cent. of the taxable income of the com-
pany. That is what we found as a
result of the analysis that we have
made. Therefore, it is not such a
hardship as my hon. friend considers
it.

As regards the first amendment
moved for lowering the taxable limit,
1 would say that 1 had explained this
matter when I had first spoken while
asking for a consideration of this Bill
and also the hon. Prime Minister had
given reasons for not raising the mini-
mum limit of taxation. No new rea-
son has been given just now while
moving the amendment. But I may
point out that even in &dvanced coun-
tries where the per capita income is
high the minimum limit is very low.
‘Take the United Kingdom for instance.
For a single person the lower limit is
Rs. 1,866 and we have Rs. 3,000. Fora
marricd person with two children in
the United Kingdom it is Rs. 5,866 but
even then it is 1.4 times of their per
capita income whereas our limit is
eleven times of our per capita income.
In USA, it is Rs. 2,857 and for a
married person it is Rs. 11,428, which
is 1:2 times their per capita income.
In Japan, it is Rs. 1,066 and in Sweden
it is Rs. 1,840. It will thus be seen
that our limit is much higher than all
these advanced countries and, as I
said, {f we are going to have more
and more people having these incomes
and coming into this sector it is neces

sary to see that they pay a tax. What -

is that tax? The tax does not amount
10 more than Rs. 1-B to Rs. 3 per
month up to Rs. 3,600. Therefore, it is
not a very severe tax. I think it will
enable these people to have more self-
respect to say that they are also con-
tributing to the development of the
country and they are not escaping
their share of responsibility. I oppose
all the amendments. '
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Mr. Deputy-Speaker: 1 shall put
amendments Nos. 40, 9 and 10 to the
vote of the House.

The amendments were put and nepa-
tived,

Mr. Deputy-Speaker: The question
is:

“That the First Schedule stand
part of the Bill"”

The First Schedule was added to the
Bill,

The Second Schedule was added to
the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Mr. Deputy-Speaker: Clause 7 was
held over for amendment No. 32,
8hould we wait till 230 pm.? It is
not yet 2:30 and so we cannot put it
just now but if the House agrees we
can do that.

Shri Morarfi Desai:
objection.

1 have no

Mr. Deputy.Speaker: We shall save
some iime for the third reading if
we get it through. Do hon. Members
agree?

S8hri T. N. Bingh: They can say
that they will not press for a division.
Why hold up the thing?

Mr, Deputy-Speaker: Then I might
put it to the House and decide it by
a voice vote.

The question is:

“That amendment No, 32 be
accepted by the House.”
Those in favour may say ‘Aye'.

Shri Tangamani: I thought we were
pressing for a division.

Shrl T. N. Singh: I thought you
were now agreed to the revised pro-
cedure.
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Mr. Deputy-Speaker: I asked that
question but no answer came. There-

fore I presumed that we could put
this to the vote of the House.

Shri Morarji Desai: We can  have
“oting just now,

Mr. Depuly-Speczker: If the House
agrees, we can have it. I am having
the bell rung. Let the lobbies be
cleared.

Shri Kasiiwal (Kotah): It cannot
be done before 2.30.

Mr. Deputy-Speaker: It can be done
if the House agrees. We have a con.
vention established that no count
shall be taken between 1 and 230
pm. We have been conforming to
that but if the House itself desires in
order to save time for the third read-
ing and if all parties agree I can put
it to the vote of the House, If there
is any objection I would rot do it.

Shrimati Renu Chakravartty
tBasirhat): Of course the House can
always decide by a majority of votes
but there is a certain convention
which we have established and people
do not know that voting is going to
take place. That is the only reason
for having it at 2.30.

Mr. Deputy-Speaker: There is no
question of a majority. [ am not
deciding by a majority whether we
should have a count or not. I am
asking if all the hon. Members agree,
then alone I will put it. I enquired
from the Opposition first.

An Hon. Member: There was an
idea given by the Speaker.....

Mr. Deputy.Speaker: Subsequently
1 put it to the House and ascertained
the views of the hon. Members. Even
now I am prepared to abide by that,
but if there 's no objection I ecan
put it to the rote.

Shri V. P. Nayar (Quilon): After
all, we bave (nly ten minutes to go.
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Shrimati Remu Chakravartty: In
future this will be taken as a prece-
dent.

Shri Morarji Desal: We will sit for
ten miputes if that is their view.

Mr, Deputy-Speaker: 1  zhall
adjourn the House.

Shri Morarjl Desai: We can take
up the Gifts Tax Bill, I am ready
for it

Shri V. P. Nayar: Take the vote
after 230 p.m.

An Hon Member: We may take up
third reading.

Mr. Deputy-Speaker: We have to
begin the third reading after this is
finished. 1f there is any objection,
certainly, I would not ask the House
to divide on that. We can proceed
to the next business, holding this
over,

Shri Morarji Desal: It may be taken
after 1 make this motion.

Mr. Deputy-Speaker: Then, we
take up the next business if the House
80 desires.

Shri V. P. Nayar: Will the time for
third reading also be postponed?

Mr. Deputy-Speaker: Yes. Now,
the hon. Minister will make his
motion and after that, we will take
this up again. That is what I pro-
pose to do. That is the only remedy.

Shri V, P. Nayar: He can make his
speech in two parts.

Mr. Deputy-Speaker: We will not
divide the speech into two parts, He
will conclude the speech and then we
will take this up.

GIFT-TAX BILL
Shri Morarji Desai: I beg to move:

That the Bill to provide for the
levy of gift-tax, be referred to a
Salect Committee consisting of—
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*Shrl Asoke K., Sen, Shri C.

D. Pande, Shri Tribuan Narayan

Singh, Shri Mihavir Tyagi, Sbri

8. Ahmad Mehdi, Shrimati Uma

Nehru, Shri Shivram Rango Rane,

Sardar Igbal Singh, Dr. Y. 8.

Parmar, Shrimati Renuka Ray,

Shri Liladhar Xotoki, Shri

Jaganatha Rao, Shri Narendra-

bhai Nathwani, Shri Radeshyam

Ramkumar Morarka, Shri Harish

Chandra Mathur, Shri Radhelal

Vyas, Shri Vidya Charan Shukla,

Shri C, R. Pattabhi Raman, Shri

N. G, Ranga, Shri M. Shankaraiya,

Shri Satyendra Narayan Sinha,

Shri George Thomas Kottukapally,

Shri A.M, Tariq, Shri Kamalnayan

Jamnalal Bajaj, Shri B. R, Bhagat,

Shri Mathura Prasad Mishra,

Shri T. Sanganna, Shri S. R.

Damani, Shri Rajeshwar  Patel,

Shri T. C, N. Menon, Shri Prabhat

Kar, Shri R. K. Khadilkar, Shri

Bimal Comar Ghose, Shri Arjun

Singh Bhadauria, Shri M. R.

Masani, H. 1. Maharaja Sri Karni

Singhji of Bikaner, Shri Premji

R. Assar, Shri N. Siva Raj, H.H.

Maharaja Pratap Keshari Deo,

Shri Naushir Bharucha, and the

Mover with instructions to report

by the 1st day of May, 1958,

Sir, while introducing this Bill as
part of the Budget proposals, the
Prime Minister had explained the
necessity for levying a tax on gifls.
I do not proposc to embark on a
further claboration of those reasons,
as 1 find tha! by and large the need
for a measure of this nature is not
disputed. The criticisms that  have
been made so far are only against
some of the delails of the Bill and
not  against the basic principles.
Some of these criticisms, I ind, are
based on an incorrect appreciation of
the true nature of the provisions and
the Select Committee will, no doubt,
consider whether further clarification
of these provisions is necessary.

Coining to the main features of the
Bill, the tax s proposed to be charged
on gifts made by Individuals, Hindu

T

Oiptes B

“*The names of Shri Thirumala Raeoand Dr. A. Krishnaswami were added

at the adoption stage on 24-4-58.
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Undivided Families, Firms, Associat-
ions of Persons and Companies. Ex-
ceptions are provided for gifts made
by charitable institutions recognised
for purpose of Section 15B of the
Indian Income-tax Aci, Government
Companies, Corporationghestablished
by Central or State Acts, Public
Companies which are controlled by
six or more persons and subsidiary
companies of these Public Companies.
All these will not be liable to fax
for glifts made by them. The tax
will be levied on the total value of
gifts made durimg the previous year
relevant to the year of assessment.
Such year will be the same as the
accounting period adopted for income-
tax assessment.

A special feature of the Bill is that
the rate of tax will depend not only
on the total value of gifts made during
the previous year, but also on  the
value of gifts made during the four-
years preceding the relevant previous
year. In other words, the gifts of the
relevant previous year would be
charged at the rate applicable to the
aggregate of gifts made during the
five previous years. The object of this
provision iz to check any tendency to
have the giftz spread over a period of
time and thereby reduce the incidence
of tax or avoid it altogether, 1 may,
however, point out that gifts made
prior to 1st April, 1957 will not be
taken into account for purposes of
aggregation.

Gift has becn defined to mean
voluntary transfer of property with.
out congideration. Certain transfers
of property, although not falling
strictly within this definition have
been deemed to be gifts, for example,
transfers for inadequate consideration,
surrender of rights, etc. This pro-
vision is necessary as otherwise such
transfers would provide an easy
means of avoiding tax liability. Fears
have been expressed that even genuine
business transactions might be caught
within the mischief of this clause and
subjected to tax. I may assure the
House that it was never the intention
of the Government to subject to gift-
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tax bona filde business transactions
and the Select Committee will no
doubt consider whether any further
clarification of these provisions is
necessary to remove these fears,

Now, I come to the exemptions pro-
vided in the Bill. Gifts of immovable
property outside the country, gifts to
Government and local authorities,
gifts in the form of special savinges
certificates, gifts to female dependants
up to Rs. 10,000 on the occasion of
marriage, gifts of insurance policy
to dependants up to Rs. 10,000 are all
exempt from tax. In this connection,
only two points have besn raised and
1 shall deal with them in some de-
tail, As the Bill stands at present,
only giftz to charitable institutions or
Funds which are recognised under
section 156B of the Income.tax  Act
are exempt. It has been suggested
that this provision would operate
against gifts being made to purely
religious  institutions which are
naturally restricted only to a parti-
cular religious community. This
matter, I find, was considered by this
House in 1953 when Section 15B of the
Income-tax Act was amended and we
are following the same principle here.
This provision is not likely to prove
much of a hardship, because a person
who has made up his mind to make
a gift to a religious institution is not
going to be deterred from doing so by
the small amount of tax he has to pay.
It may also be remembered that not
only individual gifts up to Rs. 100
but even gifts during a year up to a
total of Rs. 5,000 or Rs. 10,000 a5 the
case may be, will be exempt from
gift tax. In any case, the matter will
be further examined by the Select
Committee,

I come now to the provision which
exempts gifts upto Rs, 1 lakh to one's
wife about which there has been some
comment not only from bachelors but
I believe from some married man as
well, My colleague, Shri B. R.
Bhagat, had occasion to explain in the
Rajya Sabha how there has been some
misconception about this provision. 1
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would agrin clarify the position here.
This limit of Rs. 1 lakh applies to all
gifts made during the life-time of an
individual, On a normal span of
married life, this exemption does not
work to a high figure annually. The
point to remember is, however, that
the husband does not get any special
tax advantage by meking gifts to his
wife. We have to bear in mind that
though gifts to the wife up to Rs. 1
lakh are exempt, any gifts by the wije
made out of the properties gifted to
her by the husband are to be treated
as gifts made by the husband  and
taxed as such. This provision will
prevent a person from reducing the
incidence of tax by making gifts
indirectly through his wife. Further,
under the provisions of the Income-tax
Aet, the income derived from pro-
perty gifted to the wife by the hus-
band is added to the husband’s income
and taxed as such. In computing the
annual wealth of the husband for
purposes of wealth-tax also, the
property gifted to the wife by the
husband fis included, Ewen in cal-
culating the taxable expenditure
under the Expenditure Tax Act, any
expenditure incurred by the wife for
the benefit of the husband out of
the property gifted to her by her
husband is included. In view of all
these provisions, I do not think that
there should be any fear that this
exemption would give rise to any
large.scale evasion of tax.

‘This brings me to the criticism that
there is double taxation in respect of
gifts to minor children as the gift
itself is taxed and the income there-
from is also charged to income-tax in
the hands of the father. I am not
prepared to agree that this would
amount to double taxation, as  gift
lax imposes a tax on the capital, that
is, on the property gifted, while the
income tax imposes a charge on  the
income from the property gifted.
There is no real difference between
gift to » wife and gift to minor

children; and if the wife’s income from _
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property transferred to her by tho
husband is treated as his property for
purposes of income-fax, there is no
reason why the property transferred
to minor children should not be so
treated. Indeed, we must look for-
ward to a time when the family be.
comes the unit for purposes of ‘ax
as it is partly or wholly in some
countries.

Gifts not exempted under any of the
provisions are chargeable to tax if
the aggregate value does not exceed
Rs. 10,000 in a previous year. If the
value exceeds Rs. 10,000, it is only
the excess that will be charged to
tax. This basic exemption is, how-
ever, reduced to Rs. 5,000 if the tux-
able gift to any individual donee ex-
ceeds Rs. 3,000 in & year. The
reason for reducing the exemption in
such a case is {o ensure that the pro-
vision intended to exclude small gifts
from the purview of the tax is not
misused in making large gifts.

In spite of all these liberal exem-
ptions provided in the Bill, there has
been no dearth of demands for fur-
ther exemptions of all possible kinds.
[ am afraid if we agree to all these
demands the tax will bc reduced to
a farce. There are, however, certain
requests which require our consider-
ation. One of them is that it should
be clarified in the Bill itself that re-
asonable gifts made to one's children
for their education should be exemp-
ted from tax. Another is that gifts
by employers to employees or their
dependants by way of bonus, gratulty
or pension should be exempted. It
was never the intension of Gowvern-
ment that such gifts should be sub-
jected to gift tax and in fact, it 1e
doubtful whether gifts of this nature
could at all be brought to tax under
the provisions of the Bill as it stands.
However, to remove any misgivings
on this score, I intend proposing to
the Select Committee that specific
provision may be made in the Bil}
l:::: exempting these categories of
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1 may mention here that the value
of the property gifted will be taken
as its market value on the date of
gitt. The assessee has the right to
refer the valuation to a committee of
expert valuers if he disputes the
valuation of gift tax officers.

The tax is imposed on the donor,
but to safeguard the interests of re-
venue, the donor and the donee have
been made jointly and severally res-
ponsible. The question has been ask-
ed why the tax has not been imposed
on the donee. There are more reasons
than one. It is administratively more
convenient to levy the tax on the
donor who in most cases will be
having more resources than the donee.
It is easier to determine what is given
up than to determine who will even-
tually receive the gift and in what pro-
portion. Again, collection of  gift
tax from the donee is likely to cause
more hardship. It may slso be re-
membered that a gift tax, unless it
is imposed on the doner, cannot func-
tion as an effective check against
avoidance of income-tax, wealth-tax,
and other taxes in the higher income
groups.

The rates of tax are arranged on the
slab system, as in our other fscal
statutes, and range from 4 per cent.
in the first slab of Rs, 50.000 to 40
per cent. on the value of gifts above
Rs. 50,00,000. The rates on gifts above
Rs. 50,000, it may be noticed, are the
same as those for ectate duty pro-
posed in the amendment Bill, for,
really speaking, it should not make
any difference 85 to whether some-
body gets a property by way of gift
or by way of inheritance which is,
after all, no more than the last gift
of a person.

I would, in this connection, invite
the attention of the House to a novel
feature of the Bill intended to en-
courage prompt pavment of tax. 1If
payment is made at the percentages
stipulated in the Bill on the gifts of
the value of Rs, 10,000 or more with-
in 18 days of making the gifis, the
assesses will be entitled to a rebate
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of 10 per cent. on the payments made.
1 do hope this provision will be freely
availed of by donors. If this provision
is availed of, not only will the tax
be collected quickly but the gifis will
be reported as and when made.

The tax is intended to be adminis-
tered through the Income-tax Depart-
ment, and the provisions for assess-
ment, appeal and recovery are the
same as in the Income-tax, Wealth-
tax and Expenditure-tax Acts,

As 10 the financial effect, it is rot
possible to estimate the likely yield
from this source with any degree of
accuracy. On a rough guess—which
only is a guess, the yield has been
placed at Rs. 3 crores. But I would
like to emphasise that this tax s
important not only by itself but is
also important in plugging the loop-
holes in other tax statutes. Its finan-
cial effect cannot, therefore, be ade-
guately measured only in terms of the
amount of revenue it brings in direct-
ly.

With these remarks, I commend my
motion for the acceptance of the
House, and I do hope that the Bill,
as it emerges from the Select Com-
mittee, will be found acceptable to
all sections of the House.

Mr. Deputy-Speaker: Motion moved:

That the Bill to provide for the
levy of gift-tax. be referred to a
Select Committee consisting of—
Shri Asoke K. Sen, Shri C. D,
Pande, Shri  Tribhuan Narayan
Singh, Shri Mahavir Tyagi, Shrl
S. Ahmad Mehdi, Shrimati Uma
Nehru, Shri Shivram Rango Rane,
Sardar Igbal Singh, Dr, Y. 8.
Parmar, Shrimati Ranuka Ray,
Shri Liladhar Kotoki, Shri
Jaganatha Rao, Shri Narendrabhi
Nathwani, Shri Radheshyam Ram-
kumar Morarka, Shri  Harish
Chandra Mathur, Shri Radhelal
Vyas, Shri Vidya Charan Shukla,
Shri C. R. Pattybhi Raman, Shri
N. G. Ranga, Shri M. Shankaraiya,
Shri Satyendra Narayan Sinha,
Shri George Thomas Kottukapally,
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anna, Shri B, R. Damani, Shri
Rajeshwar Patel, Shri T. C. N.
Menon, Shri Prabhat Kar, Shri R.
K. Khadilkar, Bhri Bimal Comar
Ghose, Shri Arjun  Singh
Bhaduria, Shri M. R. Masani, H.
H. Maharaja Sri Karni Singhji of
Blkaner, Shri Premji R. Asasar,
Shri N. Siva Raj, H. H. Maharaja
Pratap Keshari Deo, Shri Naushir
Bharucha, and Shri Morarji Desai
with instructions to report by the
ist day of May, 1058.

There is an amendment to this by
Shri Neldurgker which reads:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 20th of April,
138",

I believe he is not moving it now,
because it is no use moving it also.

8hri Naldurgker (Osmanabad): 1
am not moving it

Mr. Deputy-Speaker: I have pre-
sumed it already.

I suppose we may now resume the
clause-by-clause consideration of the
Finance Bill

lsm' Deputy-Speaker: The question

Page 5—
Jor lines 4 to 41, substitute—

“(viB) in respect of a new ship
acquired or new machinery or
plant installed after the 31st day
‘of March, 1954, which is wholly
used for the purposes of the busi-
ness carried on by the assessee, a
sum by way of development re-
bate in respect of the year of
acquisition of the ship or of the
installation of the machinery or
plant, equivalent to,—

(1) in the case of & ship acquir-
ed after the Blst day of Decem-

PR M

ber, 1987, forty per cent.
actual cost of the ship
assessee; and

£E

i

(ii) in the case of a ship
ed before the st day of J
1988, and in the case
machinery or plant, twen!
per cent. of the actual cost
ship or machinery or plant
asseessee.

]
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Explanation 1.—In the case of a
ship acquired or machinery or plant
installed after the 31st day of Dee-
ember, 1057, where the total income
of the assessee for the year of ac-
quisition or installation (the total
income for this purpose being com-
puted without making any allowance
under this clause) is nil or ig less than
the full amount of the development
rebate calculated at the rate applic-
able thereto under this. clause,—

(i) the sum to be allowed by
way of development rebate for
that year under this clause shall
be only such amount as iz suffi-
cient to reduce the said total
income to nil; and

(ii) the amount of the develop-
ment rebate, to the extent to
which it has not been allowed as
aforesaid, shall be carried for-
ward to the following year, and
the development rebate to be
allowed for the following year
shall be such amount as is suffi.
cient to reduce the iotal income
of the assessee for that year, com-
puted in the manner aforesaid, to
nil, and the balance of the deve-
lopment rebate, if any, still out-
standing shall be carried forward
to the following year and so om,
so however that no portion of the
development rebate shall be carri=
ed forward for more than eight
Years.

Explanation 2—Where in any year
development rebate is to be allowed
in accordance with the provisions -of
Explanation 1 in respect of ships
acquired or machinery or plant install-
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id for that year, the fol-
rocedure shall be followed,

1

(i) the allowance under para-
graph (ii) of Explanation 1
shall be made before any allow-
ance under paragraph (i) of
that Explanation is made; and

(ii) where an allowance has
to be made under paragraph
(ii) of Explanation 1 in respect
of amounts carried forward
from more than one year, the
amount carried forward from
an earlier year shall be allowed
before any amount carried for-
ward from a later year:

Provided that mo allowance under
this clause shall be made unless—

(a) the particulars prescribed
for the purpose of clause (vi)
have been furmished by the
assessee in respect of the ship or
machinery or plant; and
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(b) except where the asstssec
is a company being u licencee
within the meaning of the Electri-
city (Supply) Act, 1848, or where
the ship has been acquired or the
machinery or plant has been
installed before the 1st day of
January, 1958, an amount equalto
seventy five per cent. of the deve-
lopment rebate to be actually
allowed is debited to the profit
and loss account of the relevant
previous year and credited to a
reserve account to be utilised hy
him during a period of ten years
next following for the purposes
of the business of the unde=1taking,
except—

(i) for distribution by way of
dividends or profits; or
(ii) for remittance outside
India as profits or for the crea-
tion of any asset outside India,
and if any such ship, machinery
or plant is sold or otherwise trans-
ferred by the 2 essee to any per-
son other than the Government
at any time before the expiry of
ten years from the end of the year
in which it was acquired or install-
ed, any allowance made under
this clause shall be deemed to
have been wrongly allowed for
the purposes of this Act”

Division No, 8] [14'40 hrs.
AYES—95 .

Dwivedi, Shei M. L. Nair, ShriRuttikrishnan

Achar, Shri Elaysperumal, Shri Naldirgker, Shri

Afit Singh, Shrl ey il N s

mllhikm Shl Ganpati Ram, Shri Narasimhan, Shri

i, Shri Gounder, Shri K. Perisswaini Nathwani, Shri
Banerii, ShriP.B. e Nekmal R
m»-kmsmi o Hamd, Shri Subodh Negl, Shel Nek Ram
Shri Tiedn, Shri Nehru, Shrimati Ums

Bhagat, ShriB. R. Hem Rui, Shri O, Shei

Bhakt Darshan, Shri Jaim, ShriM. C Paichoudhuri, Sheimati T

Bhogii Bhai, Shri il Nt St

ms:r;mir [+8 Tyotlshi, Pandit]. P, Raghunath Singh, s‘M

: : Ruuliwal, Shri Raghuremaish, Shri

Brajeshwar prassd, S Khimji, Shri Raj Behadur, Shri

n_:‘“" - 1.mkar, ShriN. C. Rajiah, Shei

ml.sm Malviya, Shri Motilal Ram Saran, Shri

Shrl Mathur, Shri Harish Chw 1 Rameswamy, ShriK. 8.

mm Mehta, Shrimati Krighny Ranbir Singh, Ch.

Dinbengrakh, i Mishrs, ShriL. N, Rane, Shri

Dindod, i Meobiuddin, Shei Reo, Shri Jaganathe

o Munlsny, ShelN. R. Roy, ShriBishwanath

Dubs, Shel Mulch

gt

-
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Rungwung Suim, Shri Sharma, Pradh K. C.
Ruprarsin, Shri Sharms, ShriD. C.
Sabm, ShrifRumeshwar Shobha Ram, Skri
Sangsnns, Shri Siddsnanjapps, Shri
Sazhadl, Sbri Ajit Singh Siddiah, Shri
Satish Chandra, Shri Singh, SheiH. P.
Satyabhama Devl, Shrimati Singh, ShriM. N,
Selku, Shri Singh, Shri T. N.
Sep, ShriP. G. Sinha, ShriB. P, ““ﬂ’smstf;u.. -
Shakuntala Devi, Shrimati Snausk, Shri Nardeo U“‘“”sm""i -
Shankarsiys Shei Subbarayan, D1, P. Vyes
NQOES=—23
Banerjee, ShriS. M. Ghoual, Sbri Panigmahi, Surl
Braj Ra jSingh, Shri Khadilkar, Shri Parvathi Krishoan, Shrimat)
Brli Narayan “Brijesh®, Pandit Menon, Shii Narayanaskutty Ramam, Shri
Chakravartty, Shrimati Reou Mohan Swarup, Shri Reddy, ShriNaraps
Duasgupta, sh;i B. More, Shri Singh, Shri L, Achaw
Daula, ShaiP. 5. Mukeriee, Shri H. N, Tangamani, Shri
Dige, Shri Nair, Shri Vasudeven Warlor, Shrl
m:..d_ Shri B. K. Mayar, Shei V. P,
Shri Dige (Kolhapur-Reserved— Clause 7, as amended, was added to

Sch. Castes): The switch in my seat
15 not working. I want to vote for

‘Noes’.

Mir.

the Bill.

Deputy-Speaker: All the
and schedules have

Shri Hem Raj (Kangra): 1 want to
vote for ‘Ayes’.

Mr. Deputy-Speaker: But what has
the hon. Member done?

Shrli Hem Raj: By mistake,I pres-
sed the switch for ‘abstention’.

Mr. Deputy-Speaker: So I will add
one to Noes' and one to ‘Ayes’. The
result of the division is as follows:
Ayes 95; Noes 23. The motion is

carried.
The motion was adovted.

Mr. Deputy.Speaker: ‘The other
amendments have been put to vote
and negatived.

The question is:

“That clause 7, as amended,
stand part of the Bill".

The motion was adujied.

other clauses
been adopted earlier.

Shri Morarji Desai: I beg to move:

‘“Thal the Bill, as amended, be
passed”.

' Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed™.
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how or other I have gained an im-
pression that this office has been thrust
on him; and from his replies to the
economic issues raised in this House
I felt—because he has no reputation
to his credit of flexibility or resilience
likely in such a situation, on his own
admission—that he is not so well ac-
quainted with the finance......

8hri Morarji Desai: Are you?

Bhrl Khadilkar: Certainly, 1 can
claim that.

Shri Morarji Desal: 1 know more
than that.

Shri Ehadilkar: What I want to
point out at the outset, is, in the pre=
sent developing economy our Finance
Minister is likely to be guided by the
office—the Finance Ministry—and if
such a situation arises I would like
to utter a word of warning, because
we have got to understand the pre-
sent period of our economy in order
to grasp the real significance of this
situation. I do not mean any dis-
respect to the Finance Minister. That
is what I feel from the replies. I will
give you one instance.

Yesterday, the Deputy Finance
Minister tried to give some sort of an
economic argument in her musical,
sweet, feminine voice. (Interruptions).
Even then, I will take only one issue.
For instance, an issue was raised—not
only by the Communist friends but
also by my friend Shri Bimal Ghose—
that today in our economy we have
got to take foreign collaboration,
otherwise we cannot progress. On that
point there are no two opinions. The
question is, in what way that collabo-

economy by saying that we will
sponsor this project on one side; or,
it is not geing to distort our ecomomy
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allowing them to ‘more and more

aid o loahs to the pdvnh sector?
'I'hhhlpoueyisauemwhidithe
Planning Commisgion and the Gov-
menthﬂhavetnukemedeﬂ-
sion. The soomer it is taken the
better, otherwise the same situation
will arise and we will be faced with
a new crisis.

Before I turn to the other economic
issues, I would like very humbly to
submit that we have got to understand
the nature of the present crisis. There
is a lot of confusion. Let me say it
very frankly, we are very fortunate
at the present juncture. Both sides
are offerirg aids to us—the United
States is giving aid and also other
nations on the western side as well
as the Soviet Union. There is a pos-
sibility of recession, but it is not
likely to affect us so soon. We have
got to be watchful, but at the present
moment recession is not likely to
affect adversely except in terms of
trade with foreign countries. That is
quite clear. And, we have got rich
experience of the western world, the
Boviet Union and China at our dis-
posal. The difficulties that Soviet
Union faced—{foreign intervention and
other things—we have not to face.
After civil war China tried to deve-
lop and, therefore, they had difficul-
ties. We have none of the difficulties
of that type. On the contrary, what
do we find in the country? Every
section of opinion, from one end to
the other, is prepared to help the
Government to implement the Plan,
go ahead with the Plan. A certain
amount of confusion is created—an
economic confusion is created by a
section of people that is dominating
in the newspaper world today, in
season and out of season, saying “Oh,
we are now in a crisis. What is going
to happen”? I would just like to
point out to our new Finance Minister
that this is not a new thing. In a
developing economy, today's balance
becomes tomorrow’s imbalance or vice
verss. -

st am o T
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The lstest second Plan of Chinz was
submitted to their Council of Repre-
sentatives, and in the concluding
reinarks, Mao has been quoted as say-
ing that those who want to develop
the country, those who are determin-
ed to do it, should not be deterred by
imbalance, because the law of deve-
lopment is balance, imbalance, new
balance. This is a sort of continuous
process; that is the law of economies
#nd the law of life. You must under-
stond it. Therefory, when I heard our
new Finance Minister I understood
that he was more inclined to agree to
succumb to the wicious propaganda
ihat is going on in the country against
the Plan by a certain sector of people
who feel that by development their
interests are likely to be jeopardised.
But about those hon. Friends like
Shri M. R. Masani who have figures
on their finger-tips—an array of
figvres—I would say this. In econo-
mics, the reading of figures iz many
times a jugglery. It is as difficult as
reading of stars in the sky in a par-
ticular way. So, interested partles
read figures in an interested way, and
in an apologetic manner our Finance
Minister tries to defend his position.
Where is the question of defending?
It is a question of challenging these
people and saying, “You people, you
are the saboteurs of the Plan".

Shri Morarjl Demal: May I inter-
rupt on a point of clarification? 1
have not been apologetic to anybody
including himself.

Shri Khadilkar: Therefore, I would
like to say just a word to my hon.
friends, the spokesmen of free enter-
prise: even if they want to develop
the country from a backward eco=
nomy, the point is that Government
or public spending must take place on
a bigger scale. Then alone private
enterprise can succeed. These things
are axiomatic in economic theory. ¥
need not go into the details about it
Coming to the other aspects of our
economy.....,

Shrl Ferose Gandhi (Ral Barel):
Heahdﬂmdnmﬂmf,'

i a T I T



Bl Kbadilkar: I am avoiding. I
will come to them s little later, but I
‘am avoiding the figures. At the same
time, the nature of the conflict or the
nature of the crisis to which 1 just
now referred, at the present moment
is political in a sense. The political
party recently elected on the pro-
gramme of the Five Year Plan today
is a little nervous, a little chicken-
fearted, in a way, and is feeling how
this stupendous task coul!d be carried
on by it. That is because the whole
political organisation is internally so
disrupted that they are not in a posi-
tion of self-confidence to say to the
people who will carry on the Plan.
In urder to divert the attention of the
people from the party and its
wrangle—unforiunately they are the
rulers of the country—what they are
doing is this.

The other day, the ex-colleague of
vur Finance Minister, the Chief Min-
icter of West Bengal, said on the floor
of the House there, “Today, these peo-
ple. the Congress Party people, what
are they doing? Unfortunately, they
are trying to rule in such a way that
thev are digging their own graves”.
These are not my words. 1 am quot-
zing the former colleague of the Fin-
ance Minister, his colleague on the
Working Committee.

But the question is, the internal
crisis of the Congress Party is being
magnified in order to cover, as I said
earlier, the loss of confidence on their
part to go ahead with the Plan.
Therefore, we have got to realise the
nature of the crisis in the first in-
stance.

Let me touch one or two aspects of
the economy only. because the time at
my disposal is too short, I would like
to touch only a few aspects. Firstly,
the other day, while addressing the
third session of the Co-operative Con-
gress in this capital, a certain remark
was made by our Prime Minister, sup-
porting the remarks of the President
of the Congress, Shri K. D. Malaviya.

Shri Braj Raj Singh: Ginger.
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Bhri Khadilkar: I mean the All-
India Co-operative Congress. I am
very sorry, and I was very sorry, to
read those remarks, because both of
them represent a certain progressive
tendency, certain right lines, in the
political thought as I put it. But they
have made a very wrong approach to
the problem. P2nditji said there that
“I am very sorry for accepting the
recommendations of the Rural Credit
Survey Committee report” 1 would
like to get an explanation from the
new Finance Minister, because it is on
account of the Rural Credit Survey
Committee Report that certain amount
of responsibility to develop the co-
operative movement and to help the
peasantry has been taken up by the
Government, rightly taken up by the
Government, and the co-operative
movement initiated in this country.
The late Lokamanya Tilak had observ-
ed that the Britishers wanted to deve-
lop co-operation and the peasantry ina
way that they themselves were helped,
and the peasantry were to be helped
by God in Heaven without the Briti-
shers extending any financial help.
It was so then, because at that hour,
they were relying on the laissez faire
in the rural economy. When we
accepted this Rural Credit Survey
Commuttee Report, we laid down a
principle that we do not accept, so far
as the rural cconomy is concerned,
this laissez faire doctrine and that we
are going to enter in a positive way
as a sort of partners in developing and
helping the rural economy. If the
obzervation had been madc in a milder
way, I would not have taken an excep-
tion, but I have gone through the
proceedings as they had appeared in
the Press, and even the Planning Com-
mission is their second report have
made this point specific and clear. The
Planning Commission say:

“The main proposals of the
Committee of Direction of the
Rura! Credit Survey have been
accepted in broad principle by
the Central Government, by the
Reserve Bank of India and by
representatives of the co-opera-
tive movement. This formed a
general basis on which prog-
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‘rammes of development for the
second Five Year Plan have been
drawn up. The most important
departure from the earlier pro-
grammes which the Rural Credit
Survey envisage was that the
State would enter into partnership
with co-operative institutions at
various levels, It was felt that
such financial partnership would
provide national strength to co-
operatives and make available to
them in fuller measure assislance
and guidance from the Govern-
ment”,

1 entirely support the other observa-
tion made by the Prime Minister on
the occasion. namely, that this guid-
ance and partnership should not lead
to exvassive interference, To that
extent I would support it. But, if it
means abandoning the responsibility,
abandoning the policy of direct par-
ticipation and financial aid to the
rural economy, 1 think that would be
a great disaster.

Then I come to the other aspect. As

1 observed st the beginning, what I

feel is, the time has come when our
" Finance Ministry should be split up.
1 feel the present set-up is entirely
wrong. The Ministry of Economic

Affairs and the Ministry of Planning
should go together and the revenue

and administrative sides and the bank-
ing side of the Ministry should be

bifurcated. As I said earlier, it is

absolutely necessary at the present

moment. The new Finance Minister

is less acquainted with the economic

trends of the world, leave alone the

Indian economic trends. So, it would

be difficult for him fo extricate him-

eelf from the official influence. He will
be guided by the very officials who

will create an artificial crisis, as they
did only the other day in the case of
LIC. Therefore, this is the onc sug-
gestion that I would like to make.
While making this suggestion, at the
same time I would 'ike to make one
observation. I want to say here that
1 do not wish to cast any refi~ction, so

far as the present Planning Minister.

..

is concerned. He is a best, consclent!-
ous workers' representative in his
cight n the Planning Commission—
our hon. Shri Nanda. I do not want
to say . ..

Mr, Chalrman: I had been hesitat-
ing to interfere. This is the third
reading stage. So, the hon. Member
must confine himself to the Bill as
such, He can plead for the Bill being
thrown out. But there cannot be a
genera! discussion in the third reading
of the Bill. The rules are clear on the
subject.

Shri Khadilkar: Yesterday, I did
not get any opportunity. I was told
that I can speak in the third reading.

In conclusion, I will make one sug-
gestion. There are certain aspects of
the Finance Bill. For instance, yester-
day my hon. friend, Shri Ghose, point-
ed out the incidence of taxation—how
it cperates in our economy. That
uspect remains unanswered. Let him
go into the comparative figures. I was
avoiding it; if he wants, I can supply
the figures.

Shri Morarji Desai: Let him supply.

Shri Khadilkar; There are compa-
rative figures about the incidence of
taxation in & so-called ‘“Wellare
State”, leaving aside the socialist
State. The impact of taxation on the
lower strata is lessened or made less
and the burden is put more upward
by direct tax and other impositions on
the upper classes. Therefore, what do
we find in our economy today?! An
absolutely, totally different picture
from the idea! preached in the Second
Plan, It has been stated that our
effort is not to have any concentration
of power, economic power. I would
like to ask the Finance Minister to
examine whether more or less of eco-
nomic concentration is taking place
in our soclety. Has it started at least
somewhcre in our society?

As regards stagnation, I have got
some figures for which my hon. friend,
Shri Feroze Gandhi will excuse me
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it has been amad—md rightly argu-'
»sd—(I will just quote the figures)
that in 1862-53 the direct tax collec-
tion was Rs. 134'83 crores. In 1958-58
it it just Rs. 151-85 orores. It is not
even Rs. 20 crores above the previous
level. Why is it happening? If it is
a developing economy, as we say it
is—it is no doubt true—then it must
be reflected in the collection at diffe-
rent levels,

Therefore, there seems to be some-
thing wrong with the collection
machinery. There is a charge made on
that point by a foreigner and our new
Finance Minister has got to take very
ruthless action. Because, on that point
our Finance Minister has earned a
name; he is fearless when he is con-
vinced that a particular course is
right. Our whole economy has got a
plague, A foreign expert like Profes-
sor Kaldor has stated that our eco-
romy is rotten, because every year the
tax-dodgers are robbing our State
exchequer to the extent of Rs. 200
crores to Rs. 300 crores. I do not
know how far it is true, but some
people say that this class of tax-
cdodgers give a little portion of it to
the Congress party fund.

An Hon. Member: Or to the PSP.

Shri Khadilkar: So far as the tax-
dodgers are concerned, our adminis-
trative machinery seems to be com-
p'etely paralysed. That is the experi-
ence. Small fries get caught but the
wig tax-dodgers still escape. So, in
order to meet the present situation, I
would suggest to the Finance Minis-
ter that he should at least institute an
ernquiry whether the present tax
collection machinery is adequate to
meet the situation and plug the loop-
koles.

I will refer to one more point and
finish. Last year we had entered into
a new era in our economy and a new
{ax structure, integrated and rational,
was introduced in our economy. Since
then persistent attempts are being
made to reverse the process by men

dthemtype. They are msking

PAT
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sonrtant propaganda Yesterdsy the
hon. Finance Minister was charged
with being stiff. Let us hope that he
will be stiff at least on this point of
the attempt to reverse the process of
the present tax structure, Although
efforts are being made, 1 om sure, he
will not succumb to that. Now, un-
tortunately, the Finance Minister is.
very busy meeting people from the
finance and business world, if you see
the public engagements of different
chambers of commerce.

Shri Feroze Gandhi; He saw me:
also.

Shri Khadilkar: Then you must be
connected with some business! I do-
not know.

Thercfore, what I am cuggesting Is
‘hat we must watch how the economy
is operating. As I said earlier, there
is no question of anv shortfall. As I
stated on a previous occasion, there
chould be no fear of inflation. In a
developing economy a small dose of
inflation acts like a tonic. That is the
accepted theory, so far as inflation is
concerned. So far as foreign aid is
concerned, we must try to take it so-
that it may help our economy. It
these precautions are taken, I am
confident that we can march ahead:
with the all party support and, in.
spite of the constitutional drawbacks,
we will support him in his efforts.

Ch. Ranbir Siagh (Rohtak): Mr.
Chairman, the two speakers from the -
opposition who preceded me come
from the same block. But, if the-
speeches are taken together, both of
them seem to be contradictory to me.
When one complained of an expanding
economy, the other one complained of*
the extra expenditure for the expand-
ing economy.

Shri Feroze Gandhi: What do you-
stand for?

Ch. Ranbir Singh: I stand for am.
expanding economy and more expen-
diture for development purposes. The-
preceding speaker complained of less.
collection by direct taxes and more
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realisation by .indirect taxes and sala
‘that it will be better if the direct
taxes are increased. We must consi-
.der its effect. Shall we increase
indirect taxation on the vested inter-
ests or direct taxation on the people?
“Phis iy the crux of the problem. If
~the realisation through indirect taxa-
tion is increased, it is increased for
the benefit of the people, for expand-
Ing the economy of the country to
remove the poverty of the poor
-people, not of the rich.

My hon. friend, Shri Mulchand Jain,
referred, and referred rightly, to the
improved conditions of rural areas.
He also comes from the same area
from which I come. We do not know
about the other rural areas. But I
am sure everyone who has visited Pun-
jab or who comes from Punjab will
agree that during the last ten years
-the rural populace and its financial
‘position has been bettered. I can
safely say that the pucca houses
which existed in 1947 have at least
been doubled in each and every vwil-
lage during the last ten years. Not

-only that whatever expenditure wa:
incurred prior to independence say—
about Rs. 150 crores were spent for
irrigation projects, after independence
during the First Five-Year Plan
about Rs. 800 crores were spent for
irrigation projects—the expenditure
of course will be increased and has
increased during the Second Five-

" Year Plan but it will be for the
development of the country. Rs. 200
-crores, no doubt, are being spent
during 1958-59 but most of the part
-of this expenditure will be for
manning commercial undertakings or

" State undertakings which were not in
-existence before the independence of
the country.

Similarly, two aspects of the same
problem are stressed in this House.
" There are some friends who want to
raise the taxable minimum while on
the other hand there are some people
‘like my hon. friend who preceded
.me, who are of the view that direct

-

i

taxation should be
the view that direct
increased provided we adopt
which we have
Several speakers in this House
their best to plead that the

minimum should be raised
be Rs. 4,200 rather than Rs. 8.
mo{meviewmatinﬂﬂlmwa
very large population, say 75 per cent
of the people, pay direct taxes not
only on their income but sometimes
on their fosses too, I mean to say
that land revenue is one of the direct
taxes. It cannot be said that it is
rent in an independent country. it
that taxation is taken into account
then we shall have to agree that the
taxable minimum should be lowered.
I am of the view that if it cannot be
lowered to the extent of Rs. 500 it
should be lowered to Rs, 1,000 so that
everybody in the country may be able
to contribute cromething for the suc-
cess of the Second Five-Year Plan or
for the development of the country.

i
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Shrimati Parvathi Krishnan (Coim-
batore): Mr. Chairman, Sir. in con-
sidering the Bill at this stage we have
to consider it and view it in the light
of the financial difficulties that face
our country and it is our opinion fhat
the Bill, as it stands, certainly does
not rise to meet the needs of the
national requirements. It does not
really hold out any picture of hope to
overcome the financial difficulties that.
are there before us.

Take for instance the policy towards
foreign capital. As was expresscd
yesterday on the floor of this House
by the hon. Deputy Minister, who
was overcome by her own figures
and her information, as she called it,
she claimed that we have been mis-
informed and while doing so she also
mis-represented what we were iry-
ing to say. She claimed that we sald
that no country in the world Thas
developed without foreign Invest-
ment. We did not say that.

The Deputy Minister of Ecomomle
Aflairs (Bhrimati Tarkeshwarl
Sinha): Shri Nagi Reddy said that.



‘189 | Finance Bill

Please take the proceedings and read
them.

Shrimati Parvathi Krishnan: We
did not say that no country in the
world has developed without foreign
investment. On the other hand, what
we said and what we continue to say
i that we should take a warning; and
a lesson from the danger and from
the difficulties that have arisen in
these countries that have developed
‘with a certain amount of foreign
investment, foreign aid and foreign
loans.

Now, take for instance, the lessons
that have been drawn from the case
of Canada itself. On what platform
did the present Prime Minister of
Canada win his election? He won his
election on the platform that Cana-
dian industry and the economic inter-
ests of Canada were to be defended
angd protected against the encroach-
ment of American capital and against
the oppression, if I may say so, of
American capital

Here, 1 have before me an article
which also quotes from that same re-
port that the hon. Deputy Minister
quoted from. Here we find, for ins-
tance as regards the question of trade
with China, that because the U.S.A.
has not recognised the People’s Re-
public of China, therefore the Fords
in Canada cannot come to an agree=
ment with China and cannot  supply
cars to China. Now this is because
of the history behind the method of
American investment in Canada and
this is what we say that we must be
very careful to guard against. It is
not that we say that no foreign In-
vestment should come in the country
but while we go in for foreign aid,
while we go In for foreign loans and
invite foreign investment we should
see that adequate guarantees are
there so that this type of difficulty
will not arise at a later stage.

Take further on what that Com-
Imiulonihal!uid. Now, the quota-
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tion that we heard yesterdsy on the
flcor of the House was:

“The Commission’s final report
made recommendations in the
belief that they would not check
the flow of U. 8, investment. The
inflow of capital, in the view of the
Committee, was held to be essential
to the country's rapid develop-
ment.”

But at the same time a warning is
also there. It is no good just reading
these reports piecemeal. It is no good
just quoting these suggestions piece-
meal. It is necessary to see it in its
overall picture and that is what we
are trying to say and not that it is
dangerous altogether but to see all
the potential dangers, to guard
against them and be sure that we do
not land in the same sort of mess that
Canada today finds herself in. Now
here is another quotation foliowing
out of that quotation.

“The question is whelher a
country can have meaningful inde-
pendent existence in a situation
where non-residents own an im-
portant part of the country's basic
resources and industry and are,
therefore, in a position to make
important decisions affecting the
operations and development of the
country's economy. The economic
aspects of the problem are by no
means the only significant ones and
indeed they may not be the central
oncs.”

This is the warning that we are trying
to sound. It is not that we want to
drive away foreign capital. Far from
it. But what we say is that when
you invite foreign capital into this
country, when you allow foreign
capital in the country see that it is
allowed with such safeguards that
foreign capital does not become
a Frankenstein which you may not be
able to deal with at a later stage,
instead of saying to the foreign
capitalists, “Have no fear. We want
to welcome you with open arms.
Have no fear, we will never touch
you. Have no fear, the climate here
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is a wvery good -climate for you.
Do not have any fear.” That
is not what we want. What
we want is that it should be

categorically stated that foreign capi-
tal, when it comes into this country,
will be allowed to develop, that they
will be given certain concessions but
certainly we will have to be very
firm in our statement that they are
not going to be allowed to repatriate
at the rate that they would like to,
that they are not going to be allowed
to dictate any policy whatsoesver and
it is going to be the Indian investors
and the Indian capital that is going
to be the dominant partner in any
partnership.

Take for instance the soap indus-
try. Today you find that it is the
indigenous owners in the soap indus-
try who are suffering. Now, those
are the sections that will have to be
given safeguards. Those are the
sections to which assurances have to
be given. Those are the sections
which will have to be told that “Come
what may, it is you that will have to
develop. It is in your hands that the
future of our country, that the wealth
of the nation is finally going to be.
It & the Indians who are really
going to dominate and whatever today
is happening in Canada and what is
happening in Latin America is not
going to be repeated in India! this is
the assurance that we are asking for.
This is an assurance that is very
necessary if you want your economy
ta develop as it should.  Because, we
find, for instance, in Canada”. The
U.S.A. recently cut down Canada’s
o0il exports at a time when (Canada
had already a Billion dollar gap in
its trade with the U.S.A. You see it
is not so simple as that. It is not
that foreign capital or foreign inves-
tors just come in as  philanthropists
and missionaries as the hon. Finance
Minister made out......

Shri Morarji Desai: I never made it
out.
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Shrimati Parvathi Krishnan: ......
in one of the speeches when he was
holding the previous portfolio of
Commerce and Industry.

Shrimati Tarkeshwari Sinha; Read

the whole of the statement.

Shrimati Parvathi Xrishnam: We
have to be careful about them and
these matters have to be screened. We
are told that the Soviet.Union did not
receive any foreign capital, did not
receive any foreign aid because of
their past history, because of their
repudiation of debts. In fact, it was
peculiar how there was almost a
gloating tone, a gloating manner in
which this was repeated.

Who
it war

Shrimati Tarkeshwari Sinha:
said that? I never said that
difficult. Let me clarify.

Shrimati Parvathi Krishnan: I am

at liberty to hold my opinion.
Mr. Chairman: Order, order.

Shrimati Tarkeshwari Sinha: She
is not giving me a chance to clarify.
I never said that.

Mr. Chairman: We must preserve
decorum in the House.

Shrimati Tarkeshwari Sinha: May
I clarify? I never said that Russia
never received any aid. I said that
it was very difficult for Russia
because she repudiated her past debts.
It was very difficult for Russia to get
the capital which she wanted and
that is why foreign investment in
Russia was very small. We do not
want to repeat the same mistakes by
creating a sense of fear. That does
not mean what the hon. Lady Mem-
ber is referring to.

Shrimati Parvathi Krishnan: To
begin with, I would like to clarify
one aspect. There is no such country
as Russia. There is a country known
as the Soviet Union. The Soviet
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.Upion did receive foreign aid 1 did
not say that it did not receive foreign
aid. The point that I was making out
was,—a little patience would certain-
ly_help people fo understand the
point that is being made—that the
Soviet Union got that aid with diffi-
culty: it is true. But, the difficulty
there was not due only to economic
reasons. Particularly, bere, on the
floor of Parliament, we who claim to
be the law makers of the land, . we
who claim to be the people who know
all aspects of national interest and
national life, and particularly those
who are Members of the Govern-
ment cannot divorce economics from
politics. It is not just orthodox
egonomics thut we want here, There
is a political philorophy and there is
political policy .,also behind the
various aids and investments that

take placc. History proves this. . I
do not have to sit here and conduct
further classes on economic history.

Certainly it was difficult for U.S.S.R.
berau-r il was against the inte-
rests of the capitalist countries
for a socialist country io develop, and
at that time, the Soviet Union was
the only socialist country. With all
these difficulties, they did devzlop and
they were able to stand a major war
only a few years ago. This cannot be
gainsaid. This cannot be forgotten.

‘Take our own country. From the
speeches that have already been
delivered during this session, we have
seen how Member after Member has
got up to point out the differunces
that exist between the manner in
which Rourkela is being handled by
those foreign interests that are help-
ing us and the manner in which Bhi-
‘Iai is being handled. For lack of
ftime, I do not want to repeat them
{here. Why is that difference there? It
35 because in Bhilai we are being
lped by a cvountry that knew what
meant to fight and have aid when
) were in a very difficult pasition
iand therefore, they knew what it
eant for a backward country to
ave aid. They know also that it is
e .to ‘understand the needs of
3n ‘economically backward country,
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to understand the problems that arise
there and therefore, they are in a
position to tackle it and you find that
there the work iz going on more
rapidly and the various hindrances
that have been referred to do not
come up quite so much as they do in
Rourkela. This is just one of the
points that I would like to bring up
in this eonnection.

To come to the question of foreign
exchange and shortage of foreign
exchange, it is not a question only of
trying to balance whatever is ~there.
It is not a question only of saying,
since we have got limited foreign
exchange, we can only go in for
limited industrial expansion in one
sector or another, that we have to cut
down imports in one fileld and we
have to see that foreign exchange is
conserved only for industrial pur-
poses. There are varlous other
aspects of foreign exchange also. Why
is it that we are so chary of touching
the tea industry? Why is it that
measures are not taken to see that

the vast sums that are paid in the
form of managing agency commis-
sion are cut down and that money

which normally goes abroad stays
within this country? Why do we not
take steps to prevent repatriation of
these large sums of money? Why is
it that even small incidents continue
to occur time and again? I am told
on reliable authority that only in the
month of January, our former Finance
Minister attended a wedding recep-
tion of a son or daughter—1 do not
remember—of one of the offsprings
of a man who is very often seen in
the import and export permitls office.
Having attended that wedding, at a
time when we are told that foreign
exchange is very short and therefore,
people cannot even go abroad for
medaical treatment to a place like
Vienna,. even though it may be diffi-
cult for that particular treatment to
be got in this country, we find that
happy couple go for honey-moon to
the USA. Foreign exchange for
honey-mocning seems to be the
slogan of the Government. Or is it
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[Shrimati Parvathi Krishnan]

that we should conserve our foreign
exchange for better purposes?

Shri C. D. Pande: That is much
better than attending peace confer-
ences.

Shrimati  Parvathi Krishnan:
Because honey-mooning is possible in
our country from Kashmir to Kanya-
kumari just as well as anywhere
else and an element of patriotism in
that would certainly not be wanting.

Finally, with regard to the issue of
handloom industry, I am sorry, the
hon. Minister in his reply yesterday,
could not give us an assurance with
regard to the handloom industry.
The textile industry in the south, as
you know, is tacked on to the hand-
loom industry. During the last few
years, yarn that is produced has in-
creased from 73,000 bales per month
in the year 1853 to over 105,000 bales
in 1957. While this is happening,
you find that because of the installa-
tion of looms in the power loom sec-
tor, it is vigorously controlled
because of, accumulation of handloom
stocks this yarn is not beingused up
at the rate at which it is being pro-
duced and the failure of the hand-
loom industry to expand production
is certainly affecting the off-take of
yarn from the spinning industry in
the south. It is a very serious pro-
position. That is why from all sec-
tions in the south, particularly in my
State, the request and the demand
has come that the rebate be extended
to the end of the year and the rebate
be extended also to weavers who are
not necessarily within the co-opera-
tive fold, because a very large sec-
tion of them is outside the co-opera-
tive fold. It is necessary that this
measure should be taken so that they
would be given some relief and the
textile industry also would be helped
because, today, in the south, we are
faced with closures of shifts and
closures of departments and even with
retrenchment of workers in the tex-
tile Industry on the one hand and with
large accumulation of handloom
stocks on the other. The problem
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textile industry is not faced with a
crisis and that the handloom weaver
will be assured of his income and of
his employment as well.

18.00 hrs.

Particularly in connection  with
this, I would like to bring to the
notice of the Minister the question of

to the export of yarn. For

years, the export of yarn has been on
an ad hoc basis, and this
varying and alternating from a com-

exported, which means
affects our foreign exchange position
also; for, when you have this type of
undefined policy, fluctuating all the
time, then, naturally, your market
abroad, that is, your export market,
is not going to be a stable one,
Therefore, if you want a stable export
market for your yarn, and at the
same time you also want stable em-
ployment in this country, it is very
necessary that you have & defined
policy with regard to the export of
yarn. That is why I would like to
state that as far as handloom is con-
cerned, we would like that there
should be a uniform grant of subsidy
to all weavers, and that this subsidy
should be extended to wecavers who
are outside the co-operative fleld also.

Secondly, we would like the
extension of this increased rebate for
a longer period of time. We would
also like Government to go into the
question of the sale of the accumulat-
ed stocks, and also a stable export
policy for yarn. These are the im-
portant aspects as far as the handloom
industry is concerned.

Finally, I would like to draw
attention of the House to the fact
this Finance Bill certainly does
fulfll the requirements of a

EEEE
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where economic development is going
on at the most uneven pace, It is true
that we have got the heritage of an
imperialist rule in this country, but
instead of trying to break away from
that heritage, instead of trying to see
how the most backward areas get
help and develop, we seem to be
going along in that same rut, and we
find that those areas which were
backward in the past continue to be
backward now. And this is what
leads to the dangerous and fissiparious
movements that do arise In the
various backward areas. It is time
now that we have a policy which will
help the country to develop along
maore even lines. Particularly, for
instance, take our roads and our rail-
ways. Time and again, the question
has been taken up on the floor of the
House, but we do not find any move
from the Treasury Benches or from
Government to go into this matter
in more detail.

In conclusion, I would just like to
say one thing, and that is, that our
attention was drawn the other day to
a very inieresting allegory in the
story of the Brahmin and the three
thugs. I do not know who the other
two thugs werc. But, any way, what-
cver it may be, we were told about
the Brahmin and the three thugs, and
that nobody was going to be taken in
by anything that we said and so on.
But what I would like to say here is
that I also do remember certain tales
that have been told. I also remember
the advice that is always given by
older people to younger people.

One knows, of course, of the old
lion who had become very old, who
could not move, whose teeth were not
what they used to be.... ..

Shri 8. M. Banerjee (Kanpur): No
dentist was available at that time!

Shrimati Parvath] KErishpan; ., who
. dangled a gold ring and said, ‘Have
your bath in the Ganges, and then
_,mmelome,andlwmxivemme
. ring’” We are not so easily taken in,
,h'Wewhlnlydohmwﬂmmmu

B
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the fact that, maybe, today the fire iz
lying a bit low—because, after all,
one does not have State Governments
completely at one's beck and call, and
one cannot easily order shooting
down of people who ask for legitimate
rights—we are not taken in by the
old lion who may be sitting there
dangling his gold ring, because we
know very well that it is not a gold
ring that is being dangled....

Shri Tangamani: But bullets.

Shrimati Parvathi Krishsan: ......
but certainly bullets which are thers
behind the so-called decayed teeth.

st ®o wo wAAt : IqTHT TR,
a¥ Ofen & 77y e g7 e 7 O
fFigedns wigssRF a7
AT & §4 7@ 4L | WT I ATHA
94 fad s am amdtg w47 oA &
wgAt & 1 o Srgde SR W ofew
Aw & faga & aga af it § 1 el
aw fpera oo a€Ts FoAT o7 T 8,
IR R FFAATH AT 7 W) AT
Y | 3 wFT & gWTT S 97 91 %
g = ity g § Thg IO
w1 Fara A1 91 47 T8 gy Ay e oy
Afgq wrw w9 7w 247 § f5 wgdz
AveT & Wi S—gdafa w—
WG IAWT R AT T T FEATE, AT
g0 ® w1t & fn few ol & oot @
I ¥ YEw AR SRaw 2 | ¥
A1 39 7 T9H TF qrET JIENH FT
@ & far & 97 & fagma g &%
¥ ¢ q&1 W 9g war wwn § fv
afsers §92T 9 a5 I ¥ vdrgE—
aafa—ar § W &7 oW & 95T
w1 Tw gy @ fear Y aos frarr
WTEATE
[Mg. DepuTY-SPEAKER in the Chair.]

W gET ¥ SIE e g W
v frg? T AWE T § A WO
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[+ 5o To wif)

o G €0 WY v w7 dwy T
Tar 1 39 & FVOs feamw freelt T
wz, iy fiyor gg fe o | & ng om0
g 3 6w Far ot gw
w1aw T wTET £, o f XA gawgd
EfF wmaAnd o drecdam
Wy gtz dwe A A o §—H
a g e w faer add 1 gara
wifqT 3tem &, @t w5 o A g g,
I & ag qufen aff  fe e arede
& #Y faege W < X, M AwraTy
®Y ares 7w foamn £ a3 2 fi—afes
dwdaR T MAE AT, WA
€F 7TA ® A GF F G A |
TR w § —

“It would appear that in Peo-
ple’s China, which theoretically
should be more rigid, there is now,
as the following article will indi-
cate, greater flexibility in the
face of problems akin to our
own. The expansion of the public
sector at any price in the pursuit
of ideas which a monolithic exe-
cutive Government considers es-
sential has a history as old as the
Pyramids of Egypt and as new
as Eastern Europe. The Pyra-
mids, too, were great public works
executed by Governments with a
single mind. For a time, they
operated to the benefit of the
people to whom substantial em-
ployment was given. But when
the Pharaohs drove the Pyramids
beyond the endurance of their peo-
ple, and the capacity of the eco-
nomy, they became instruments of
terrible tyranny; in the end they
demolished themselves and thus
ended even Pyramid building, the
supreme urge of their mistaken
lives.”

# 7z wi w0 a7 § Fr a7 wiizew
wrk Frdfei W v 3 afi 4, few a7
f et @ A Sl

firarr mar &, it fir AT ORI W
qerrr g W fug o srdr @ d0 ®
g wed fewre wife @ & 1

w7, R ¢ —

W gt WTEdT dwT W ATEw
A ¥ Q& ¥ ¥4 v ag v foafaw
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ATt sgam Ry
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9 F T F
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g e § an wafr § Al
I W A Az & fw memsw s
§ fromrm @it 991 W7 TEgE ST
A 97 A IT R THIA N[EAT AT AL
zf A 74y & A ey Frewm v
Tt vy {= e A efr 2,
Tt oz &7 AET AT | Wy g
a0 9, TR AR F I a6 § §g Y
FZAT ATIAT §, A067 g9 UR R I wY
wemiy g0 § fezem fagr qar o
g oq A& 5 3w # wg felt
v frew gk | wPR o g



X o, e & 3 Agrd R
W @ @ | aefww 3%
fad wx gf, fom®  ofcrmersy
qufte g afis d% A A ol
Y,%%0 W& ¥&w 9 §F §—w A
wri Ao aft g€ § W TR 0
e Y T § | gA w7 Qoe wr § 2
W FEAT 7 & AT FATL AR
TLATATAT AT aF F WF 9§ fr
B %Y a% Wiyt fear wun g, ww fe
Y AT, 7« T 3% & | AfHT 0F 1S
ot gt duxdfa gy # FHEA
WY AT WY AT 9 IHE ATy AT gEdy
e faawdr g, Y abroma & Al
wrar fe gw e Wi FauT & T Ew
®E T IT AVAT B G T AR T AT
a2 wgm s na i wvar feedft & oY 3
o d3% @ Yy Y, N T AW @A
frgo% ardi § saw AN TH E 1 T
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FFor @ faom o ar f s 11 9997
feer wm, Tmer qiay feam oS,
Tl ® etaw fer wmo
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w% 77 T@ Ay Wiadz ane 3
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Shri Morar}l Desal: I had no idea,
when I said that I shall be able to
finish my saying whatever I have to
say in 15 minutes, about the scope of
the debate that went on in the third
reading and also the time devoted
to it _
Mr. Depuiy-Speaker: It was only
a hang-over of the consideration stage.
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cause it will again be that I will have
to deal with other mal B
find that these things are coming
from time totime. Soitis better that
reserve different occasions for giving
replies to the different things, But,
1 should like to clarify again one or
two matters which have been clarified
but which are still being persisted
in. I had said before that civil ad-
ministration expenditure has gone up
but it does not mean that civil ad-
ministration expenditure means only
Services, that is, Administrative Ser-
vices. It was argued that it has gone
from Rs. 10 crores to Rs. 200 crores.
I had given the break-ups before
about other figures that were given
up to 3 years. But, I will give the
break up also of these Rs. 10 crores
and Rs. 200 crores.

When there was Rs. 10 crores of
expenditure on civil administration,
the expenditure on civil administra-
tion or civil expenditure as it was
called, was Rs, 8 crores and Rs. 2
erores on social services like educa=
tion, health ete.

Shri Braj Raj Bingh: But, then
Pakistan was also with us.

Shri Morarji Desal: But, when it
is Rs. 200 crores, on civil administra-
tion it is Rs. 51 crores and Rs. 149
crores are on social services. For-
merly, it was 75 per cent on adminis=
tration and 26 per cent on social ser-
vices. But, todey it is 756 per cent
on social services and 25 per cent on
administration.

I do not think my hon, friends also
can deny that administration has in-
creased; its scope has increased; the
services have increased and if it has

RgE
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said before that whatever extrava-
gance there may be will be looked
into and that we are trying to limit
it and trying to see that economies
are effected and that wasteful expen-
diture is eliminated. I would repeat
that we shall try to do all that we
can in this direction.

The hon. Member from Coimbatore
to be very much put out by
home-truths which went home.
was given a story wherein I
considered an old lion. I am

to be considered a lion and at
rate I am old no doubt, Ewen
am an old lion, I do not want
attack any sheep that may be
Therefore, there is no desire.
Jion never does that; it is only
other kinds of animals that do it
Lions do not do it and therefore I
am happy for the compliment given
by the hon. Member.

geseEil]

An hon. Member: A lion is @ man-
eater.

Mr. Deputy-Speaker: No fears now
inside the House.

Shri Morarjt Desai: A lion does not
do it. (Interruption.)

Because my hon. friend thinks of
nothing but devouring, he speaks only
of devouring and of nothing else.
Therefore, that fear haunts them at
every time and at every step. But,
I want to assure them that there is
no fear from this side and they them-
selves admit that there is no fear
from this side. (Interruptions.)

It was again said by my hon.
friend from Ahmednagar who claimed
to be a better economist or knowing
more of economics than I knew—of
course he may know; I do not know
what is within his mind and what is
in his brain and therefore I cannot
say that there is no more in his brain
than in mine and I do not want to
make any comparison about it—that
revenues from direct taxes have in-
cressed from Ras. 132 crores in 1052.58
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to Rs. 150 crores in 1956-57—I1 think
I am correct in quoting the figures he
has given. These flgures are again
of all amounts which are there, ine
come-tax and such other taxes minus
what is given to the States.

Shri Nagi Reddy: It does not make
any change.

My hon. friend becomes impatient
all the while and talks from second-
hand, third-hand and fourth-hand in-
formation and that he has again
denied. How am I going to reply to
these friends? My hon. friend who
just now interrupted had said that
no country outside has gone up by
outside or foreign help. That is what
he has said. Therefore, we had to
tell them that that is not correct.

Shri Nagi Reddy: That is a typical
economic term.

Shri Morarji Desai: I know of typi-
cal economic terms. They have thelr
own typical terms. Therefore, they
do not know what is typical. I am
not typical. But, I would like to say
this.

It was said that there was shouting
and screaming about welcomingall the
foreigners that came here and all that,
I do not know where the shouting and
screaming came except from the
person who spoke. I do not see any
shouting or screaming here. We are
not shouting, 'let all of them come;
we want you; we are badly off with-
out you'. We have never said that
But, if there are friendly countries—
and fricndly countrics are not only
on one side........ (Interruptions.)

Mr. Deputy-Speaker: Is the main
spcech on my right or on my left?

Shri Morarji Desai: If they have
been helping us and if they want to
help us, should we say that they
should not help us fairly? There are
no strings attached to any one of
them. We have not also said that we
are going to set aside the rules and
laws for them or let them have any
control that they want to have. In
this country, the control will be only
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-0f this Government, that is the Gov-
ernment of this country and of no-
“body else. No foreign government is
going to control the policies, elther
economic, social or political of this

country.

That is what has been made clear.
And, I would also like to say in
fairness to all the countries who have
helped us that they have no desire
to interfere with us at any time. They
respect the freedom and independence
.of this country and, therefore, are
prepared to help us. They may not
be philanthropic. I do not say that.
“They have not also claimed that they
are philanthropic. Why should there
“be any philanthropy towards us? We
do not want them to be
philanthropic towards us. We
want only their friendly help if it
comes; if it does not come, we are
going to go forward. That is what
-We are saying. It may be with diffi-
culty; it may be a little bit delayed.
But, we are not going to come down
if no help comes. That is all what
I have said. And if any foreign help
comes; it comes only to the advan-
tage of this country and not to the
.disadvantage of this country. It can-
not also be to the disadvantage of the
.countries who help us. There will not
be such people who will go on hav-
ing disadvantages only and helping
.other people. T do not know whether
my friends are completely philanthro=
pic themselves. If they are philan.
thropic, I will have, certainly, a new
knowledge about them. That is all
that I have to say.

‘Then, it was said that this country

~y

going. That was not described. (Ine
terruption.)

But, today, in villages and towns
those who had no houses are getting
houses and those who had little houses
are getting bigger houses than they
had. If anybody has eyes to see and
if he wants to use his eyes, I shoula
BRY uianarnnnns

Bhri 8. M. Banerjes: But why should
he shut his eyes to facts?

Mr. Deputy-Speaker: Should I sk
the hon. Minister to stop?

Shri Morarjl Desal: I should like
to say only one more point about
these facts. I shall not take much
time because I want to save time
even if my hon. friends do not wamt
to do so.

It is said that the rich are getting
richer and the poor are getting poorer
on account of these indirect taxes
and that the direct taxes are less.
But, why is it forgotten thait direct
taxes also are increasing and they
have increased? 1 have given these
figures. If the indirect taxes are in-
creasing that is also one of the ways
of having taxation. It is not peculfar
to this country only. There are many
countries where indirect taxation 1s
heavy and direct taxation is not so
much.

Even in the patron place of my
hon. friends opposite, the indirect
taxation is 83 per cent and direct
taxation is only 17 per cent. (Inter-
ruption.) Let alone that country.....

Shri Khadilkar: May I noint out....
Shri ‘Morar}i Desai: Enough has
been pointed and I do not want more
to be pointed out. .

Mr. Deputy-Speaker That s
enough.

Shri Morarjl Desal: In Switzerland,

it is 73 indiveet and 27 per cent direct.

If you go to Norway, there also it is
67 per cent indirect and 33 per cent
direct.

s TIAME



Shrl V. P. Nayar: We need not go
0 Norway.

Shrli Morarfi Desal: If we go to
eother countries, we may find that in
countries which have been highly
developed and which are, therefore,
rich, of course, direct taxation is
heavy and indirect taxation is less.
We are a backward country and
any amount of direct taxation
Is not going to give us what
we want. We have gotto take
taxes from all people. Those who
have less are to pay less and those
who have more should give us more
and that is what we are doing.

What has happened? Is the land.
lord of this country given more land?
Are we not putting more taxes on the
textile industry and giving help to
handloom industry? We should look
at concessions that are being given.
Take the sugar industry. Five years
ago, the production was 10 lakh tons.
Today it is 20 lakh tons. Who is using
this sugar? Not all of this is used
by the rich because they are using
the sugar that they were using before
and if they use more they would not
be living. It is only those who could
not afford to use sugar before that are
using this. Take even fthe case of
grains that we are getting. All those
who were not getting it before are
getting it. I am prepared to admit
that there are many people who must
get more and who are not getting
today. But it is not possible to bring
in heaven in this country immediately
within five or ten years. It will
take some time. Even in the
land of the patron-saints of my
hon. friends this has not hap-
pened even after forty years.
They are not getting all the consumer
goods they want. Our people are
getting more consumer goods than
they in that country. That is a state-
ment I am prepared to make. The
costs are less and our people are get-
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i'llr. Deputy-Speaker: The question

“That the Bill, as amended, be
passed”.

The motion was adopted.

GIFT-TAX BILL—contd.

Mr. Deputy-Speaker: We now
resume discussion of the motion of
reference to the Select Committee of
the Gift Tax Bill. Shri Supakar.

Shri B. Das Gupta (Purulia):
I had sent a chit.

Mr. Deputy-Speaker: I have receiv--
ed the chit of the hon. Member. He-
wanted some personal explanation. I
have consulted the records and there
is nothing that has been said agninst
him and so, there is no personal ex-
planation that is required. That would:
be conveyed to him,

Sir,

Shri Supakar (Sambalpur): Sir, it
has been said that the Gift Tax Bill is
prevalent in many countries in
west and that there is no tax im
which the tax liability depends to such
a large extent in an inversg fashion,.
on the ingenuity of the person invclv-
ed.

From the Statement of Objects and’
Reasons of this Bill, it appears that
it is to check evasion of Estate Duty.
The main justification of the Gift-Tax
is that it avoids evasion of the Estate
Duty by means of gifts given two-
years before the estate passes on from
the owner to his heirs. In 1953, when
the Estate Duty Bill was passed into.
Act, it was provided that all gifts
made within two years prior to death
and within six months prior to death
in case of public charitable trust were-
taxable along with estate and legacy.
But it was soon found out that this’
was an unsatisfactory state of affairs.
because in that case though the Gov-
ernment may be very anxious to-
realise the tax in the shape of Estate:
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pay Estate Duty were anxious for his
death, death might not be obliging the
‘Government or the heirs. So, we find
Prof. Kaldor has occasion to say in
his report about this and he com-
ments on the vagaries of death in such
cases and suggested that the taxabi-
lity of gift should not be dependent
on the fortuituous circumstances of
‘the donor surviving or not surviving a

‘prescribed period.

The present Bill does away with
this particular difficulty by saying
that every gift made every year will
‘be assessable but the amount of Gift
“Tax will be determined according to
the average of all gifts made during
the preceding five years. This sug-
gests to the future donors the idea of
.evolving sevcral five year plans for
gifts because by spreading out their
gifts through several ycars by mcans
of these five year plans, it will be
possible to mimmise the incidence of
‘Gift Tax. If we compare this with
ithe amendment in the Estate Duty
Act that is proposed we find that it
‘will be possible for persons to get a
_good deal of advantage out of the rate
of taxation that is proposed. I cal-
culated for instance the liability to
tax in the case of a person who has
.an estate worth, say, Rs. 15 lakhs and
what he would be gaining if he divid-
ed this amount into gifts of Rs. 1
lakh each year. From a rough cal-
«ulation I find that a person with an
estate worth about Rs. 15 lakhs is
liable to pay an estate duty of
Rs. 2,79,000. But if he converts this
estate into gifts of fifteen equal an-
nual instalments, his liability comes
‘t0 about Rs. 1,56,750. So, he practi-
«cally makes a saving of about 50 per
cent of his tax liability. This has
*been harped on by all the economists
and writers who have written on the
comparative incidence of the duty as
it 158 and the duty as it would be
‘modified or mollified by the gifts
‘made from year to year for a long
term of period. I hope when the
MBelect Committee goes into this ques-
dion, it will take into comsideration
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these facts and will so adjust the
percentage of tax for different slabs
of estate duty on the evaluation of
estate and the different slabs of wgifts
made from year to year. If it is the
rea] intention of the Government to
ayoid evasion by means of imposition
of gift-tax, the Government and the
Select Committee should see that
eyasion by means of converting a part
of the estate into gifts m" annual ins-
talments is reduced to the minimum.

Then mnext point that I would like
to make in this connection is with
regard to the exemption. I have no
objection, Sir, to the rate of tax be~
ing made still higher, but I feel it is
our duty to see that the exemption
so far as gift-tax is concerned is much
morc liberalised, when it is not a gift
to particular person especially to the
heéirs br.to the relatives of the donor.
Again, when a gift is made in favour
of public charity—for charitable pur-
poses or religious purposes—we must
see that more exemptions are provid-
ed. Of course, we find in clause 5
of the Bill it is provided under sub-
clause (1)(v) that gift-tax is not to
be charged under this Act in respect
of gifts made by any person to any
institution or fund established for a
charitable purpose to which the pro-
vision of section 15B of the Income-
tax Act apply. Also, in sub-clause
(1) (vi) it is said “for any charitable
purpose not falling within clause (v),
subject to a maximum of rupees cne
hundred in respect of each such gift".

15.44 hrs,
{Mr. SpeaRER # the Chair.]

I submit, Sir, if the ideal of the

State is to establish a i

pattern of society and prevention of
concentration of wealth in the hands
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sense, I would urge upon the Select
Committee to widen the scope uf
exemption in case of gifts for chari-
table purposes, and I feel that this
provision in sub.clause (1) parts (v)
and (vi) of clause 3 is not enough.

We know that in this country from
very ancient times we have the idea
of gift and charity which is substan-
tially different from countries where
gift-tax i{s being enforced. In recent
times we have seen the development
of, forexample, the Bhoodan Move-
ment, the Sampattidan and other gifts—
cases where people are encouraged to
give away a part of their property
up to an extent of one-sixth or even
more for purposes of the general
benefit of the public. Therefore, it
should be seen that in cases like
Bhondan and Sampattidan where the
property or wealth passes from a
particular individual to purposes of
general public welfare, they are not
subjected to this tax.

Regarding the other items, Sir, I
would like to make some comments
when the Bill emerges out of the

* Sclect Committee. But, I would, for

% the time being, say that the purpose
that Government propose to serve by
imposing gift-tax—realising a sum of
about Rs. 3 crores through this
tax—is equally served by chari-
table purposcs. We know that a
private person who builds a hospital
or a college or any other work of
public benefit can do it, and actually
does it, at a much cheaper cost than
when it is done through a govern-
mental agency. That is an additional
reason why charitable purposes should
be exempted in a much wider scope
under this Gift-Tax Bill.

1 feel that this Gift Tax Bill should
have been named Dakshina Bill,
because we find that whenever a per-
son makes a gift to another person he
¢ has to make some dakshina to the
_ State. I feel that because there is no
i appropriate term for this word dake
'@Meiiherh Sanskrit or in the
Jocal languages this Bill has been
% yamed as the Gift-Tax Bill.
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o wraw (=TEMY) : ag 9 faee
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frer w27 & avw @ T @ F I
afé & § | &0 faw & Sz ww
wrassew G dusy 7 ag foar 2
wimRaTmRmwy:

“..the integrated tax structure
which the Government have been
aiming at will be complete.”
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o faa Ft w7z @Y w2
AT AT F FreeT fOrE F 4 fo¥
U 9a3 FET L AFEI OIS :

“Everyone is agreed that apart
from manipulations of various
kinds which are broadly classed
under the term ‘tax avoidance’,
there is a considerable amount of
evasion in India due to fradulent
concealment of income secured
through false c:ftries on record
books and the accounts. It
is fairly generally agreed also
that such evasions have become
more widespread since the last
war”,
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Shri Baghubdir Bahal (Budaun): Mr.
Sir, in the Statement of
ects and Reasons for this Bill, it
been stated as follows:

“Gifts from one person to ano-
ther provide a convenient means

EEE

Now it appears that this Gift-tax
Bill has been introduced presumably
at the suggestion of Kaldor who issued
a report named Indian Tax Reforms—
Report of a Survey on March 30th.
1858, because he gave an additional
reason for the taxation of inter-
vivos gifts namely, that the imposi-
tion of an estate duty itself stimu-
lates the inter-vivos transfer of pro-
perty to heirs and successors so as to
avoid this tax. He also said that this
gift-tax has been in existence in USA,
Sweden, Canada, Australia and
various other countries where they
have introduced separate taxes on
inter-vivos gitts to supplement the
death duties. This opinion expressed
by Prof. Kaldor is entitled to great
respect, s Y

But there is another opinion ex-
pressed by the Taxation Inquiry Com-
mission. This matter of gift-tax was
thoroughly considered by the Com-
mission and they expressed thus:

“A gift-fax is theoretically an
attractive proposition but it re-
quires considerable experience of
the operation of estate duty be-
fore it can be introduced. One of
the prior requisites for operating
successfully a tax of this nature
would be to introduce the submis-
sion by the income-tax assessees
of a statement of assets and liabi-
lities. As more experience is
gained in this type of work, the
feasibility of introducing a gift-
tax can be considered, Moregver,



year 1953-54. There are two weighty
.opinlons on this subject—the opinion
of Prof. Kaldor on the one side and
the opinion of the Taxation Inquiry
Commission on the other. As I said,
they are very weighty opinions, but
for mortals like us, who are not
financial experts, these two opinions
place us on the horns of a dilemma
a3 to which opinion should be accept-
ed, either the opinion of Kaldor or
the opinion of the Taxation Inquiry

Commission.

Now, one of the points that ought
to be considered in this connection is
that the working of the estate duty
has not been considered for a fairly

Gift-Tax Bill I
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long time. When the estate duty was
imposed in this country it was thought
that it would yield very large sums
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amendments to the Estate Duty
which, if carried out, would bring
an additional revenue of Rs, 50 lakhs
only. In this connection, we also
have to consider what would be the
yield of the gift-tax, because it is a
very vital problem.

5

Mi. Spoaker: The hon. Member
may continue his speech tomorrow.

17 hrs.
The Lok Sabha then adjourned till

eleven of the Clock on Thursaay,
the 24th April, 1958
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2668 Wagon Shortage . .  11064-65
2669 Forestsin Assam . . 11068
2670 Import of Foodgrains . 1066
1 Dispensaries in

= Areas of Himachal 11066-67
:2673 Sz2zd Maltiplication Fams, 11067-68

3673 1 and Povur?m-
3 mml’unub 11068

SalCommm mPun-
2674 jab . 1106769

2677 V:llnmln Rlihnr W‘wk-
shop

11069

:2678 Trains R\ummg mt}m:t
lights 11069-70

2679 Klungpur Rn!my Work—
shop . 11070

moo:mﬂymgdub . . 11070
2681 CﬂmIVleufEmploy

2682 Runl Wlter Suppl:r Sdum:l
in Punjab

1107F

11071

2683 MmorTmlley Aucldcn( . 11071=72
2684 Waiting Rooms at Railway
Stations on Northern Rail-

way . 11072-73

2685 Railway Booking Offices
2686 Extension of Udaigarh Su-
tion Platform . 11076

11073==75%

REPORTS OF BSTTMA
COMMITTEE PRE

Reports of the
Eleventh and m.nznem.th :
BmmCmmwmpmented.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE . . . 11078—B0
Shri Hem Raj called the attention of the
Minister of Finance to the suspemsion of
work by the Himalsys Bank Ltd., Kangra.
‘The Minister of Finance made a statement
in regard thereto,

BILLPASSED . . 11080—11214
Clause-by-Clause consideration of the
Finance Bill, 1958 was taken up..
The Bill as amended was passed.
MOTION TO REFER TO SELECT
COMMITTEE UNDER CONSI-
DERATION . 11147—55, I1214—322.
The Minister of Finance, Shri Morarji

Desai moved that the Gift Tax Bill, 1958 be
referred to a Select Committee.

The motion was alopted.

AGENDA FOR THURSDAY, THE
24THAPRIL, 1958.

Further consideration and passing o)
the Gift Tax Bill 1958 and [Estate Duty
(Amendment) Bill 1958,



